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Menon, Shri V. K. Krishna (Bombay
City North).

Minimata, Shrimati Agamadas Guru
(Baloda Bazar),

Mirza, Shri Bakar Ali (Warrangal).
Mishra, Shri Bibhuti (Motihari).
Mishra, Shri Bibudhendra (Puri).

Mishra, Shri Mathura Prasad (Begu-
sarai),

Misra, Dr. Udaikar (Jamshedpur),
Misra, Shri Mahesh Dutta (Khandwa).
Misra, Shri Shyam Dhar (Mirzapur).
Mohan Swarocop, Shri (Pilibhit’.

Mohanty, Shri Gokulanand (Bala-
sore) ,

Mohiuddin, Shri Ahmed (Secundera-
bad).

Mohsin, Shri F. H, (Dharwar South).

(Bhav-

Govinda

Morarka, Shri Radhyeshyam Ram-
kumar (Jhunjhunu).

More, Shri Krishnaji Laxman (Hat-
kanangle).

More, Shri Shankarao Shantaram
(Poona),

Muhammad Ismail, Shri (Manjeri).

Mukane, Shri Yeshwantrao Martand-
rao (Bhiwandi),

Mukerjee, Shri H. N. (Calcutta Cen-
tral),

(v)

M-—contd.

Mukerjee, Shrimati Sharda
giri).

Munzni, Shri David (Lohardaga).
Murli Manohar, Shri (Balia),
Murmu, Shri Sarkar (Balurghat).
Murthy, Shri B, S, (Amalapuram).
Murti, Shri M. S, (Anakapalle).

Musafir, Shri Gurmukh Singh (Amrit-
sar),

Muthiah, Shri P. (Tirunelveli).

(Ratna-

Muzaffar Husain, Shri N, (Morada-
bad).
N
Naidu, Shri V, Govindasamy (Tiru-
vallur),

Naik, Shri D. J. (Panchmahals),
Naik, Shri Maheswar (Mayurbhanj).
Nair, Shri N, Sreekantan (Quilon).

Nair, Shri P, K, Vasudevan (Ambala-
puzha),

Nallakoya, Shri Koyilat (Nominated—

Laccadive, Minicoy and Amindivi
Islands).

Nambiar, Shri Ananda (Tiruchira-
palli),

Nanda, Shri Gulzarilal (Sabarkan-
tha).

Naskar, Shri P. S. (Mathurapur).
Nath Pai, Shri (Rajapur).

Nayak, Shri Mohan (Bhanjanagar),
Nayar, Dr, Sushila (Jhansi).
Nehru, Shri Jawaharlal (Phulpur).
Nesamony, Shri A, (Nagercoil).
Nigam, Shrimati Savitri (Banda),

Niranjan Lal, Shri (Nominated—
Andaman and Nicobar Islands).

0

Omkar Singh, Shri (Budaun),
Oza, Shri Ghanshyamlal
nagar),

(Surendra-

P

Paliwal, Shri Tika Ram (Hindaun).
Pande, Shri Kashi Nath (Hata),



P—eontd.

Pandey, Shri R. S (Guna).
Pandey, Shri Sarjoo (Rasra),
Pandey, Shri Vishwa Nath
pur).

Panna Lal, Shri (Akbarpur).
Pant, Shri K. C. (Naini Tal).
Paradhi, Shri Bholaram (Balaghat),
Paramasivan, Shri S. K, (Erode).
Parashar, Shri V. C. (Shivpuri),
Patel, Shri Chhotubhai M. (Broach).
Patel, Shri Man Sinh P. (Mehsana),
Patel, Shri Nanubhai N. (Bulsar).

Patel, shri  Purushottamdas R.
(Patan),

Patel, Shri Rajeshwar (Hajipur),

(Salem-

Patil, Shri Deorao Shioram (Yeot-
mal).

Patil Shri J. S, (Jalgaon),

Patil Shri Madhaorao Bhagwantrao

(Ramtek).
Pati], Shri S, B. (Bijapur South).

Patil, Shri S, K. (Bombay City
South),

Patil, Shri T. A. (Osmanabad),
Patil Shri V. T. (Kolhapur).

Patil, Shri Vasantrao Lakhagounda
(Chikodi),

Patnaik, Shri Baishnab Charan
{Dhenkanal),

Pattabhi Raman, Shri C. R. (Kumba-
konam).

Pattnayak, Shri Kishen (Sambalpur).

Pillai, Shri Nataraja (Trivandrum).

Pott:katt, Shri §. K. (Tellicherry),

Prabhakuar, Shri Naval (Delhi—Karol
Bagh).

Pratap Singh, Shri (Sirmur),

Prithvi Raj, Shri (Dausa),

Puri, Shri D, D. (Kaithal),

Raghavan Shri A. V. (Badagara).
Ragh.rann Singh, Shri (Varanasi).
R aramaiah, Shri K. (Guntur),

(vi)

R—contd.

Rai, Shrimati Sahodra Bai (Damoh).

Raj Bahadur, Shri (Bharatpur),

Raja, Shri Chittaranjan (Junagadh).

Rajaram  Shri K, (Krishnagiri),

Rajdeo Singh, Shri (Jaunpur).

Raju, Shri D, Balarama (Narasapur).

Raju, Dr. D, S, (Rajahmundry),

Rajyalaxmi, Shrimati Lalita (Auran-
gabad),

Ram, Shri T. (Sonbarsa),

Ram Sewak, Shri (Jalaun),

Ram Singh, Shri (Bahraich).

Ram Subhag Singh, Dr. (Bikram-
ganj),

Ram Swarup, Shri (Robertsganj).

Ramabadran, Shri T. D. (Cuddalore).

Ramakrishan, Shri P. R, (Coimba-
tore),

Ramanathan Chettar, Shri (Karur).
Ramaswamy, Shri S V. (Salem),
Ramaswamy, Shri V. K. (Namakkal).
Ramdhani Das, Shri (Nawada),
Rameshwaranand, Shri (Karnal).

Rampure, Shri Mahadevappa (Gul-
barga).

Ramshekhar Prasad Singh, Shri
(Chapra).

Rananjai Singh, Shri (Musafirkhana).
Rane, Shri Shivram Rango (Bul-
dana),

Ranga, Shri N. G. (Chittoor).

Ranga Rao, Shri R. V. G. K. (Chee-
purupalli).

Ranjit Singh, Shri (Sangrur).

Rao, Shri P. Manmanth (Medak).

Rao, Shri J. Ramsapathi
nagar).

Rao, Shri Juganatha (Nowrangpur).

Rao, Shri S. V. Krishnamoorthy
(Shimoga).

Rao, Dr. K. L. (Vijayawada)

Rao, Shri E. Madhusudan (Mahbuba-
bad). )

Rao, Shri J. B. Muthyal
nagar).

(Karim-

(Mahbub-



(vii

R—contd.
Rao, Shri
lam).
Rao, Shri J. Rameshwar (Gadwal).
Rao, Shri M. Thirumala (Kakinada).
Rattan Lal, Shri (Banswara).
Raut, Shri Bhola (Bettiah).
Rawandale, Shri Chudaman Ananda
(Dhulia).
Ray, Shrimati Renuka (Malda).
Reddi, Dr. B. Gopala (Kavali).
Reddi, Shri Ravi Narayan
gonda).
Reddiar, Shri R. V. (Tindivanam).
Reddy, Shri C. L. Narasimha (Rajam-
pet).
Reddy, Shri G. Narayan (Adilabad).
Reddy, Shri G. Vallamanda (Marka-
pur).
Reddy, Shri K. C. (Chikballapur).

Reddy, Shri K. V. Ramakrishna
(Hindupur).

Reddy, Shri Y. Eswara (Cuddapah).
Reddy, Shrimati Yashoda (Kurnool).
Roy, Dr. Saradish (Katwa).

Roy, Shri Biswanath (Deoria),.

B. Rajagopala (Srikaku-

(Nal-

Sadhu Ram, Shri (Phillaur).

Saha, Dr. Sisir Kumar (Birbhum).

Sahu, Shri Rameshwar (Rosera).

Saigal, Shri Amar Singh (Janjgir).

Samanta, Shri S. C. (Tamluk).

Samnani, Shri Nazir Hussain (Jammu
and Kashmir).

Sanji Rupji, Shri (Nominated
and Nagar Haveli).

Saraf, Shri Sham Lal (Jammu
Kashmir).

Sarma, Shri A. T. (Chatrapur).

Satyabhama Devi, Shrimati (Jahana-
bad).

Satyanarayana, Shri
vathipuram).

Scindia, Shrimati Vijaya Raje (Gwa-
Lior).

Dadra

and

Biddika (Par-

S—conta.
Sen, Dr. Ranendra Nath (Calcutta—
East).
Sen, Shri Asoke K. (Calcutta—North
West).
Sen, Shri Phani Gopal (Purnea).
Seth, Shri Bishanchander (Etah).
Sezhiyan, Shri Era (Perambalur).
Shah, Shri Manabendra (Tehri Garh-
wal).
Shah, Shri Manubhai (Jamnagar).
Shah, Shrimati Jayaben (Amreli).
Shakuntala Devi, Shrimati (Banka).
Sham Nath, Shri (Delhi—Chandni
Chowk).

Shankaraiya, Shri M. (Mysore).
Sharma, Shri Anant Prasad (Buxar).

Sharma, Shri Diwan Chand (Gurdas-
pur).
Sharma, Shri K. C. (Sardhana).

Shashank Manjari, Shrimati (Pala-
mau).

Shashi Ranjan, Shri (Pupri).

Shastri, Shri Lal Bahadur (Allaha-

bad).
Shastri, Shri Prakash Vir (Bijnor).

Shasiri, Shri Rama Nand (Ramasane-
highat).

Sheo Narain, Shri (Bansi).

Shinde, Shri Annasaheb (Kopargaon).

Shivananjappa, Shri M. K. (Mandya).

Shree Narayan Das, Shri (Dar-
bhanga).

Shrimali, Dr. K. L. (Bhilwara).

Shyam Kumari Devi, Shrimati (Rai-
pur).

Shyamshah, Shri Lal (Chanda)

Siddananjappa, Shri H. (Hassan).

Siddhanti, Shri Jagdev Singh
(Jhajhar).

Siddinh, Shri S. M. (Chamaraja-
nagar).

Sidheswar Prasad, Shri (Nalanda),
Singh, Dr. Basant Narain (Hazari-
bagh).

Singh. Shri  Ajit Pratap (Pratap-

gark).



(viii)

S—contd.
Singh, Shri Digvijaya Narain (Muzafs
farpur).
Singh, Shri Jai Bahadur (Ghosi).

Singh, Shri Krishna Kanta (Maha-
rajganj).

Singh, Shri S. T. (Inner Manipur).

Singh, Shri Yuvraj Dutia (Shaha-
bad).

Singha, Shri Govinda Kumar (Mid-
napore).

Singha, Shri Yagnya Narain (Sun-
dergarh).

Singhvi, Dr. L. M. (Jodhpur).

Sinha, Shri Banarsi Prasad (Mon-
ghyr).

Sinha, Shrimati Ramdulari (Patna).
Sinha, Shri Satye Narayan (Samasti-
pur). -
Sinha, Shrimati Tarkeshwari (Barh).
Sinhasan Singh, Shri (Gorakhpur).

Sivappraghassan, Shri K. (Pondi-
. cherry).

Sivasankaran, Shri P. (Sriperumbu-
dur).

Solanki, Shri Parvinsinh Natavarsinh
(Kaira).

Sonavane, Shri T. H. (Pandharpur).

Soundaram Ramachandran, Shrimati
T. S. (Dindigul).

Soy, Shri Hari Charan (Singhbhum).
Srinivasan, Dr. P, (Madras North).

Subbaraman, Shri N. M. R. (Madu-

rai).
Subramaniam, Shri C. (Pollachi).
Subramanyam, Shri Tekur (Bellary).
Sumat Prasad, Shri (Muzaffarnagar).
Sunder Lal, Shri (Saharanpur).

Surindra Pal Singh, Shri (Buland-
shahr).

Surya Prasad, Shri (Bhind).
Swamy, Shri M. N. (Ongole).
Swamy, Shri M. P. (Tenkasi).
Swamy, Shri M, V. (Masulipatnam).

Swamy, Shri Shivamurthy Siddappa
(Koppal).

S—contd.

(Jullundur).
(Assam—Autono-

Swaran Singh, Shri

Swell, Shri G. G.
mous Districts).

T
Tahir, Shri Mohammad (Kishanganj).
Tarn Singh, Shri (Barmer).
Tantia, Shri Rameshwar (Sikar).

Thengondar, Shri M. G. (Nagpatti-
nam),

Thevar, Shri V, Vairava (Thanjavur).
Thimmaiah, Shri Dodda (Kolar).
Thomas, Shri A. M. {Ernakulam).
Tiwary, Shri Dwarka Nath (Gopal-
ganj).
Tiwary, Shri Kamal Nath (Bagaha).
Tiwary. Shri Ram Sahai (Khajuraho).
‘Cripathi, Shri Ram Sahai (Khajuraho).
Tripathi, Shri Krishna Deo (Unnao).

Trivedi, Shri Uma Shankar (Mand-
saur).

Tula Ram, Shri (Ghatampur).
Tyagi, Shri Mahavir (Dehra Dun).

U

Uikey, Shri M. G. (Mandla).
Ulaka, Shri Ramachandra (Koraput).
Umanath, Shri R. (Pudukkotlai).

Udadhyaya, Shri Shiva Dutt (Rewa).
Utiya, Shri Buddhu Singh (Shahdol).

v

Vaishya, Shri Muldas Bhudardas
(Sabarmati).

Valvi, Shri Laxman Vedu (Nandur-
bar).

Varma, Shri Manikyalal (Chittor-
garh).

Varma, Shri Ravindra (Thiruvalla).
Veerabasappa, Shri S. (Chitra=
durga).

Veerappa, Shri Ramachander (Bidar)..
Venkaiah, Shri Kolla (Tenali).



(ix)

Y—contd.
Venkatasubbaiah, Shri
(Adoni). .
Verma, Shri Balgovind (Kheri).

Verma, Shri Krishna Kunwar (Sul-
tanpur).

Verma, Shri Suraj Lal (Sitapur).

Vidyalankar, Shri Amar
(Hoshiarpur).

Pendekanti

Nath
Vijaya Ananda, Maharajkumar (Visa-
khapatnam),
Vijaya Raje, Shrimati (Chatra).
Vimla Devi, Shrimati V. (Eluru).
Virbhadra Singh, Shri (Mahasu).
Vishram Prasad, Shri (Lalganj).
Vyas, Shri Radhelal (Ujjain).

w

Wadiva, Shri N. M. (Seoni).
Warior, Shri K. K. (Trichur).
Wasnik, Shri Balkrishna (Gondia).

Y

Yadab, Shri Nagendra Prasad (Sita-
marhi).

Yadav, Shri Ram Harkh (Azamgarh).

Yadav, Shri Ram Sewak (Bara
Banki).

Yadava, Shri Bhishma Prasad (Kesa-
ria).

Yajnik, Shri
(Ahmedabad).

Yashpal Singh, Shri (Kairana).
Yusuf, Shri Mohammad (Siwan).

Indulal Kanaiyalal .
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PARLIAMENTARY COMMITTEES
i Business Advisory Committee

1. Sardar Hukam Singh—Chairman
2. Shri 8. V. Krishnamoorthy Rao
3. Shri Frank Anthony

4. Shri Ramchandra Vithal Bade .
5. Shri Bibhuti Mishra

6. Shri Priya Gupta

7. Shri Kapur Singh

8. Shrimati T. Lakshmi ¥Kanthamma
9. Shri Maheswar Naik

10. Shri Ananda Nambiar

11. Shri Purushottamdas R. Patel

12. Shri Shivram Rango Rane

13. Shri Satya Narayan Sinha

M. Shri Sinhasan Singh
15. Shri N. M. R. Subbaraman.

Committee of Privileges

. Shri 8. V. Krishnamoorty Rao—Chairman
. Shri Brij Raj Singh

Shri Sachindra Chaudhuri
Shri G. N. Dixit

. Shri Hem Barua
. Shri Jwala Prasad Jyotishi
. Shri Kapur Singh
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Committes on Absence of Members from the Sittings of the House
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2. Shri B. Anjanappa

3. Shri Bateshwar Singh

4. Shri Onkarlal Berwa

(xi)
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(xii)
Shri Tulshidas Jadhav
Shri Yogendra Jha
Shrimati Subhadra Joshi
Shri L. D. Kotoki
Shri P. Kunhan
Shri Yamuna Prasad Mandal
Shri Dhuleshwar Meena
Shri Man Sinh P. Patel *
Shri T. D. Ramabadran
Shri M. K. Shivananjappa
Shri T. Abdul Wahid.

Committee on Estimates (1963-64)

. Shri Arun Chandra Guha—Chairman

Shri Joachim Alva

. Shri D. Basumatari

Shri Brij Raj Singh

. Shri Shree Narayan Das
. Shri Pratap Keshari Deo
. Shrimati Ganga Devi

. Shri A. K. Gopalan

Shri S. Hansda

. Shri Kanhu Charan Jena

. Shri Yogendra Jha

. Shri Anand Chandra Joshi
. Shri M. Malaichami

. Shri Manabendra Shah

. Shri Bakar Ali Mirza

Shri K. L. More

. Shri Shankarrao Shantaram More
. Shri M. S. Murti

. Bhri D. J. Naik

. Shri N. Sreckantan Nair

- Shri P. K Vasudevan Nair

. Shri Tika Ram Paliwal

. Shri Naval Prabhakar

. Shri K. Rajaram

. Shri Bishwanath Roy

. Shri Rameshwar Sahu

Shri Diwan Chand Sharma

. Shri Hari Charan Soy

Shri Tekur Subramanyam

. Shri N. M. Wadiwa.



(i)

Committee on Goverament Assurances
1. Shri R. R. Morarka—Chairman
2. Shri S. C. Balakrishnan.
3. Shri Buta Singh
4, Shrimati Zohraben Akbarbhai Chavda
5. Shri R. Mathu Gounder
4. Shri Shiv Charan Gupta
7. Shri P. S, Nataraja Pillal
3 Shri G. Yallamanda Reddy
9. Shri Sadhu Ram
10. Shri H. Siddananjappa
11. Shri Ajit Pratap Singh
12. Shrimati Ramdulari Sinha
13. Shri Sumat Prasad
14, Shri Sivamurthi Swami
15. Shri Ramachandra Ulaka.

Committee on Petitions

Shri M, Thirumala Rao—Chairman
Shri K. L. Balmiki

. Shrimati Zohraben Akbarbhai Chavda
Shri Chuni Lal

Shrimati Gayatri Devi

Shri J, N. Hazarika

.Shri Narayan Sadova Kajrolkar

. Shri P. Muthiah

. 8hri P. K. Vasudevan Nair

. Shri S. B. Patil

. Shri Rameshwaranand

. Shri Prakash Vir Shastri

. Shri Hari Charan Soy

. Shri Ram Sahai Tiwary.

. 8hri Bhishma Prasad Yadava
Committee on Private Members’ Bills and Resclutions

Shri S. V. Krishnamoorthy Rao—Chairman
. Shri A. Shanker Alva

. Shri S. M. Banerjee

. Shri Priya Gupta

. Shri Ansar Harvani

. Shri Hem Raj

. Shri Tulshidas Jadav

. Dr, P. Mandal

. Shri P. Muthiah
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(xiv)

10. 5Shri Kashi Nath Pandey
11. Shrimati Sahodra Bai Rai

12.
.
14.
18.

16.

18.
19.
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Shri

Digvijaya Narain Singh

Shri Pravinsinh Natvarsinh Solanki

Shri
Shri

Shri
Shri

R. Umanath
Ram Sewak Yadav

Committee on Public Aoccounts (1963-84)
Lok Sabha

. Shri Mahavir Tyagi—Chairman
. Shri
. Ghri
. Bhri

Ramchandra Vitial Bade
S. C. Balakrishnan
Bhakt Darshan

F. P. Gaekwad

Gajraj Singh Rao

Sardar Kapur Singh

. Shri
. Shrimati Maimoona Sultan
. Bhri

R. K. Khadilkar

Mathura Prasad Mishra

Dr. Ranen Sen

. Shri
. Shri
. Shri
. Shri

Prakash Vir Shastri
Ravindra Varma
P. Venkatasubbaiah
Vishram Prasad

Rajya Sabha

Shrimati K. Bharathi

. Shrimati Maya Devi Chettry

Shri B. D. Khobaragade

Shri

. Bhri
1.
. Pandit S. S. N. Tankha

Shri

. Bhri
. Shri

Shri
Shri

. Shri

Shri

. Shri

Shri

. Shri

Dahyabhai V. Patel
S. D. Patil
Sadiq Ali.

Commitiee on Subordinate Legislation
S. V. Krishnamoorty Rao—Chairman
Bhagwat Jha Azad
Ramchandra Viital Bade
Sachindra Chaudhuri
Homi F. Daji
M. M. Haq
Harish Chandra Heda
Gauri Shanker Kakkar
R. R. Morarka



(xv)

10. Shri C. L. Narasimha Reddy
11. Shri H. Siddananjappa

12, Dr. L. M. Singhvi

13. Shri M. P. Swamy

14. Shri Mahavir Tyagi

13. Shri N. M. Wadiwa.

House Commlttee

. Shri S. V. Krishnamoorthy Rao—Chairman
Shri Panna Lal Barupal

Shri Bhakt Darshan

Shri S. Hansda

Shri Lahri Singh

Shri Bakar Ali Mirza

Shri Mohan Swarup

Shri P. K. Vasudevan Nair

Shri S. K. Paramasivan

. Shri Rajeshwar Patel

. Shrimati Renuka Ray

. Shri Pravinsinh Natavarsinh Solanki.

Joint Committee on Offices of Profit
Lok Sabha

Shri G. N. Dixit—Chairman
. Shri Rajendranath Barua

. Shri M. L. Dwivedi

Shri N. R. Ghosh

Shri P. K. Ghosh

Shri M. M. Haq

i Harish Chandra Heda
. Shri Paresh Nath Kayal

. Shri Jaswantraj Mehta

. Shri Yuveraj Dutta Singh
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Rajya Sabha

11. Shri G. Rajagopalan

12. Shri Braja Kishore Prasad Sinha

13. Shri Hira Vallabha Tripathi

14. Shri K. V. Raghunatha Reddy

15. Shri Lokanath Misra.

Joint Committee on Salaries and Allowances of Members of Parliament
Lok Sabha

1. Shri Bhagwat Jha Azad

2. Shri Surendranath Dwivedy
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. Shri P. K. Ghosh

Shri 5. Hansda

. Shri Ananda Nambiar

Shri D. D. Puri
Shri J. B. Muthyal Rao

. Shri Satya Narayan Sinha
. Shri Sinhasan Singh
. Shri N. M, Wadiwa,

Rajya Sabha

Shri S. M. Ghose
Shri A, D. Mani
Shri M. Govinda Reddy
Shri S. Channa Reddy
Kumari Shanta Vasisht.

Rules Committee
Sardar Hukam 8ingh—Chairman
Shri S. V. Krishnamoorthy Rao

. Shri Ramchandra Vithal Bade
. Shri Laxmi Narayan Bhanja Deo
. Shrimati Renu Chakravartty

Shri Hari Vishnu Kamath
Shri Karni Singhiji
Shri Dwarkadas Mantri

. Shri F. H. Mohsin

. Dr. Rajendra Kohar
. Dr. Sarojini Mahishi
12.

Shri K. C. Sharma

Shri Satya Narayan Sinha
Shri Amar Nath Vidyalankar
Shri Radhelal Vyas.
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The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
MEMBER SWORN

Mr. Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secretary: Shri Ku. Sivappraghas-
san.

Mr. Speaker: The Minister of Parlia-

mentary Affairs may introduce the
Member to the House.
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in intro-
ducing to you, and through you to
the House, Shri Ku. Sivappraghassan,
who has been returned to Lok Sabha
from Pondicherry constituency.

Shri Ku. Sivappraghassan (Pondi-
cherry).

ORAL ANSWERS TO QUESTIONS
Colomba Proposals

+

Shri Yashpal Singh:
( Shri Vishram Prasad:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Shri L. M. Singhvi:
Shri S. M. Banerjee:
Shri Umanath:
Shri Harish Chandra Mathur:
Shri P. C. Borooah:
Shri D. D. Mantri:
Shri Balmiki:
Shri Suremdra Pal Singh:

1.4

Shri Koya:

Shrimati Savitri Nigam-
Shri Maheswar Naik:
Shri Mohan Swarup:
Shri D. C. Sharma:

Shri Vasudevan Nair:
Shri Balkrishna Wasnik:
Shri Ram Sewak Yadav:
Shri Bishanchander Seth:
Shri B, P, Yadava:

Shri Dhaon:

Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri P. R. Chakraverti:
Shri Bhagwat Jha Azad:
Shri Sidheshwar Prasad:
Shri Kolla Venkaiah:
Shri Tridib Kumar Chaudhuri:
Shri Hem Raj:

Shri Heda:

Shri Indrajit Gupta:

Shri Vishwanath Pandey:
Shri Balgovind Verma:

| Shri Sarjoo Pandey:

Shri Bade:

Shri Kachhavaiya:

Shri Raghunath Singh:
Shri K. C. Pant:

Shri Bibhuti Mishra:
Shri Gulshan:

Dr. Mahadeva Prasad:

Will the Prime Minister be pleased
to state:

(a) whether any further efforts
have been made by the Colombo
Powers to influence the Chinese Gov-
ernment to accept the Colombo pro-
posals; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment of India are not aware of further
efforts, if any, made by the Colombe
Powers to persuade the Chinese Gov-
arnment to accept the Colombo Pro-
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posals in toip and without reserva-
tions in the same manner that the
Government of India had done.

(b) Does not arise.
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Shri Hari Vishnu Kamath: Is it a
fact that on the occasion of his
seventy-fifth birthday the Prime

Minister received communications or
suggestions, either directly or through
commeon friends, such as the ex-
Premi_er of France, Mr. Edgar Faure,
or our Napalese friends, to the effect
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that the Chinese Prime Minister is
anxious, to visit Delhi for talks about
this matter and also that either the
Colombo Powers or others are arrang-
ing an Afro-Asian meet and, if so, has
the Prime Minister made it very clear
to the Chinese Prime Minister, Mr.
Chou En-lai, that he will be a most
unwelcome visitor here in our country
and India will not join any such con-
ference unless and until China has
vacated the military aggression on our
territory?

Mr. Speaker: That is a different
question. Here the question is
whether further efforts have been
made by the Colombo Powers.

Shri Hari Vishnu KEamath: Yes,
Sir. But it is the same Colombo
Powers who have said. ...

Mr. Speaker: The question whether
he has received any message from
Mr. Chou En-lai that he was prepared
to come here is quite distinct from
the question whether the Colombo
Powers have made any further efforts
to influence the Chinese Government.

Shri Nath Pai: May I submit that
it is the Colombo Powers that insisted
that the Chinese Prime Minister is
willing to enter into discussions with
the Government of India? So, it is
very relevant.

Mr. Speaker: But that was not the
first question. Anyhow, I will give
him an opportunity later.

Shri Indrajit Gupta: We were told
just now in the reply to the original
question that as far as the Govern-
ment of India knew no further efforts
had been made by the Colombo
powers in this direction. May I know
what significance, if any, the Govern-
ment attaches to the statements which
appeared in public on behalf of the
Governments, particularly of Ghana
and the United Arab Republic, to the
effect that they were hopeful that
certain moves which were afoot would
lead to a rapprochement on the basis
of the Colombo proposals and that
China would be persuaded to accept
them?
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Shri Jawaharlal Nehru: It is a little
difficult for me to state what import-
ance or significance is to be attached
%0 statements made in Ghana or in
the United Arab Republic. It is the
interpretation of events; their hopes

expressed. They may have some
additional information or may not
have it.

st fam wa@: WF &l

AIYTIes &1 99 TLEFT AT ¥ 3
FET 2 AY 9T 3Ig,000 FAHIA FTATH
99 & &= § gan @, oA fE afsa
faom @edt & daaa trqﬂwrgrg
Ia£! few o F TR A g T
¥ I RG &, | FLATE &
qrgar g 7

weae WEAY ¢ IF 4T § g9 51
AT WY FAT AT TG AF 9 GHA |
A 3 fr g gefier sm A §
IxaT & ar Ad | Fd w9 24 w3
2 73 g 2 7 O wifaw Feea
qrad ¥ F 2 ar T | AT FI{H

TR

Shri Hem Barua: May I know if it
has been brought to the notice of the
Colombo Powers that by standing
still on the Colombo proposals they
have allowed initiative to China over
ug and have helped them to win the
diplomatic war; if so, what is their
reaction?

Mr. Speaker: Again, the same objec-
tion is there.

Shri Jawaharlal Nehru: This fact
that the hon. Member mentions has
not particularly been brought to the
notice of the Colombo Powers by us.
I suppose, they realise the situation
and it is not very proper for us to
instruct them all the time as to what
they should do and what they should
not do.

Shri Hem Barua: Because of the
stalemate created by the Colombo
proposals. .....
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Mr. Speaker: Shri P. C. Borooah.

Shri P. C. Borooah: What has been
the reaction of the Colombo Powers
to the Chinese rejection of their pro-
posals describing them as an arbitrary
award?

Mr. Speaker: That also I cannot
allow,

Shri Bhagwat Jha Azad: May 1
know if Government has got any
information about any fresh proposal
on the part of the Colombo Powers
for any meeting in future to consider
this question?

Shri Jawaharlal Nehru: I have just
now said that we have none.

Mr. Speaker: Next question.
Some Hon. Members rose—

Shri Nath Pai: Sir, I stood up
earlier when you said that you would
allow me later on.

Mr, Speaker: Order, order. Hon.
Members will kindly hear me. There
are about 50 hon. Members who have
given notice of this question. They
cannot expect me to call every one of
them here.

Shri Nath Pai: Please call only
those whom you promised you would
call later on.

Mr. Speaker: Then 1 called Shri
Hem Barua after Shri Kamath.
Further, every question that has been
asked is not relevant to the real pur-
port of the question.

Shri Nath Pai: You specifically said,
“You sit down; I will call you later
on.”

Mr. Speaker: Now I am sorry.

Shri Bade: Sir, it is our right to ask
a question. [ rose twice or thrice
and you have not given an oppor-
tunity. That is an injustice done to
us.
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Mr. Speaker: Order, order. Will he

kindly resume his seat?

Shri Bade: I will sit down. But
we have given notice of the question
and after seeing 50 names you have
given an opportunity for asking five
or six questions.

Mr. Speaker: Hon. Members should
realise that they urge upon me to go
a little faster to cover some Inore
questions. On this question there is
nothing to be asked. All the ques-
tions that have been asked I was
rather obliged to disallow. Shri Bade
would realise it. It is unfair on his
part to say that injustice has been
done to him. Next question.

Shri Bade: 1 am really sorry for
using that word.

Mr. Speaker: He will kindly resume
his seat.

Shri Bade: But there are 50 names
and you have given only 5 or 6
minutes for this. You cannot antici-
pate the supplementaries which we
are going to ask.

Mr. Speaker: Shri

Kamath.
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...

Next question.
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V.0.A. Transmitter Agreement

Shri Hari Vishnu Kamath:
Shri P. C. Boroovah:

Shri S. M. Banerjee:
Shri Yashpal Singh:

Shri Prakash Vir Shastri:
Shri Bishanehander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri Bishwanath Roy:
Shri Maheswar Naik:
Shrimati Savitrl Nigam:
Shri Sidheshwar Prasad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:

*2, Shri B. K. Das:

4 Shri S, N. Chaturvedi:
Shri Sivamurihi Swamy:
Shri D. C. Sharma:

Dr. L. M. Singhvi:

Shri Vasudevan Nair:
Shri Sureadra Pal Singh:
Shri Kolla Venkafah:

Shri P. R. Chakraverti:
Shri Heda:

Shri Sham Lal Saraf:
Shri Bade:

Shri Eachhavaiya:
Shri Vishram Prasad:

-

Will the Prime Minister be pleased
to state: '

(a) whether the Voice of America
Transmitter Agreement has been
reviewed and reconsidered;

(b) whether any modifications have
been made therein; and

(c) if so, the particulars thereof?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

The Government of India have
informed the United Siates Govern-
ment that the only pa:zis on which the
Governmeni of india can go ahead
with the transmitler agreement is that
there should be no broadcasts from
this transmitter by the Voice of

Shri Tridib Eumar Chaudhurk
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America, The matter is under discus-
sion between the two Governments
and the reaction of the U.S. Govern-
ment is awaited.

(b) and (¢). Do not arise.

Shri Hari Vishnn Kamath: Is it a
fact that beforc the Agreement was
gsigned, the entire matter and issue
was put up before the Prime Minister
in its entirety? The Prime Minister
has heen saying time and again that
he saw it in parts and not as a whole,
and, if so, may 1 know which parts
exactly he saw before he signed the
Agreement and which parts he missed
and how and by whom were those
parts which he missed to see brought
io hix attention later on?

Mr. Speaker: So many questions
have been mixed.

Shri Hari Vishnu Kamath: It is one.
The Prime Minister has been saying
.that he did not sce the Agreement as
@ whole and that he saw it in parts.
‘Now, let us know, precisely which
parts he had seen before he signed
the Agreement and which parts he
misscd and how and by whom were
those parts which he missed to see
brought to his attention later?

Shrimati Lakshmi Menon: A com-
prehensive statement on the subject
was made by the Prime Minister in
the Lok Sabha on the 14th August,
1963.

Shri Hari Vishnu Kamath: I know
the statement. He said that he saw
it in parts, not as a whole. We want
to know which parts he failed to
see before he signed the Agreement.
This is a very serious matter. The
Agreement was signed in all its
entirety. The House wants to know
and the country wanis to know which
parts he did net see, und how and by
whom they werce brought to his
notice,

Mr. Speaker: Tl on, Member has
mixed up three or tfour questions at
a2 time and he wunts such details
which it would b difficult at this
moment to answer. If I disallow him,
he would certuinly just accuse me. If
he puts a elear auestion covering one
peoint, I would alow him.
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Shri Hari Vishuu Kamath: 1 will
be the last man to accuse you, Sir.

We want to know, before the Agree-
ment was signed, which parts were
geen by the Prime Minister and which
parts were not seen by him, and how
and by whom were those parts which
he missed to see brought to his atten-
tion.

The Prime Minister, Minisier of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I hope I have dealt with the
matter in the statement that 1 made
to the Lok Sabha on the last occasion.
I never read it as a whole. Some
parts of it, some odd points, were
referred to me for my opinion and I
once or twice wrote a note about it
that this does not appear to be desir-
able—whatever the note was—and so
the points referred to me were con-
sidered by me on the spot, then and
there. And I said that the matter was
not considered by me as a whole with
all the papers. Now, as I said pre-
viously, that was my fault that I did
not go more deeply into it. But
unfortunately I committed that fault.

Shri Hari Vishnu Kamath: Is it a
fact that our troops on the Himalayan
frontier are being subjected, day in
and day out, to broadcasts by high-
powered Chinese transmitters and, if
80, what attempts have been made by
the Government or are being made
by the Government at the moment to
counter that propaganda?

Mr, Speaker: The hon. Member says
that our troops are being subjected to
constant propaganda by the Chinese
transmitters. He wants to know
whether the Government of India are
also doing something to counteract
that, if this agreement is not to go
through.

Shri Jawaharlal Nehru: [ suppose
that what the hon. Member says is
correct. 1 have not listened to that,
that is, the Chinese propaganda, but
it is pretty active, and they have got
strong transmitters for that purpose.

Shesi Hem Barua: They have 63
transmitters all along the border,

—
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Shri Jawaharlal Nehru: That may
be so. Some attempt is made in our
broadcasting stations to deal with it.
Some attempt was made to deal with
it; I cannot say exactly when and
how it is done, but an attempt is made
to deal with the propaganda of the
Chinese.

Shri Hari Vishnu Kamath: I sub-
mit that this is too vague an answer.
This is evading the question com-
pletely. He says that some attempt
is being made. What attempt 1is
being made? The answer to that
question is that some attempt is being
made. Sir, do you consider it an
answer to the question? I leave it to
you, Sir, to judge. I can also answer
a question similarly.

Shri Jawaharlal Nehru: I do not
understand how I can go into what
exactly is done, in answer to a ques-
tion. Personally, I have no know-
ledge; I have no knowledge obviously,
for, it is for the Information and
Broadcasting Ministry to keep in
touch with it with the help of the
External Affairs Ministry. But, as
regards what is said here, I may say
that I do not listen to it; I neither
listen to the Chinese broadcasts nor
to ours.

Shri Hari Vishnu Kamath: You are
the Head of the Government....

Mr, Speaker: Order, order. There
should be no discussion now.

Though it is not proper for me, I
might also bring it to the notice of
the Prime Minister that in South-East
Asia also, this complaint has been
brought to my notice and it has heen
urged that Government should do
something. Otherwise, the Chinese
propaganda is sustained there very
consistently.

Shri Jawaharlal Nehru: That is
perfectly true; it might be so; I might
add that it applies also to Western
Asia and Eastern Africa. The fact is
that the equipment that we have pot
Is not powerful enough to be heard
all the time; sometimes, it is heard,
and sometimes it is not. That was

one reason why we tried to improve
it.
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Shri S. M. Banerjee: In case the
U.S. Government do not accept the
modifications suggested by us that the
Voice of America should not broadecast
through this transmitter, have the
Government of India made up their
mind to scrap the agreement and start
their own transmitter station with the
help of any other country?

Mr. Speaker: That would be rather
hypothetical.

Shri Jawaharlal Nehru: If the hon.
Member would pay attention to the
answer given, he will find that to be
an adequate answer.

Shri S. M. Banerjee: I wani to know
whether the agreement is going to be
scrapped or modified, because this was
described as a national humilitation
by some people.

Mr. Speaker: It is not possible for
Government to say at this stage what,
if one thing happens, Government
would be prepared to do. It is a
hypothetical question that he is ask-
ing.

Shri Nath Pai: May I know whether
any prolests were received from any
countries after the announcement of
this agreement with the U.S.A., and
if so, the names of those countries,
and whether in reply to the protests
from the Soviet Union, the Indian
Ambassador in Moscow offered by
way of mollifying Soviet objections,
that the Soviet Union, in order to
maintain quid pro quo could set up
a transmitting station in Bombay?

Shri Jawaharlal Nehru: I do not
think that any formal protests were
received from any country. It may
be that in the course of informal
conversations, something might have
been said. I do not quile recollect
what the Indian Ambassador in
Moscow said in reply, but possibly he
did say that it was open to any
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eountry to cr‘~r into the same type
of agreement with us.
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Shri Vasudevan Nair: May I know
whether the attention of Government
has been drawn to the repeated state-
ments made by the American Ambas-
sador to this country that this agree-
ment will ultimately stand, and that
he hopes that it will stand in spite of
these difficulties, and if so, whether
it means that they are prepared to
meet this basic objection made by our
Government and still have this agree-
ment, and if so, whether they have
made up their mind in that direction?

Shri Jawaharlal Nehru: Hon. Mem-
bers want me to interpret what some-
body else has said. Naturally, the
Ambassador has said that he is hope-
ful of an agreement being arrived at.
It is the business of the Ambassador,
ag of all others, to be hopeful and
pray for the best always,

Dr. L. M. Singhvi: In the process of
reconsideration, hag Government's
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attention been drawn to the fact that
even if this transmitter was obtained
through this agreement, it would per-
haps not have been sufficiently power-
ful and adequate to meet our require-
ments?

Shri Jawaharlal Nehru: That point
has not been brought to our notice.
But I have just stated that if we
started with it now, it would have
taken full two vears before the trans-
mitter started functioning.

Wt q¥ : qATT T 2N F 38 [@T
ar % -

“Whether any modifications
have been made therein.”
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Shrimati Lakshmi Menon: I have
said the matter is under discussion.
‘We have given our proposal that
there should not be any broadcast of
the VOA through this transmitter,
That matter is under consideration.
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Shri Sham Lal Saraf: How soon
does Government expect to be in a
position either to accept the agree-
ment with whatever amendment sug-

gested or to reject it altogether, out-
right?

Shri Jawaharlal Nehru: 1 do not
know. The agreement, as it was, was
not agreeable to us. Therefore, we
have made that clear. The agreement
is not functioning now, and there is
no time-limit about it. It is not
functioning.

ot fasmr wena it g g

St ¥ aamar f& wrw g% @ 1 & s

e g f& # #9 § afmwd @

o Fereme gas g Freans €1 w7

st oreTEIETE ALE : FE FTETE

A FT WY | FT IO G T ;Y

st & fag fe w1 et g% & wer

TR TESAIR 9% 79 J@ fear

T TH qgserg feamgy wt fF oot

GHT AE) M1 W1 |

=t sywrET e s &7 af
wry F41 fAwAT 7 (Interruptions).

Mr. Speaker: Was anyone found
guilty? That is the question of some
hon. Members.

»t FATETEATE AgE : AT 7 9
a5 f S ST SET A
frar T | sER1 A AR A fReE
7 TFd ¢ 1 AfeT IAFT I9E A FIT
F1 &1 @ g7 A7 & 97 |

Shrimati Savitri Nigam: Since our
need for a powerful transmitter is
great, and it is going to take some
time to reach a final decision on this
particular thing, which are the other
countries with which we are negotiat-
ing for a high-power transmitter?

Shri Jawaharlal Nehru: 1 do not
know. In fact, previously also we
tried, but we could not get it any-
where. We are still searching for it.
We are not negotiating with any
definite country about it.

st oWTTE WY IemET wErRd, W
faaes oz 2 & oo s Afrs gare ait
ATHAT F79 § | FAT aTg WL AEIT
71 #wre ¥ fF qarer &7 3 Fa9rg T
fermy st & T MO A T4 ag e
w5 7Y & Fr 3o 2% e frma
Aaz 59 @ga & FEATZ A F4TE
F1 a9 3 fagm s Sfzw o @
I A AT 7 27 R A s
&t fear mar | @ @z ar o s
TEEsEr fFr & o7 5 g
T g AT T ) g A ST X
39 FAT 7 w49 Tet faar

maw Wiy : § ame qwfat w7
TEA AWML E |

st T ¥WE qEE: WNT g
aRAT Y qaTar fF o SESET 9t 3
&t g fFar mar o & Sraer Swen
g f ag Iri=aR s A AR e
a1, AT fFaa T o ? g
¥ g @t A8 ¢ FF wam a=i o &
#t et ft, afan fEfY 3 faams
Friars w3 ¥ frmwy & 7

* TATFTA ALE : ATAANG FTE
1 mmag A g1 B &9 5@ oAmE #
AT TAAY AT GE q ET AT #3
e ECR LG IR cofed bR ke
q A T ag g€ fF wweng gwe
ez Adeforz a1 7@t W T S
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fr gt ofege a1 SsTR R fF
9o I a1d Afaqe dRefoge & art §
ag WA Az & mg sE Sfawe ¥ aw
F & 17 aa Afaqe 39 AR F@
21 3fm T A § IR A aw
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Z g wifs fam awa £ 7#3-
T T 4 AR ATTE A BT AT
4 | UF A9w TA T €7 qg o o1 f
RTASY FT gz H THS! Fedr FEAT
meT |

Techmical Assistance from Awustralia

+
~ Shri Shree Narayan Das:
Shri Bishanchander Beth:
Shri Dhaon:
Shri B. P. Yadava:
Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri D. N. Tiwary:
Shri D. C. Sharma:
Shri J. B. 8. Bist:
_ Shri G. Mohanty:

Will the Minister of Defence be
vleased to state:

(a) whether any offer of technical
assistance from Australia has been
received; and

(b) if so, the nature and extent of
such assistance?

The Minister of Defemce Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). A team
of Defence Production officials from
Australia visited India in July 1963.
This was followed by a wvisit of a
team from the Deptt. of Defence Pro-
duetion to Australia during Octlober
1963. As a result of these visits, areas
in which technical assistance is pos-
sible huve been identified. The techni-
cal aseistance will be in the nature
of deputation of experis to advise us
on the methods for improving pro-
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duction, in the fields of safety engl-
neering and in the modernisation of
the Ordnance Factories, particularly
the filling factories.

Shri Shree Narayan Das: May 1
know by which time it will be possi-
ble for the Australian experts to set
up such an organisation for the pro-
duction of the products that we
desire?

Shri Raghuramaiah: What is con-
templated mainly is sending of certain
experts by the Australian Govern-
ment to this country. It all depends
on the final decision they will take as
to when they will be able to do it.
No such decision has been communi-
cated to us yet.

Shri Shree Narayam Das: May I
know whether the expert team which
has just returned has submitted any
report? If so, what are the impor-
tant features of the report?

The Minister of Defence (Shri ¥. B.

Chavan): No report has yet been
submitted. The report is under pre-
paration,

Shri J. B, 5. Bist: May I know
whether the team which wisited
Australia also went to Japan, and if
s0, what assistance India is likely to
receive from Japan for the produc-

tion of defence equipment in the
country?
Shri Raghuramaiah: Some of the

members of the team did go to Japan,
but it was more to clear out certain
difficulties which have arisen in
regard to the tractors. The talks were
held primarily in regard to engine
deveiopment relating to the tractors.

Shri Bhagwat Jha Azad: May I
know whether the visit of the Austra-
lian team and that of our team in
response were to find out the possi-
bility of some technical help, or was
it just a visit after which it will take
a long time for the Government to
come |+ 0 conclusion?

Shri Raghuramaiah: The team were
given certain indications as to what
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type of assistance would be available,
but the House will appreciate it is a
matter in which the Australian Gov-
ernment have to take the final deci-

sion and inform us.

Shri D. C. Sharma: May I know if
the modernisation of the armament
factories to which the hon. Minister
referred will be done by the Austra-
lians or will it be our own project or
a joint project?

Shri Raghuramaiah: It has been
found that in certain matters of pro-
duction, they are slightly advanced.
We have therefore sought the advice
of their experts to come here and
advise us as to how to improve our
own production methods.

Shri Indrajit Gupta: Has Govern-
ment explored the possibility of secur-
ing Australian technical assistance in
the matter of setting up any of the
new ordnance factories which were
proposed to be set up?

Shri Raghuramaiah:
the object of the wvisit.

That was not

Shri KErishnapal Singh: I would like
to know why Australia has been
chosen for such assistance as Austra-
lian industries are rather new; why
have we not tried to get assistance
from other countries which have older
Defence Industries and are advanced
in this field?

Shri Raghuramaiah: We can cer-
tainly learn from whichever country
has improved methods of production
and Australia is a eountry which has
in certain matters improved its
methods of production.

Shri S. M. Banerjee: I want to know
whether they would give us advice in
the matter of filling or in the matter
of manufacture of small arms also?

Shri Raghuramaiah: We have sought
technical assistance in regard to the
latter category also.

Shri D. N. Tiwary: In terms of
money what will this assistance mean?
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Shri Raghuramaiah: The assistance
would be invaluable in the sense that
if we can modernise our methods,
we will improve our production.

Check-Fost on Nepal Border

+
Bhagwat Jha Azad:
D. N. Tiwary:
Vishram Prasad:
P. C. Borooah:
R. G. Dubey:
Bishanchander Seth:
B. P. Yadava:
Dhaon:
Chattar Simgh:
D. D. Mantri:
M. L. Dwivedi:
S. C. Samanta:
B. K. Das:
Shri J. B. S. Bist:
Shri Basumatari:
Shri Sidheshwar Prasad:

r Shri
Shri
Shri
Shri
Shri
Shri
Shri
-{ Shri
Shri
Shri
Shri
Shri
Shri

4

-

Will the Prime Minister be pleased
to state:

(a) whether Nepal Government
have requested India to increase the
number of its border check-posts; and

(b) if so, the reason therefor?

The Minister of State im the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) Does not arise.

Shri D, N. Tiwary: May I know
whether Government is aware that
smuggling from Nepal to India has
been stopped but smuggling from
India to Nepal is going on? Are not
more check-posts necessary there?

Shrimati Lakshmi Menon: This
question is about the number of
border check posts; the question really
deals with the points of entry. It is
not necessary to have more. There is
no question of increasing the number
of border check-posts. There has been
an increase in the number of points

of entry into Nepal and India.



21 Oral Answers

it fayia e : #o779g &y & e
AT FHTL A AMTAT AET 9 A/ A
gfear a7 yT §f fegeamT & awwle
§ dviea v oy smefwl 5
wrm g ?

Shrimati Lakshmi Menon: This
question deals with points of entry
between India and Nepal.

Shri Swell: The hon. Minister said
just now that the Government had
agreed lo increase the number of
points of entry into Nepal. May I
know the considerations which led the
Government to agree to that request
and whether it will be in the best

interests of the security of our
country?
Shrimati Lakshmi Menon: The

number of points of entry had been
increased at the request of the Nepal
Government because it employs a
number of foreign experts for its
development projects and in order to
facilitate th movement of the experts
these points have been increased from
3 to 8.

Shri Swell: My second question is
whether Government is sure that it
will not endanger the security of the
country?

Shrimati Lakshmi Menon: Govern-
ment is sure that it will not endanger
security.

Shri Shashi Ramjan: Is Government
aware that in the north-eastern
border, in Muzafarpur district, bet-
ween Surzand and Jaleswar, smuggl-
Ing Is going on of even cars and other
gouds from this side into Nepal and
there is absoluteiy no check-post?

Shrimati Lakshmi Menon: I have
been saying that this question deals
with points of entry and not check-
pousts, Government is satisfied that
there are enough check-posts to deal
with the problem.

Shri Shashi Ranjan: Regular smug-
gling is going on. Is it in the know-
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ledge of the Government or not? Cars
and other materials are smuggled from
Surzand to Jaleswar. It is in my
constituency and that is why I am
asking this question.

The Prime Minister amd Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I have no information about
cars being smuggled from the hon.
Member's  constituency, If he will
send some further information about
it, we will follow it up. But un-
doubtedly some smuggling does take
place.

Goa im U.N. Year Book

-
[ Shri Indrajit Gupta:
Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri B. P, Yadava:
Shri Bishanchander Seth:
Shri Chattar Singh:
Shri Hem Barua:
Shri Sidheshwar Prasad:
) Shri Bibhuti Mishra:
Shri D, D. Puri:
Shri Dafji:
Shri Maheswar Naik:
Shri Balkrishna Wasnik:
L Shri Ram Sewak Yadav:

*5.

Will the Prime Minister be pleased
to state:

{a) whether il has come to the
notice of Government that the recent-
ly published U.N. Demographic Year
Book has listed Goa, Daman and Diu
separately as overseas provinces of
Portugal; and

(b) if so, the action taken by Gov-
ernment in this connection?

The Minister of State in the Minis-
try eof External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The U.N. Demographic Year
Book represents the position prior to
the adoption of a resolution by the

U.N. General  Assembly, which
approved a report of the Special
Committee on  Territories wunder



23 Oral Answers

Portuguese  Administration. This
report stated that “Goa and depen-
dencies were no longer wunder the
administration of Portugal, having
been nationally united with India”.
In accordance with this resolution, the
future issues of the U.N. Demographic
Year Book should indicate the status
of Goa, Daman and Diu correctly as
having been nationally re-united with
India. India's Permanent Represen-
tative to the U.N. has taken up this
matier with U.N. Secretariat on the
above lines.

Shri Indrajit Gupta: Am I take it
that our Government is satisfied with
this type of technical explanation that
this Year Book was prepared prior to
some resolution which was adopted
long ago, although the liberation of
these territories took place two years
before, and therefore they are satis-
fied with this explanation that the
Year Boonk should come out, in the
present’ edition of which these terri-
tories are still listed as Portuguese
provinces?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
1 do not know what the hon. Member
means by “satisfied”. Salisfied with
what? We have placed our case; we
have given the explanation. It may
mot be a wholly satisfactory explana-
tion. There the matter ends. They
are correcting their mistake.

Shri Indrajit Gupta: rose—

Mr, Speaker: That is what has been
said: that a resolution had been pas-
sed; that matter wag put before the
United Nations, and they will correct
it.

Shri Indrajit Gupta: What 1 am
anxious to know is that whether in
that section of the United Nations Sec-
retariat, which is responsible for the
preparation of this Demographic Year
Book, there are any Indians on the
#taff or whether their staff is dominat-
ed by representatives of certain coun-
tries who are not very well disposed
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towards the liberation of these terri-
tories.

Shri Jawaharlal Nehru: I am unable
to say whethre there is any Indian
employed in that particular depart-
ment,

Shri S, M. Banerjee: May I know
whether, apart from inviting their
attention to thiz matter—and they have
agreed to correct this—any protest has
been lodged and whether all thesc
copies of the Year Book showing Goa,
Daman and Diu as Portuguese terri-
tories are going to be banned in this
country and whether any action has
been taken to ban those books?

Shri Jawaharlal Nehru: The merc
fact that all this action was taken
shows that prolest was lodged and
then an enquiry took place, and then
thig action was taken.

Shri S. M. Banerjee: What about
the ban?
Shri Jawaharlal] Nehru: We do not

propose to ban it. Il does not help
anybody to ban the book now.

Shri S. M. Banerjee: rosc—

Mr. Speaker: Order, order. He has
put the question. The answer is “No,
the Government is not prepared to put
a ban." The answer has come, Whe-
ther it will satlisfy the hon. Members is
another matter.

Shri S. M. Banerjee: I want to sub-
mit that that document challenges the
integrity of our country. I would
only seek your protection and I would
humbly request you to advise the Gov-
ernment properly that they should also
follow the same thing.

Mr, Speaker: | am not an adviser
to the Government! Shri Nath Pai.

Shri Nath Pal: In view of the fact
that this is not the first ttme that the
United Nations Demographic Year
Book Department has been remiss inm
regard to subjects which involve mat-
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terg of vital interest to India—touch-
ing upon our sovereignty—as happen-
ed in the case of Kashmir being shown
something very different,—will the
Government of India think of some-
thing more effective than lodging a
protest, something like a temporary
withholding of our subscription to the
United Nations. because this is not the
first time that this indifference has
been shown to India?

Mr, Speaker: That is a suggestion

for action,

Shri Nath Pai: He is replying. I
am asking what they propose to do to
be more effeclive.

Shri Jawaharlal] Nehru: We do not
propose definitely to do what the hon.
Member suggests. That means not
paying our subscription; that means ul-

Umately getting out of the Uniled
Nations.
Shri Nath Pai: Not at all. (inter-

ruption), 1 meant, temporarily, an
effective action. Make your member-
ship more effective and more nonour-
able, (Interruptiom).

Mr. Speaker: Order, order,
Tridib Kumar Chaudhuri,

Shri Tridib Kumar Chaudhury: May
1 know to which particular year this
Demographic Year Book relatss?

Shrimati Lakshmi Menon: 1962; it is
given there.

Wt mmar fow : Far FTEE woEw
a1 A frgm & 5 718 oF Swd fao
fafe fafrer 7 % f& s® arita a=
Tt &7 qurr F7 fear a7

Wt AmFTAT™ Agw : FATT qIEY
AATEIT AN & §1T Fr¢ AT 3
W A g § WK zeT A § o
Wfe a5 drad §, 37 7 ¥ gy
§ @t v A o £ 47
TR Tg A AT T T AT AT A
e va @ a7 it et AY 39 qge

aeTY Y qurT A

Shri
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Shri Hem Ba.ua:  In view of the
fact that this Den: Jraphic Year Book
was published even after the resolu-
tion was adopted, will it be wrong for
ug to think that there are some people
in the UN.O. who have failed to com-
promise themselves with the basic fact
that these one time relics of Portuguese
imperialism are now a part of our
country; if so, may I know whether
the Government have tried to take
steps to make these pecople see the real
light?

Mr, Speaker: Was it after the reso-
lution or before?

Shri Jawaharlal Nehru: It was done
before, I think, Then, I am quite sure
that in a large organisation like the
United Nations consisting of thousands
of persons there are many persons who
strongly disagree with the hon. Mem-
ber’s opinion about Indian matters or
my opinion on Indian matters. As
these things come up we take them
up. How can we take steps to get
them dismissed or make them have an
enquiry made as to who are pro-
Indian or who are anti-Indian?

Shri Hem Barua: Sir, T
wrong word “compromise”, it
be “reconcile”.

used a
should

Shri H, N. Mukerjee: Even assum-
ing, certainly not admitting, the bona
fides of the United Nations personnel
in regard to this mistake, may I know
if Government have got an assurance
that at least in the interim period a
correction slip will be incorporated on
every single volume of this hook put
out on circulation?

Shri Jawaharlal Nehru: I do not
know whether such an assurance was
asked for or given. 1 cannot answer
that. I do not know.

Shri H. N, Mukerjee: Sir, this is
something which we should insist up-
on because of recurrent mistakes of
this deseription which go against the
dignity of our country. This is not a
suggestion for action, this is part of
what the Government should have al-
ready done.
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Shri Nath Pai: Sir, I was completely
misunderstood when 1 said “withhold
your contribution” does not amount te
resigning. The Soviet Union has not
paid the contribution. I want the Gov-
ernment of India to be a member, but
function there more honourably and
effectively than we do.

Steel Wage Board

*8. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Stce] “Wage Board
has submitted its report;

(b) if not, the reasons for the delay;
and

(¢) whether recommendations for
interim relief have been impl2mented
in all steel plants?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R. K.
Malviya): (a) The Board has made
recommendations for an interim wage
increase, and its final report is await-
ed.

(b) the issues before the Board need
detailed investigation. The Board is
trying to complete the work as early
as possible.

(¢) The recommendations have been
generally implemented. A few points
for clarification have been raised and
these are being considered by the
Board.

Shri S. M. Banerjee: The hon. Minis-
ter stated that generally it has been
implemznted, May I know which are
those units which have not implement-
ed the recommendation for an interim
wage increase both in the public see-
tor and in the private sector?

Shri R. K, Malviya: It is with re-
gard to a small number of workers
that this recommendation has not been
implemented and they are in the
public sector. It has not been imple-
mented by Rourkela, Bhilai and
Durgapur.
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Shri S, M. Banerjee: It appears that
in all three public sector projects it
has not been implemented, 1 would
like to know what is the specific reason
for this not being implemented in these
three public sector projects?

Shri R. K Malviya: Out of a total
of over 141,000 workers it has been
implemented in respect of over 1,36,000
workers. It has been impiemented in
respect of 96 per cent. of the workers
and only in respect of 4 per cent. of
the workers it has to be implemented.

Mr. Speaker: The question was whe-
ther there is any special reason why
this has not been implemented in these
three public enterprises when it had
been applied and implemented in such
a large number of industrial units.

The Minister of State im the Minls-
try of Labour and Employment (Shri
Hathi): These recommendations are
not implemented with regard to Class
1 and Class 2 officers and the work-
chargeq employees because they say
that this recommendation would net
apply to them,

Shri Indrajit Gupta: Is it a fact that
the recommendation for interim relief
has not been implemented till now in
the Kulti works of the Indian Iron and
Steel Company? Although this :nat-
ter wasg referred back to the Wage
Board and the Wage Board has said
that it should be applied, the company
still refuses to do it. What action
does Government propose to take inm
this matter?

Shri Hathi: With regard to the
Kulti workers, it has not been imple-
mented on the ground that it does not
form part of the process of stee] manu-
facture, The question was rcferred
back to the Wage Board. They said
that though this is not ‘heir recom-
mendation they would advise that this
should be made applicable in their
case also. We have informed the eom
pany accordingly,

Shri A, P. Sharma: Is there any
time-limit fixed for the submission of
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the report by the Board and, if so, by
what time?

Shri Hathi: No time-limit is fixed,
but we expect that it should be over
by August 1964.

Wt ¥@A@ : F gz ATAAT ATEAT
fe oo 91 § o1 91y w187 gafar
& 91 37 7 Ay @ 37 AL Fvyp fe
ST, @ oTAE A ome B ogamn
T |

ot gt WA WY A g9

art 77 sf*gi 77 9z Ary FA

Shri Mohammad Elias: It is reported
in the press that one of the raembers of
the Wage Board is seriously ill, he
cannot attend the meetings of tne
Wage Board. In view of that, is Gov-
ernment thinking of appointing an-
other member in the Wage Board to
expedite the work?

Shri Hathi: No. The delay is not
on account of the illness of the member
concerned. It is because the Wage
Board is appointing a sub-committee
to go into the matter.
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[(a) Since the statement made on
26th August 1963, although Chinese
military activity on our borders and
in the areas occupied by them conti-
nues, there have been no instances of

any fresh intrusions across cur fron-
tier.

(b) Does not arise.]
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Shri Y. B, Chavan:
formation.

There is 10 in:

Shri Nath Pai: Regarding the alleg-
ed absence of any intrusions from the
Chinese side, is it the interpretation of
Government that this indicateg a les-
sening of danger from that side?

Shri Y, B, Chavan:
of interpretation. It
how you interpret it,

It is a matter
depends wupon

At TRTATAR ¢ IH T & IAT
% i <ifaai & awrdr ot wfw zar 7@
2917 z® W7 3T F——m SE4
aras A7 1 9777 o s, ot 54y
wireg 3 771 i a7 997 4@ szar &
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£ ag 97 AT €Y JEar 21

Shri Nath Pai: What did the hon.
Minister mean in reply to Iny ques-
tion? It is not a question of interpre-
tation. Hag the threat in any way
lessencq during the past few months or
does it continue to the same extent as
it did? I would like to know what his
reading is.

Shri Y. B, Chavan: It depends up-
on the assessment of the particular
situation. It is rather very difficult to
make any firm assessment of the Chi-
nese intentions. That is why 1 say
that it depends upon how we ussess
the situation as it changes from time
to time.
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State Planning Boards

Shri Surendranath Dwivedy:
Dr. L, M, Singhvi:
Shri Sham Lal Saraf:
Shri S. C, Samanta:
Shri Subodh Hansda:
*8. Shri M. L. Dwivedi:
[ Shri B. K Das:
Shri Kappen:
Shri Sidheshwar Prasad:
| Shri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether any review of the work
of the State Planning Boards has been
made;

(b) whether the State Boards are
associated with the implementation of
the State Plans; and

(c) whether it is a fact that m.ost
of the State Plans included for 1962-63
have not been executed in most of the
States and if so, the reasons therefor?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi Raman):
(a) No, Sir.

(b) State Planning Boards, where-
ever they exist, are advisory bodies.

(¢) No, Sir,

Shri Surendranath Dwivedy: What
is the actual function and scope of the
State Planning Boards and has the
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Planning Commission laid down any
pattern for the composition of the
State Planning Boards?

Shri C. R. Pattabhi Raman: Actu-
ally, the formation of these is stressed
in the Third Plan itself. In addition,
in March 1962 the then Deputy Chair-
man had written to all the Chief
Ministers about it. Really, the idea is
to have a body which will be advisory
to keep in touch with the need for
long-term planning and questions
arising from the establishment of
democratic institutions at district and
block levels as also to consider the im-
portant role of State plans in national
plans.

Shri Surendranath Dwivedy: I want-
ed to know  whether il is the
advice of the Planning Commission
that with the State Boards non-officials
should also be associated and that they
may also accept positions, such as,
chairmanship etc.

Shri C. R. Pattabhi Raman:
Throughout the endeavour was to
keep it flexible, There is no rigidity
about it. It is left to the State to man
‘the Planning Board.

Dr, L. M, Singhvi: In all the States
have the State Planning Boards not
yet been constituted and, if there are
any such States, what steps are being
taken to see that they are constituted
‘with al] due despatch?

Shri C. R. Pattabhi Raman: If I may
say so, it will be easier for me to say
that in the Punjab, Maharashtra,
Orissa and Andhra Pradesh they have
some kind of planning bodies func-
tioning. Most of the other States are
considering it. The whole matter came
up before the National Development
Council. It wag discussed and the
principle of having a flexible body as
.an advisory body was accepted.

Shri Sham Lal Saraf: In view of
the fact that the hon. Minister has
said that these boards function as ad-
visory bodies which I understand, is
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to mean that, representation will be
given to the non-official element also,
may I know if the Government has in-
formation that the boards that have
been constituted in the States have
given them representation and, if go,
to what extent?

Shri C. R, Pattabhi Raman: We are
following it up. We are making en-
quiries and are all the time getting in-
formation with regard to their func-
tioning. More than that I am not able
to say now.

Shri S. N, Chaturvedi: May I know
if these State boards are only going
to be advisory in the matter of draw-
ing up the plans or are they going to
make any recommendationg or sugges-
tiong for their implementation and exe-
cution also?

Shri C. R. Pattabhi Raman: As [
said, it is felt that in keeping with the
need for long-term planning, the im-
portance of State plans vis-a-vis the
national plan, questions arising from
the establishment of democratic insti-
tutions and the growing complexity of

development problems, a planning
machinery should be there,
Shri §, C. Samanta: May I know

whether any suggestion came to the
Planning Commission that a review
should be made every now and then of
these planning bodies as well as of
the advisory bodies that are being
mentioned?

Shri C. R. Pattabhi Raman: That is

also envisaged.
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Shri Nath Pai: s it a fact that in
Orissa a non-official iy the Chairman
of the State Planning Board and the
Chief Minister of the State is the De-
puty Chairman? 1If it is a fact, may
I know whether the Government are
proposing to follow this worthy exam-
ple at the Centre also?

Shri Hari Vishnu Kamath: That is
in Kashmir also, I think,

Shri B. R. Bhagat: It is true that
in Orissa the ex-Chief Minister is the
Chairman of the Board. But, as I said,
we have not given any directive that
the States should follow any rigid
pattern. What we are interested in is
that the planning organisation in the
States should be strengthened as to
what pattern should be in a particular
State, that has been left to the State
itself. As long as the machinery is
adequate to deal with planning, it is
enough for us.

NOVEMBER 18, 1963

Oral Answers 36

Dr. Sarojini Mahishi: May I know
whether those States where the Plan-
ning Board has not yet been consti-
tuted have not felt the necessity of
having one such Board all thesc years?

Shri B, R. Bhagat: Every State has
the planning organisation. We are try-
ing to see that this organisalion is
strengthened. Only recenily, in the
National Development Council, this
matter was considered and it has been
said there that the planning machinery
should be strengthened. Also we have
had recently a meeting of all the Plan-
ning Secretariez in the States where
we have discussed this matter and we
expect that very soon the planning
organisation will be strengthened in
each State,
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Shri U. M. Trivedi: Will the hon.
Minister be pleased to state whether an
oath of secrecy is administered to the
Members of the Stale Board and, if
so, is il because their advice is accept-
ed as such for all practical purposes
and they are the guiding factors in exe-
cuting the Plan?

Shri B, R. Bhagat: I am not in a
position to say that everywhere the
oath of secrecy is administered. In
most of the States, it is a sub-com-
mittee of the Cabinet where Ministers
are there. In other places, the officers
are there. I do not think the question
of oath of gecrecy arises in their cases.
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Aircraft Factory in Delhi

+
Shri Bade:
[Shri B, P. Yadava:
sShri Dhaon:
shri Bishanchander Seth:
*9./ Shri Buta Singh:
Shri Bibhuti Mishra:
Shri Subodh Hansda:
shri S, C, Samanta:
| Shri Mohan Swarup:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that Govern-
ment are considering a proposal to set
up an aircraft factory in Delhi;

(b) if so, whether in public sector
or private sector,

(c) the total capital investment on
this factory; and

(d) the type of components this fac-
tory will manufacture?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) No, Sir.

(b} to (d). Do not arise,

s} @¥: 97 §7F FETAE & A
ars 41 (@ fedt § wrrwme $3T gM
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Shri Raghuramaiah: [ think there
wag a mis-conception about this. Whet
wag registered in Delhi was the com-
pany which was to manufacture the
MIG complex and the registration had
to be done here because the units
threg of them, are in different States.
The head office is now in Delhi. There-
fore, this registration has been dong in
Delhi.
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Shri Ramanathan Chettiar: May I
know whether this manufacturing unit
will be located outside Delhi or in
Delhi?

Mr. Speaker: It has been answered.
Next Question.

Border Raids by Pakistan

+
(Dr. L. M, Singhvi:
Shri Prakash Vir Shastri:
Shri Mohan Swarup:
Shri Raghunath Singh:
Shri P. C, Borooah:
Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri B, P. Yadava:
Shri D, D. Mantri:
Shri Ramchandra Ulaka:
Shrimati Renuka Ray:
Shri D. C. Sharma:
Shri Vishram Prasad:
< Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri Umanath:
Shri S. M, Banerjee:
Shri Bibhuti Mishra:
Shrimati Savitri Nigam:
Shri Kapur Singh:
Shri Narasimha Reddy:
Shri Gulshan:
Shri Daljit Singh:
Shri A, P, Sharma:
Shri D. N. Tiwary:
Shri P, C. Deo Bhanj:
| Shri P. K. Ghosh:

Will the Prime Minister be pleased
io state:

*10

{a) whether there were any border
violations, intrusions and firings inlo
Indian territory from East and West
Pakistan since 21st September, 1963 to
date; and

{b) if so, the particulars thereof, the
loss of life and property suffered by
either side and the action taken by the
Government of India in cach case?

The Minister of State in the Minls-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). No
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incidents of any importance were re-
ported from our borders with West
Pakistan. The Gujarat, Rajasthan and
Punjab borders were more or less free
of any violation or incident during the

period 21st September—31st October,
1963.
Several intrusions and violations

from East Pakistan were however re-
ported from the borders of Assam,
Tripura and West Bengal, Some of
these incidents led to violence and also
firing.

Detailed upto date information re-
garding these incidents js being col-
lected from the State Governments
concerned and wiil be laid on the Table
of the House in due course.

Dr, L. M. Singhvi: May I know
whether it is a fact that there has
been an increasing concentration of
Pakistanj troops and their movements
along our eastern borders and that
they have been able to beat our men
and carry out raids with impunity? If
that is so, how do the Government
view it and what permanent measures
of redress and prevention do the Gov-
ernment propose to undertake?

‘Shrimati Lakshmi Menon: We are
doing everything to maintain the secu-
rity along these borders, especially the
East Pakistan border. But this secu-
rity is the responsibility of the State
Government.

WRITTEN ANSWERS TO QUES-
TIONS

Conference of Senior Officers of NEFA

Shri Hem Barua:

Shri P. C. Borooah:
*11.
Shri Rishang Keishing:

Will the Prime Minister be pleased
to state:

(a) whether a conference of Senior
Officers of NEFA wags held in Septem-
ber this year to discuss among others
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the question of gradual relaxation of
the inner line restrictions in NEFA and
emotional integration ef the people of
NEFA;

(b) if so, the decisions taken at the
conference; and

(c) the action since
light of those decisions?

The Parliamentary Secretary to the
Minister of External Affairs (Shri D.
Ering): (a) The Inner Line Regula-
tion was not an item on the agenda of
the Senior Officers conference. Mea-
sures to assist national integration
were, however, discussed.

(b) The detailed recommendations
of the conference are under study.
However, no recommendation was
made {o modify the Inner Line Regu-
lation. The discussions covered topics
like cultural exchanges, loca] trade
facilities for NEFA people on visits to
the plains, educational facilitieg for
NEFA students to study all over India
and material for school text-books,

(c) It has always been the policy of
Government to liberalise the issue of
Inner Line permits in areas of NEFA
where communications and other faci-
lities have improved. This process
continues.

Decoding of Messages by Chinese

Shri Hem Barua:

Shri Bishanchander Seth:
Shri B. P, Yadava:

Shri Dhaon:

Shri Chattar Singh:

Shri Yashpal Singh:

Shri Bade:

Shri Buta Singh:

Shri Kachhavaiya:

Shri Maheswar Naik:
Shri S. N. Chaturvedi:
Shri Prakash Vir Shastri:
Shri Sidheshwar Prasad:
Shri A. N. Vidyalankar:
Shri Balkrishna Wasnik:
1 Shri Brij Raj Singh—Kotah:
l_ Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
to state:

(a) whether his attention has beem

taken in the

|
b

40

»
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drawn to a recent news-item emanat-
ing from London to the effect that the
Chinese Government ig monitoring
publicity directives of the Indian
Ministry of External Affairs to Indian
Missions abroad; and

(b) if so, the steps taken to counter-
act Chinese action?

The Minister of State in the Minis-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) Yes, Sir. A
spokesman of the Ministry of External
Affairs explained on September 25 (on
the day the newspaper report
appeared) that the implication in the
report that some secret code used by
the Ministry of External Affairs had
been broken was incorrect, The
spokesman explained that the refe-
rence was to ordinary news transmis-
sions sent to our missions abroad in
open morse code through normal com-
mercial channels. These transmissions
can be picked up by anyone and the
Chinese have, in fact, been monitoring
them for many years.

(b) Since no secret code is involved
in these transmissions, the question of
taking steps to counteract Chinese
action in the matter does not arise.

Quarters for Army Personnel

13 Shri A. V, Raghavan:

"7\ Shri Pottekkatt:
Will the Minister of Defence be
pleased to state:

(a) whether there is an acute scar-
city of family quarters for allotment
to officers and Jawansg in the armed
forces;

(b) it so, the steps Government
have taken to provide more family
quarters; and

(c) the amount ganctioned for this
purpose for 1963-64 and whether Gov-
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ernment propose to increase this allot-
ment in view of the additional requirc-
ments on account of the Emergency?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir; there is con-
siderable shortage of family accommo-
dation at present,

(b) Accommodation is being provid-
ed to the extent possible by additional
hirings and requisitions and construc-
tion of fresh accommodation by Gov-
ernment. During the years 1959-60 to
1962-63 Rs, 1542 crores have been
spent for the provision of married
accommodation. Since the emergency
projects costing approximately Rs. 6'50
crores have been released for execu-
tion.

(¢) An amount of approximately
Rs. 4 crores is expected 1o be spent
during the current financial year. In
view of the higher priority projects
which are immediately required it is
not possible to do better this year but
it is hoped to make a bigger alloca-
tion for this in the next financia] year.

Asian Broadcasters’ Comference

rShri Bibhuti Mishra;

Shri P. R. Chakraverti:

Shri Sidheshwar Prasad:
Shri D, D. Puri:

*I¢ { ‘Shri Tridib Kumar Chaudhuri:
Shri Bishanchander Seth:
Shri B. P, Yadava:

Shri Dhaon:

_ Shri Raghunath Singh:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
fifth Asian Broadcasters’ Conference

was recently held in Seoul;

{b) if so, whether a proposal to
form a union of Asian Broadcasters
came up for discussion; and

(c) the decision taken in regard

thereto?
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The Minister of Information and
Broadcasting (Shri Satya Narayam
Sinha): (a) and (b). Yes, Sir.

(¢) The national broadcasting orga-
nisationg present at the Fifth Asian
Broadcasters® Conference resolved
that an Asian Broadcasting Union
should be established as from 1st
July, 1964 subject to the approval of
the ultimate authorities to whom they
are responsible in their respective
countries. This Government have still
to consider this resolution.

Indian Emigrants to U.K.

Shri Subodh Hansda:

Dr. P, N. Khan:

Shri S. C, Samanta:
| Shri M. L. Dwivedi:
LShrl Yashpal Singh:

*15.4

Will the Prime Minister be pleased
to state:

(a) whether it is 2 [act that recent-
ly there was a large scale exodus of
skilled workers from India to UK,

(b) it so, whether such exodus will
be allowed to continue;

(c) whether it has become easy to
get employment vouchers from UK.
under the UK, Immigrants Act; and

(d) if so, the number of Indians
who applied and got it since the Im-
migrants Act came into force?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) No, Sir, As against
passports for the UK. issued 1o 30,251
Indian nationals during the year end-
ing 30th June, 1962, passports were
Issued to only 3,758 Indian nationals
fexcluding wives and children) during
the year ending the 30th June, 1963.

(b) Does not arise.
(¢) No, Sir,
(d) According to statistics issued by

the British Ministry of Labour, Em-
plovment Vouchers to 20,317 Indians
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nationals were issued during the
period July 1, 1962—when the Com-
monwelth Immigrants Act was intro-
duced—to September 27, 1963. The
number of applicants for Employment

Vouchers during this period totalled
1,35,710.
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Sino-Pak Border Demarcation

r Shri D. C. Sharma:
Shri P. C. Borooah:
Shri P. R, Chakraverti:
Shri Balkrishna Wasnik:
Shri Ramsewak Yadav:
| Shri Sarjoo Pandey:
LGhri R. Barna:

*17.

Shri Koya:

Will the Prime Minister be pleased
to state:

(a) whether UNN. has been apprised
of the China-Pakistan move to erect
demarcation pillars on the boundary
of Sinkiang and the north-western
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part of Kashmir now under Pakistan’s
illegal occupation and separate pro-
tests have been lodged with Pakistan
and China; and

(b) if so, their reaction thereto?

The Minister of State in the Minls-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) Yes, Sir.

A copy of letter dated Tth October,
1963, addressed by India’s Permanent
Representative to the United Nations
to the President of the Security
Council is placed on the Table of the
House. Enclosures to this letter con-
sist of copies of our protests lodged
with the Governments of the People’s
Republic of China and Pakistan.
[Placed in Library, See No. LT-1819/
63.]

(b) In accordance with its practice,
the Security Council circulated the
letter to Members of the Security
Council, No reply has been received
from the Governments of the People's
Republic of China or Pakistan.

Regrouping of Villages in Nagaland

( Shri Swell:
.18 { Shri Surendra Pal Singh:
. Shri Rishang Keishing:
| Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether the scheme for re-
grouping of villages in Nagaland has
been put into operation;

(b) the total estimated expenditure
for implementing the scheme; and

(¢} whether the scheme has the
approval of the people of Nagaland?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Remodelling
of villages has been taken up starting
with a few villages, with a view to

(i) .develop model villages by pro-
viding amenities such as schools,

water supply, fair price shops,
medical facilities ete.

(ii) protect the villagers against
harassment and attacks by
hostile Nagas, and

(iii) deny hostile Nagas their supply
of food, money etc. which they
obtain by extortion frem the
villagers.

(b) Total non-recurring expenditure
—Rs. 258 lakhs.

Total recurring
Rs. 112 lakhs,

expenditure—

(c) A resolution wag passed by thé
Nagaland Interim Body in its session
in May 1963 that, if the situation did
not improve as a result of the
amnesty, the villages should be
remodelled into larger centres to pro-
tect the villagerg from harassment of
the hostiles.

Demarcation of Rajasthan-West
Pakistan Border

Shri Balkrishna Wasnik:
" Shri Vishram Prasad:

| Shri Bhagwat Jha Azad:
Shri D. N. Tiwary:

Shri S. M. Banerjce:
Shri Umanath:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri P, K. Deo:

Shri Sidheshwar Prasad:
Shri P. R. Chakraverti:
| Shri Mohan Swarup:

| Shri Sham Lal Saraf:

|_ Shri R. S. Tiwary:

*19. 1

Will the Prime Minister be pleased
to state: !

(a) whether there has recently been
a meeting between the officers of the
Governments of India and Pakistan for
the authentication of the maps demar-
cating the international boundary
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between Rajasthan and West Pakistan;
and

(b) if so, the result of the meeting?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi  Menon): (a) and (b).
Yes Sir; the strip maps prepared
after the demarcation of the inter-
national boundary between Rajasthan
and West Pakistan, were ratified at
Karachi on the 26th and 27th Septem-
ber, 1963. The plenipotentiaries of
both the countries authenticated the
signatures of their Surveyors General
on each of the 1240 map sheets.

Provident Fund Contribution

r Shri D. D. Mantri:

| Shri §. M. Banerjee:
*20. { Shri Bade:

| Shri Kachhavaiya:

| Shri Indrajit Gupta:
‘Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have in-
creased the rate of provident fund
contribution for more industries from
the 31st October, 1963; and

(b) if so, the details of the indus-
tries involved?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C, R. Pattabhi
Raman): (a) Yes, The compulsory
rate of provident fund contributions
under the Employee’s Provident
Funds Act, 1952 was increased from
6% per cent to B per cent of basic
wages, dearness allowance and retain-
ing allowance, if any, in the establish-
ments employing fifty or more persons
in 18 more industries from the 1st
November, 18963,

(b) The details of the industries
are given inm the statement laid on the
Table of the House. [Placed in
Library, See No, LT-1818/63].
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Supersonic Fighter Aircraft

Shri Ramachandra Ulaka:
Shri N. R. Laskar:
t21.<{ Shri Dhuleshwar Meena:
| Shrimati Savitri Nigam:
| Shri P, C, Borooah:
Will the Minister of Defence be
pleased to state:

(a) whether any decision has been
taken by Government regarding the
joint production of supersonic fighter
aircraft with the mutua] co-operation
of U.AR. and Indian team of experts;
and

(b) if so, the nature thereof?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) No, Sir.

(b) Does not arise,

“Iswar Pathshala” in East Pakistan

Shri P, R. Chakraverti:
fShri Sidheshwar Prasad.
Shri D. D, Puri:
| Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:
|_ Shri Raghunath Singh:

w0 {

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the East
Pakistan Government have given
sanction to forcible occupation of
“Iswar Pathshala” a premier Educa-
tional Institution of the Hindus in
Commilag by Pakistani nationals;

(b) if so, the facts of the case; and

(¢) whether the Deputy High Com-
missioner of India stationed in Dacca,
has visited Commilla and sent any
report?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The forcible occupation
of Iswar Pathshala was not sanctioned
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by the East Pakistan Government, but
since then that Government has
requisitioned the premises thug closing
down the Institution.

(b) and (c). Our Deputy High Com-
missioner has not visited Comilla him-
self for this purpose. However, he
has reported that during the months
of August and September members of
the majority community forcibly
occupied portions of Iswar Pathshala
building by assaulting members of its
staff and the governing body. On
October 2nd, 1963, they also pillaged
the Nivedita Girls' School premises
which resulted in the final closing
down of the School and its requisition
by the East Pakistan Government.
The Deputy High Commissioner has
formally requested the East Pakistan
Government to restore the premises
to their rightful owners. It is under-
stood that half of the School has been
vacated but the local authorities are
not assisting in ending its unautho-
rised occupation,

Externa] Publicity in African and
Middle East Countries

*23. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
state:

(a) whether any fresh steps have
been taken to strengthen our publicity
in the Middle East and African coun-
tries; and

(b) if so, the nature of the steps
taken? : /|

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) Four new publicity posts have
already been set up during this year
at Algiers, Rabat, Kampala, and Dar-
es-Salaam. The programme for pro-
duction and distribution of pamphlets
and bulletins has been intensified.
More material is now being produced
in French and Arabic for use in the
French and Arabic speaking countries
of these regions. Output of material
in Swahili is proposed to be increased
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in the near future. Arrangements for
the dubbing of films into foreign
languages, including the major langu-
ages in use in Africa and West Asia,
are being undertaken on a wider basis,
The opening of new information posts
in parts of Africa as yet uncovered is
under consideration in the light of the
views expressed at the recent Confer-
ence of Heads of Indian Missions in
Africa and West Asia.

Newsreel on C.P.1, Procession in Delhi

Shri Yashpal Singh:
Dr. L. M, Singhvi:

Shri Prakash Vir Shastri
Shri Vishram Prasad:
Shri Kapur Singh:

Shri Buta Singh:

Shri Narasimha Reddy:
Shri Bibhuti Mishra:
Shri Ram Ratan Gupta:
Shri D. D, Mantri:

Shri Indrajit Gupta:
Shri S. N, Chaturvedi:
Shri Sivamurthi Swami:
Shri Mohan Swarup:
Shri D. C. Sharma:

Shri D, D. Puri:

Shri Daji:

Shri S. M, Banerjee:
Shri Balkrishna Wasnik:
| Shri Ram Sewak Yadav:
|_ Shri Vasudevan Nair:

&
™
-
e — —————..__A._._._.________.___.‘

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a news-
ree] hag been prepared on the com-
munist sponsored procession to Parlia-
ment on the 13th September, 1963;

(b) whether it has been released for
show to the public; and

(¢) the principles governing the
preparation of such newsreels?

The Minister of Information and
Broadcasting (Shri Satya Narayan
Sinha): (a) No separate newsreel has
been prepared; but the procession was
one of the several items included in
the Newsreel No. T80,
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(b) The newsreel was released on
September 20, 1963, but was with-
drawan after about a week.

(e) The weekly newsreel attempts
to cover as many newsworthy events
of the week as possible in different
walks of life. The restrictions on it
are that notice should not be taken of
activities of such political parties as
are not recognised as all-India parties,
that they should not publicise the
activities or programmes of political
parties and that discretion should be
exercised in covering demonstrations
and processions etc. prejudicial to
.Government.

Tusker Project

Shri Hari Vishau Kamath:
Dr, L. M, Singhvi:

- Shri Bhakt Darshan:
Shri D. C, Sharma:

*25

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 121 on the 19th
August, 1963 and state:

(a) whether the investigation in
respect of allegations of corruption by
certain officers engaged in Tusker
Project at Dibrugarh has been com-
pleted; and

(b) if so, the result thereof?

The Minister of Defence (Shri Y. B,
Chavan): (a) The investigation in
respect of allegations of corruplion in
Tusker Project (now Vartak) at
Dibrugarh is stil in progress,

(b) Does not arise.

Review of Third Plan

( Shri Bhagwat Jha Azad:
] Shri D. N. Tiwary:
] Dr. L. M, Singhvi:
| Shri P. Venkatasubbaial:
| Shri Yashpa] Singh:
l Shri Bibhuti Mishra:

Shri Vishram Prasad:
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Shri M, L. Dwivedi:

Shri Mohan Swarup:

Shri P. C. Borooah:

Shri D. D, Mantri:

Shri Surendranath Dwivedi:
Shri Earni Singhji:

Shrl Sidheshwar Prasad:
Shri Raghunath Singh:
Shri Rama Chandra Mallick:
Shri Maheswar Naik:

Shri Daljit Singh:

Shri Vishwa Nath Pandey:
Shri M. G. Thengondar:
Shrimati Renu Chakravartty
Shri Kolla Venkaiah:

Shri Krishnapal Singh:
Shri D. C. Sharma:
[Shri H., C. Soy:

*26.

Shri Jashvant Mehta:
Shri Rishang Keishing:

Will the Minister of Planning be
pleased to state:

(a) whether any mid-term review
of the progress of the Third Five Year
Plan has been prepared by the Plan-
ning Commission;

(b) if so, its chief features; and

{c) when the same will be released
to the public for use?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R, Paitabhi
Raman): (a) Yes, Sir.

(b) and (c). These are contlained in
a Mid-Term Appraisal document which

is being laid on the Table of the
House wvery  shortly. The docu-
ment  thercafter  will  be released
to the public.

Avro-748

[ Shri S. M. Banerjee:
*27. Shri Umanath:
Shri D. D, Puri:

Will the Minister of Defence be

oleased to state

(a) the further progress made re-
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garding manufacture of AVRO-748 in
Kanpur;

(b) whether some foreigners are
still working there;
(¢) if so, the number thereof; and

(d) whether their services have only
been retained to train the Indian per-
sonnel?

The Minister of Defence Production
in the Ministry of Defence (Shrl
Raghuramaiah): (a) So far 3 aircraft
of Series I have been completed.
Manufacture of 4th aircraft of Series
I and 5th and 6th aircraft of Series II
is in hand.

(b) Yes, Sir.

(c) One Stress-engineer.

(d) Yes, Sir.

M & fog avgfemi

[oft wew ao e :

st AT qUOIA

WY THER JATET
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Lt anfat formmr

F1 wfawe g4 3 fAma7, 9853
F qvifed gud AeaT ¥9€ F IATH
39 ¥ 7 FAq ) FAT F41 (F qeAE
e & fAg q@feaat atnq & fom
fafqa wearat o7 fa=r famm AT 78T
o, 39% I o gar fqaa faor v
2?

*3c .

sfarurrsst (st asraraera @)
@ utga ® ogar & fRem
FaF famt a9 2
Nagaland

(Dr. L, M. Singhvi:
Shri S. M. Banerjee:
Shri Hem Barua:
Shri Yashpal Singh:
Shri Harl Vishnu Kamath:
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Shri R. G. Dubey:
Shri Bibhuti Mishra:
*29 . Shri Sham Lal Saraf:
1 Shri J. B S, Bist:
Shri Mohan Swarup:
Shri Swell:
Shri P, R. Chakraverti:
| Shri P. C. Borooah:
| Shri D. N. Tiwary:

Will the Prime Minister be pleased
to state:

(a) whether it ig a fact that efforts
kave been made to bring the Nagaland
Administration and underground hos-
tile Naga leaders together to resolve
the problems of Nagaland:

(b) if so, whether it is proposed to
hold a joint conference in which hos-
tile leaders including Mr, Phizo may
participale; and

(c) the other long
resorted to for the
peace in Nagaland?

term measures
restoration of

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) No, Sir,

(b) Does not arise,

(c) The interim arrangements for
the administration of Nagaland will
end with the formation of the State
of Nagaland on 1st December, 1963.
The elections to the Legislative As-
sembly of the State of Nagaland will
be held in January 1964,

Greater emphasis will be placed on
development. Villages will be remo-
delled into larger units and developed
as model villages with all amenities
such as housing, schools, water supply,
medical facilities ete. to provide tp the
villagers more romfortable and safc
life. Meanwhile active measures con-
tinue to be taken by the Forces for
the control of law and order and se-

curity.
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.Expulsion of South Africa From UNO

rShri Hem Barua:
| Shri Surendra Pal Singh:
| Shrimati Savitri Nigam:
*30. { Shri Maheswar Naik:
Shri Swell:
{_Shri P. C. Burgoah:

Will the Prime Minister be pleased
to stlate:

(2) whether it is a fact that a con-
certed move was made at the U.N.O.
recently to expel South Africa from
the world body; and

(b) if so, the role that India play-
¢d in that move?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). No specific move
has <o far been made in the United
Nations recently to expel South
Africa from that organisation. An
item on “The policies of apartheid of
the Government of the Republic of
South Africa” has, however, been
inscribed on the Agenda of the cur-
rent session of the General Assembly.
This item has not yet come up for
debate in the Plenary,

27 Members, including Ind‘a, have
also asked for u mceting of the Secu-
rity Council to discuss this issue.
The Security Council is expected to
meet shortly.

During its last session, the Goneral
Assembly of the United Nations pas-
sed a resolution No. 1761 (XVII) on

the 6th of November, 1962, which,
inter alia, requested the Security
Council to consider action under

Article 6 of the U.N. Charter which
provides for expulsion of Members.
India co-sponsored and voted for the
resolution,

Educated Unemployment in U.P.

1. Shri Sarjoo Pandey: Wili the
Minister of Labour and Employment
be pleased to state:

(a) the number of educated unem-
ployed in Uttar Pradesh as on the
31st December, 1962; and
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{b) the number of Scheduled Castes
und other Backward Classes persons
amongst them as on the 3lst Decem-
ber, 1962?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pailabhi
Raman): (a) 1,08,533

(b) Scheduled Castes, 8,883
Scheduled Tribes®, 3.

*Separate figures for other Back-
ward classes are pot availabie

Unemployed Women in U.P.

2 [ Shri Sarjoo Pandey:

"™ Shri Vishwa Nath Pandey:
Will the Minister of Labour and
Employment be pleased to state:

fa) the number of women (both
graduates and non-graduates) regis-
tered in wvarious employment ex
changes in Uttar Pradesh as on 30th
June, 1963; and

(b) the number of such candidates
who were offered employment assis-
tance from July, 1962 to June, 19637

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b).

Category of Number Number
applicants on Live placed in
Regrster employ-
as on 3oth ment
June, during
1963 July 1962
to June
1963
T 1 2 3
Graduates . 466 73
Matriculates and
Intermediates 2,444 746
Below Matriculation
standard  (includ-
ing illiterates) 8,608 1,660
Total . . 1LSIS 2,479
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Indians in UK,

3. Shri Surendranath Dwivedi:
Will the Prime Minister be picased
to state:

(a) whether Government have rece-
ived any memorandum from the
Indian Workers' Association of Great
Britain (Coventdy branch) concern-
ing Indian nationalg residing in the
United Kingdom;

(b) the nature of the memorandum;

(c) whether they have represented
about uny specific difficulties ex-
perienced by Indian nationals there;
and

(d) if so, the steps taken to remove
those difficulties?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharla] Nehru): (a)
Yes, Sir.

(b) The memorandum contains a
request that the continued stay in
UK. of such Indian nationals as had
gone there in search of employment
on improper travel documents should
be regularised.

(c) Yes, Sir. They have represent-
ed that on account of their inability
to get Indian passports, they were
stranded in Britain, and were not
able to travel either to India or to
any other country., Some of them
were, in consequence, forced 1o ceek
British citizenship.

(d) The 'matter is being examined
.and a decision will be taken soon.

M.E.S., Bikaner

4 J shri Karni Singhji:
'IShrl V. B. Deo:

Will the Minister of Defence be
pleased to state:

(a) whether any retrenchment of
workers under the Garrison Engineer,
M. E. S, Bikaner (Rajasthan) has

been effected during 1962-63 and if
so, the number of workers so retren-
ched, and the reasons therefor;

(b) whether during the correspond-
ing period any recruitment of work-
erg has taken place in the said de-
partment apnd if so, the number of
workers so recruited;

(¢) whether the workers retrench-
ed were given preference for re-em-
ployment; and

(d) if not, the reasons therefor?

The Minister of Defence (Shri ¥X. B.
Chavan): (a) 167 casual workers of
Garrison Engincer, M.ES,, Bikaner
were discharged from service during
1962-63. They were employed on
specific jobs for specified periods, und
their services were terminated at the
end of these periods.

(b) to (d). 243 casual workers were
recruited during this period at diff-
erent times and the “retrenched”
workers were given preference at
the time of recruitment: out cf 167
persons 124 were re-engaged. The
rest could not be re-employed as they
belonged to categories other than
those required, or were not available
for employment when the vacancies
occurred.

Third Five Year Plan

5. Shri Sham Lal Saraf: Will the
Minister of Planning be pleasced to
state the Central outlay (State-wise)
for the Third Five Year Plan and
the estimateq individual States’ con=-
tribution from their own resources?

The Minister of Planning (Shri B.
R. Bhagat): Except for a few schemcs
information regarding State-wise dis-
tribution of Central outlay is not
available, Ags regards States’ contri-
bution, @ statement showing estimated
State resources for the Third Five
Year Plan is placed on the Table of
the House. [Placed in Library.. See
No, LT-1819/63].
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Working Journalists

6. Shri C. K. Bhattacharyya: W:ll
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have noti-
fied newspapers as required by Sec-
tion 2(b) of the Working Journalists’
Act, 1955;

(b) if su, whether a lhist of such
newspapers would be laid on the
Table; and

(c) the dates of the official gazette
containing the notifications?

The Deputy Minister in the Minis-
try of Labour & Employment and for
Planning (Shri C, R, Pattabhi Raman):
(a) No.

(b) and (c). Do not arise.

Raid by Pakistanis jn Deva Village
J. & K)

Shri Yashpal Singh:
l’ Shri Kachhavaiya:
| Shri Bade:

"7 Shri Buta Singh:
| Shri Bishanchander Seth:
LShri B. P, Yadava:

L]

Will the Prime Minister ‘e pleas=1
to state:

(a) whether it is a fact that armed
Pakistanj raiders crossed the case-
fire line and killed two Indian nution-
als near Deva village in the Chamb
area of Jammu and Kashmir State
on the night of 21st-22nd Scpiember,
1963; ang

(by if so, the particulars of the in-
cident and action taken in the matter?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharla] Nehru): (a)
and (b). Yes, Sir.

On September 21, at 04 30 hrs. ap-
proximately 10 Pakistan soldiers raid-
ed the village of Kerideva, 6 miles
from Chhamb, Two villagers were
shot dead ung one wounded by the
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raiders. A militia patrol was sent
to the villuge and a case has been
registered by the local Police.

Automatic Rifles

" Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Hem Barua:

Shri S, M. Banerjee:
Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Maheswar Naik:
Shri D. C. Sharma:
Shri Oza:

Shri Basumatari:

Shri Onkar Lal Berwa:

L Shri Umanath:

Will the Minister of Defence b
pleased to state:

5. <

(a) the daily production of semi-
automatic rifles in the Ishapore Rifle
Factory,;

(b) whether it is a fact that the
factory is proposed to be expanded to
increase the daily output; and

(¢) whether such rifles are also
being manufuctured in any other
factory and if so, in which factories?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) The present pro-
duction of semi-automatic rifles is
1,500 Nos. per month in Rifle Factory,
Ishapore. This ig being progressively
increased to 2,500 per manth,

(b) Yes, Sir.
{e) No, Sir.
MIG Fighters

[' Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Hem Barua:

Shri Surendra Pal Singn:
9. < Shri Bishancharder Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri Vishram Prasad:
Shri Prakash Vir Shastrl:
Shri P. K. Deo:
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Shri D. D, Paori:

Shri Balkrishna Wasnik:

Shri P. R. Chakraverti:
LShri Sidheshwar Prasad:

Will the Minister of Defence be
pleased to state the latest position in
regard to construction of factories of
the production of MIG fighters in
collaboration with the Soviet Union?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuaramaiah): The Project Reperts
on Airframe and Aero-Engine Factlor-
ies, since completed by Indian Team
in consultation with Russian Specia-
lists, are currently under examination
by the Government.

Land has been acquired at Koraput
in Orissa and ig being acquired at
Nasik. The State Governments have
been entrusted with Civil Construc-
tion Work as agents of the Central
Government. Administrative approval
for first Phase construction programs=
me amounting to Rs. 35 crores has
already been issued for the Airframe
Factory, Nasik, For the Acro-Engine
Factory, Koraput, the first Phase esti-
mates amounting to Rs. 3'16 crores
are under examination for adminis-
trative approval. A site near Hydera-
bad has been selected for the foctory
to be established for the manufacture
of electronic components.

Chinese Spies in NEFA

10. Shri Hari Vishnu Kamath: Will
the Prime Minister be pleased to re-
fer to the reply given to  Starred
Question No. 690-A on the 16th Sep-
tember, 1963 and state:

(a) whether the inguiry by the
Commandant of Central Reserve
Police regarding the escape of Chinese
spies from Teju Jail in NEFA has
since been concluded; and

(b) if so, the result thereof?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal

1383(ai)LSD—4.

Nehru): (a) and (b). As a result of
the preliminary enquiry regarding
the escape of Mishmis mnder trial,
the Centra] Reserve Police N.C.O, and
the personnel concernd have b2en
placed under arrest. Their trial by
the C.R.P. Commandant under the
C.R.P, Act ig in progress, The matter
is, therefore, subjudice.

Persons of Indian Origin in Ceylun

11. Shri Hari Vishno Kamath: Will
the Prime Minister be pleased to re-
fer to the reply given to Unstarred
Question No. 1943 on the 16th Sep-
tember, 1963 and state:

(a) whether any official intimation
regarding the possibility of stateless
persons of Indian origin in Ceylon
being granted British citizenship has
been received; and

(b) if so, the reaction of Govern-

ment thercto?

The Prime Minister, Minister of
Externa)] Affairs and Minister of Ato-
mic Energy (Shri Jawaharla] Nehru):
(a) No, Sir.

(b) Does not arise.

U. N. General Assembly Session

Shri Harj Vishnon Kamath:
1 Shri Shree Naryan Das:

Will the Prime Minister be pleased
to state:

12.

(a) the items of the agenda or the
varioug items that have so far been
discussed in the current session of
the Genera]l Assembly of the United
Nations; and

(b) the stand taken by the Indian
delegation?

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b). A statement is placed
on the Table of the House. [Placed
in Library. See No, LT-1820/83].
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Wage Board for Engineering Industry

13. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the question of ap-
pointing a Wage Board for the En-
gineering Industry has been consider-
ed by Government; and

(b) if so, the result thereof?

The Deputy Minister jn the Minis-
try of Labour and Employment (Shri
R. K, Malviya): (a) Yes.

(b) An official Study Group has
been appointed to examine and sug-
gest whether any standardization of
wage rates for the industry as =a
whole would be possible and, if not,
hcw the various engineering indus-
tries could be grouped for the pur-
pose of appointment of Wage Boards.

ALR. Announcerg

14, Shri S. M. Banerjee: Will the
Minister of Information and Broad-
casting be pleased to stale:

(a) whether it i1s a fact that the
announcers in A.LR. are not eligible
for permanency wunder the existing
rules; and

(b) if so, the reason therefor?

The Minister of Information and
Broadcasting (Shri Satya  Narayan
Simha): (a) Announcers in the A.LR.
are not engaged on permanent basis
but as staff on contract basis. How-
ever, as long as an announcer's work
and conduct conform to the AILR.s
standards and requirements, his con-
tract is renewed from time to time
like that of any other staff artist.

(b) They are not engaged on per-
manent basis because they must con-
form to AIR’s standards and these
in the case of staff artists are variable
from time to time.
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Code of Discipline for Civilians

15, Shri S. M., Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether a code of discip]ine has
since been adopted in all defence
establishments for civilian employees;

(b) whether this will apply to the
air force establishments also;

(c) if so, from when; and

(d) whether the employees orga-

nisations were consulted before ad-
opting this code?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (d). The whole
question is under examination.
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World Journalists' Cenference

[ Shri B, P, Yadava:
20 Shri Bishanchander Seth:
* Shri Dhaon:
Shri Mohan Swarup:

Will the Prime Minister be pleased
to state:

(a) whether it js a fact that India
also participated in the Worlg Journ-
alists’ Conference held recently;

(b) if so, the personnel of the
Indian delegation;

(c) whether the Indian delegation
had put forward any proposals to the
Conference; and

(d) if so, the decision taken by the
Conference thereon?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Indian journalists also

participated in the World Journalists'
Conference.

(b) The Indian Delegation consist-

ed of the following menbers:

1. Shri Kedar Ghosh, ‘ Statesman",
Calcutta

2. Shri Upendra Vajpave, “Aj",
Lucknow

3. Shri Upendra Vaj;pave, “Aj",
Trivandrum

4 Shri N. K. Swami, Utkal

Journalists Association

5 Shri Pravin Chandra Chabra,
Rajasthan Working Journal-
ists Union.

8. Shri G, Rama FKao, .Andhra

Pradesh Union of Working
Journalists.

(c) and (d). Since these journal-
ists attended the conference as the
representatives of the Indiap Federa-
tion of Working Journalists on a
direct invitation from the Interna-
tional Organization of Journalists and
since they were neither cponsored nor
sent by the Government of India, no
information is available about any
proposals made by them to the con-
ference.
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Third Division M.A's and B.A's Regis-
tered in Employment Exchanges

( Shri B. P. Yadav:
{ Shri Dhaon:
|_Shri Bishanchander Seth:

Will the Minister of Labour

2L

anda
Employment be pleased to state:
(ay the total number of  persons

with third division in M.A. and B.A.
examinations and with  teaching
degree, who have registered their
names with the employment ex-
changes;

(b) whether it 1s a fact that such
persons have posed a problem for the
Directorate of Employment in the
matter of finding jobs for them; and

(c) if so, the steps taken by Gov-
ernment for absorbing these persons
in suitable jobs?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi

Raman): (a) The information is glven
below :—
Number of
applicants

Cutegory on the Live
Register as

on 31-10-63

(1) Third Division B.As with
teaching degree 4,751
(#Y Third Division M.As

with  teaching degree . 11,16

(b) No; most of these applicants ara
registered with the Employment Ex-
changes for less than 6 months.

(¢) Does not arise.

International Comtrol Commission in
Laos

Shri Basumatari:
Shri P, C. Borooah:
| Shrimati Renu Chakravartty

Will the Prime Minister be pleased
to state the developments that have

22. {
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taken place in regard to the working
of the International Control Commis-
sion in Laos of whieh India is
Chairman, during the past three
months?

The Prime Minister, Minister
External  Affairg
Atomic Energy (Shri Jawaharlal
Nehru): The International Control
Commissinn has been continuing its
useful work in Laos, During the last
three months, it has, among other
things, been asked to investigate the
incident of 9th September, 1963 in
Vientiane, involving tne Pathet Lao
and the Right Wing troops. During
this period, the Commissioners hLave
also made a number of visits to
Khang Khay, the Pathet Lao Head-
quarters, to maintain contacts with
Prince Souphanouvong and the Pathet
Lao. The Commission is continuing
its efforts to bring about 3 resump-
tion of cooperative contacts among
the Laotian partieg concerned,

of
and Minister of

Persons of Indian Origin in Ceylon

Shri Vasudevan Nuir:
Shri Hem Barma:

Shri Yashpal Singh:

Dr. L. M, Singhvi:

Shri Vishram Prasad:
Shri Prakash Vir Shastri:
Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri Maheswar Naik;
Shrimati Savitri Nigam:
Shri Surendra Pal Singh:
Shri M. L. Dwivedi:

Shri S, C, Samanta:

Shri B. K. Das:

Shri Mohan Swarup:

Shri J. B. S. Bist:

Shri Warior:

Shri Indrajit Gupta:

Shri P, R, Chakraverti:
Shri Bade:

Shri D, C, Sharma:

Shri Kachhavalya:

Shri Daji: :1
Shri H. C, Soy:

Shri Bibhuti Mishra:

| Shri G. Mohanti:

ﬁ‘ Shri P, C. Borooah:
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Will the Prime Minister be pleased
to refer to the replies given to Star-
red Questions Nos. 274 and 689 on the
26th August and 16th September,
1963 respectively and state further
developments that have since taken
place towards settiement of the pro-
blem of Stateless persons of Indian
origin in Ceylon?

The Prime Minister,
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): A reply to the Ceylon Prime
Minister’s letter dated 6-8.63 to the
Prime Minister of India, on this sub-
ject, has since been delivered to her.
We are now awaiing her reply.

Minister of

Air Space Violatlons by Chinese

- Shri P, C. Borooah:

Shri Hem Barua:

Shri Bhakt Darshan:

Shri Prakash Vir Shastri:
Shri 8. M. Banerjee:
Shri Yashpal Singh:

Shri Balmiki:

Shri Vishwa Nath Pandey:
Shri M, L, Dwivedi:

Shri S, C. Samanta:

Shri B. K. Das:

Shri Ramachandra Ulaka:
Shri N. R. Laskar:

Shrj Dhuleshwar Meena:
LShrlma.ti Savitri Nigam:

24, J

Will the Minister of Defence be

pleased to state:

(a) the number of Indian air space
violationg committed by the Chinese
aircraft during the past three months,

' (b) the brief particulars of these
incidents; and

(¢) the mction taken by Govern-
ment in each case?

The Minister of Defence (Shri
Y, B. Chavan): (a) According to the
information vailable to Government
todate, there nas been ng violation of
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Indian Air space by the Chinese air-
craft since 18th August, 1963.

(b) ang (c). Do not arise.
Alr Space Violations by Pakistanis

S Shri P, C. Borooah:

Shri Yashpal Singh:

Shri Hem Barua:

Shri Bade:

Shri Buta Singh:

Shri Vishram Prasad:
Shri Bhakt Darshan:
Shri Bishanchander Seth:
Shri B, P, Yadava:

Shri S. M. Banerjee:
Shri R. G. Dubey:

Shri Maheswar Naik:
Shri Surendra Pal Singh:
Shri M, L Dwivedi:

Shri S, C. Samanta;

Shri B. K. Das:

Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Sarjoo Pandey:
Shri D C. Sharma:

Shri D, D. Puri:

Shri J. B 8. Bist:

Shri Bhagwat JYha Azad.
Dr. L. M, Singhvi:

Shri N, R. Laskar:

Shri Swell:

Shri Vishwa Nath Pandey:
Shri Balkrishna Wasnik:
Shri Raghunath Singh:
Shri Dhaon:

Shri Krishnapal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitrj Nigam:
Shri P. K, Ghosh:

Shri Heda:

| Shri Mohan Swarup:

Will the Minister of Defence be
pleased to state:

(a) the number of Indian air-space
violations committed by Pakistan
aircraft during the past three months;

(b) the details of these air-space
violations; ang

(¢) the action taken by Govern-
ment in each case”
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The Minister of Defence (Shri
Y. B. Chavan): (a) According to the
information available to Government
t(ll-date, there have been eight wviola-
tions of Indian air-space since 18th
August 1963.

) (b) and (c). The required informa-
tion is given in the Statement laid on
the Table of the House. [Placed in
Library. See No. LT-1821/63).

Indians in Mozambique

[Dr. L. M, Singhvi:
4 Shri P. C. Borooah:
[ Shri R. S. Tiwary:

Will the Prime Ministcr be plecas-
ed to refer to the reply given to Un-
starred Question No. 877 on the 26th
August, 1963 angd state the further
steps taken to safeguard the rights of
Indians in Mozambique?

26,

The Prime Minister,
Externmal Affairs and  Minister of
Atomic Energy (Shri Jawaharlal
Nehru): After the UA.R. broke off
relations with Portugal, the Govern-
ment of India sounded the Mexican

Minister of

Goverament if it would look after
Indiap irtcrests  in Portugal and its
coionies. The Mex an  Government

has communicated  its agreement to
look after Indian interosts in Portu-
guese territories. It is hiored that in
the near future ; representative of the
Mexican Embassy in Lisbon will be
able to visit Mnzambique to look into
the problems resulting from the
actiong of the Fortuguese authorities
apgainst Indians.

Missing Indian Soldiers

Shri M. L. Dwivedi:
Shri S. C. Samanta:

21. Shri B. K. Das:
Shri P. C. Borooah:
( Shri Harl Vishau Kamath:
Will the Minister of Defence be

pleased to state:

(a) the number of Indian Military
personnel who are still missing since
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the Chinese  attacks of
November last year;

October,

(b) whether all of them have been
declared as dead|killed;

(¢) whether matters relating to the
pensions/gratuity of those killed in

the recent Chinese invasions have
been settled; and
(d) if not, the number of cases

where such matters have been settled
so far and in how many cases these
issues are yet to be settled?

The Minister of Defence (Shri Y. B,
Chavan): (a) The number of Indian
Army personnel still unaccounted for
is 771. There are some bodies in the
demilitarised zone in Ladakh and the
Thagla Ridge area, details of which
we are endeavouring to obtain,

(b) No. Some cases are still out-
standing as the formalities have not
been completed.

(e) Yes, in most cases.

(d) The present position regarding
seltlement of cases of personnel kill-
ed/dead or presumed dead is as
follows:

Family Pension—Officers

Cascs of family pensmn ﬁnally
scttled. . . 38
Cases in which  provisional
family pension sanctioned —
forms awaited for final pen-
sion . . . . . 8

Cases pf unmarricd officers
where forms or information
awaited  from  dependents 5

Other  cases
officers under

Total

of unmarried

consideration 144

68

£In 3 cases provisional special allowances
sanctioned,
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Family Pension —Other Ranks
Cascs of family pension finally
settled . : P . 484
Cases where (pending enquiry)
awards sanctuoned and forms
awaited for ﬁna.l fam].ly pen-
sion . 1,575
Cases where no heir for family
pension cxists  (confirmation
awaited from cu.rll audmn-
ties) . . 39
Total 2,098
Family Gratuity—Ocher Ranks
Cases finally disposed of . 1,329
Cases under consideration (in-
formation yet awam:d. in most
of them). . . 769
Total 2,098

Afro-Asian Conference, Nicosia

28. Shri Hem Barua: Will the Prime
Minister be pleased to state:

(a) whether it is g fact that India
was represented at the Afro-Asian
Conference held recently at Nicosia;

(b) if so, whether the Indian dele-
gation has submitted any report,
verbal or written, to Government on
the conclusions of the Conference; and

(¢) if so, the broad outline thereof?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). India wuas not
officially represented at the meeting of
the Execulive Committee of the Afro-
Asian Solidarity Organization held at
Nicosia. However, a Delegate of the
Indian Association for Afro-Asian
Solidarity participated in it. As !:he
delegation was not official the question
of the Delegate submitting a report to
Government did not arise. However,
the Delegate, on her return to India,
conveyed her impressions of the meet-
ing to the Ministry of External Affairs.
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Attack by Pakistanis in Moyel Village
(J. ang K))

rShri Hem Barua:
Shri Umanath:

Shri §, M. Banerjee:

Shri Surendra Pal Singh:
Shri Bhagwat Jha Azad:
Shri D. N, Tiwary:

Dr. L. M. Singhvi:

Shri P, C. Borooah:

Shri Bishanchander Seth:
Shri Chattar Singh;

Shri B, P. Yadava:
Shrimati Renuka Barkatakl:
Shri Rameshwar Tantia:
Shri P, Venkatasabbaiah:
Shri Ram Ratan Gupta:
Shri 8. N, Chaturvedi:
Shri D, C. Sharma:

Shri G, Mohanty:

Shri Maheswar Naik:

Shri Vishwa Nath Pandey:
L Shri Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that recently
Pakistanis opened fire at Moyel village
in the Chhamb area, on the Kashmir
cease-fire line;

(b) if so, whether it continued for
two days on the 26th ang 27th Sep-
tember, 1963;

(c) the number of casualties suffer-
ed on our side; and

(d) whether the incidents have been
brought to the notice of the U.N.
Observers?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (d). On 26th Sep-
tember, 1963, Pakistan troops opened
unprovoked firing towards the Indian
post at Moyel in the Chhamb area.
The firing continued intermittently.
No casualties were reported.

A few days earlier—on 2lst Sep-
tember, 1983—Pakistan troops had
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raided village Keri in the Chhamb
area and killed 2 villagers and injured
another,

Ceasefire violation complaintg have
been lodged with the U.N. Observers
whose award js awaited.

Indlan Air Adviser in Pakistap

30. Shri Hem Barua: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that a pro-
test was lodged with Pakistan for
declaring our Adviser and two other
diplomatic personnel at Karachi, per-
sona mon grate, on fake charges of
espionage; and

(b) if so, the nature of reply recei.v..
ed from Pakistan?

The
External
Atomic

Prime Minister, Minister of

Affairs and Minister of
Energy (Shri Jawaharlal
Nehru: (a) In reply to the Pakistan
Government note dated 8-9-1963,
requesting for the recall of the Air
Adviser to the Indian High Commis-
sion in Karachi and three other mem-
bers of the High Commission stafT,
the Government of India lotally rejec-
ted allegations of espionage made by
the Government of Pakistan against
our Air Adviser and three members nf
the High Commission staff,

The Government of India officially
informed the Government of Pakistan
that the action taken by them in
demanding the recall of the personnel
of the Indian High Commission was
clearly retaliatory, inasmuch ag the
Government of India had demaded, on
5-9-1963, the recall of the Air Adviser
to the Pakistan High Commission and
two members of the High Commission
staff for reasons of their involvement
in espionage activities. These un-
desirable activities of perscnnel of the
Pakistan High Commission came to
light when an officer of the Indian Air
Force was arrested on 3-9-1963 in the
company of members of the Pakistan
High Commission staff.
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(b) As was to be expected, the
Government of Pakistan, in their reply,
merely reiterated their view that the
demand for the recall of personnel of
the Indian High Commission was made
due to their alleged involvement in
espionage. The Government of India
have once again refuted this conten-
tion, in another note dated 4-11-1963
to which there has been no reply from
Pakistan.

Arrest of a Naga with Chinese
Currency Notes

Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri Hem Barua:
Shri D, C., Sharma:
| Shri Vishwa Nath Pandey:

31

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that recently
a Naga resident of Lakuni in Mokok-
chung District of Nagaland was arres-
ted in whose custody some Chinese
currency noteg were found: and

(b) if so, the details of the incident
as also the source from which the
Naga had obtaineq the currency notes?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) On 12th September, 1963 KAJEN
KABA AO son of Teka Temba Ao of
Lakhunj village in the distriet of
Mokokchung, was found moving in
suspicious circumstances at Nakachari
railway station, PS Teok  District
Sibsagar, Assam and was arrested. A
known thief, he had served a jail sen-
tence for 6 months in Mokokchung in
1962, He was found in possession of,
among other things, two one hundred
rupee notes issued by the Central Bank
of China in 1936. These notes are re-
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ported to have been demonct'sed and
to be without wvalue. He claimed to
have received the notes from a Khasi
girl, This story has, however, been
denied by the girl. Enquiries
have not so far established any con-
tact between the arresteq person and
the Chinese.

B.0A C. Employees’ Union, New Delhi

32. Shri P. Kunhan: Will the Minis-

ter of Labour ang Employment be
pleased to state:
(a) whether Government have re-

ceived a representation dated the 23rd
September, 1963 from the B.O.AC.
Employees’ Union, New Delhi;

(b) if so, their grievances; and

(c) the decision, if amy, taken there-
on?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K Malviya): (a). Yes.

(b) The Union had requested that
provisions of the Delhi Shops and Esta-
blishments Act 1954, should be im-
plemented, They had also requested
that no “unilateral” action should be
taken by the Delhi Administration in
regard to the grant of total exempticn
from the Act, which the Air Com-
panics had sought for.

(¢) The request of the Air Compan-
ies for total exemption from the pro-
visions of the Act has not been agreed
to.

T aT AT A w2
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9% @ § AR S 37 # qfa ¥ a9
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Indians in Kenya
Shri Bade:
Shri Buta Singh:
Shri Mohan Swarup:
34.4 Shri P, K. Ghosh:
| Shri Guilshan:
LShri Narasimha Reddy:
Shri H, C. Soy:
Will the Prime Minister be pleased
to state:
(a) whether Government are aware
of the discrimination practised in the

civil service by Kenya Government
against Indians; and

(b) if so, the steps tak=n hy Govers-
ment?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nebru): (a) We are not aware of any
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diserimination. However, in the matter
of recruitment to the civil service in
Kenya, the Kenya Government is un-
derstandably giving preference to per-
sons of Kenyan origin to correct the
present imbalance,

(b) Does not arise.

Aid to Nepal

Shri Bishwanath Roy:
35 Shri Surendra Pal Singh:
Shrimati Savitri Nigam:
Will the Prime Minister be pleased
to state:

(a) whether Government propose to
give any additional aid to Nepal for
development work besides the amount
alrcady sanctioned in the Third Plan;

(b) if so, the enhanced aid likely
to be given and the period of time
over which it will be spread; and

(¢) whether under the proposal of
development work regarding road
communication in Nepal any place in
India ncar the Indo-Nepalese border
would be connected?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal

Nehru): (a) Yes, Sir.

(b) The additional aid will be of
the order of Rs. 3 crores, bringing the
total of aid to be utilised during the
period April 1961 to March 1866 to
R. 21 crores.

(c) Yes, Sir.

weat | wfa =fe a=

1. sl T YET /4T AN
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(&) T g & fag s
sf =afsr oqwifa sea &5 @
g wR

(T) &1 q&4r & wvga wfa
sufe wa 9@ |1 497 21K 5T
g?

ST /Y, SR T A a9 vy
mie @t (st sEAgTEm agE)
(%) & (7). guaT Ierew 74 § |

Food Prices in NEFA

[ Shri P. C. Borooah:

. 7\ Shrimati Savitri Nigam:

Will the Prime Minister be pleased
to state:

(a) whether there is a considerable
rise in the prices of foodstuffs in
NEFA;

(b) if so, the steps being taken
by Government to arrest the rise in
food prices there; and

(¢) the number of fair-price shops
opened in each Division, particularly
Lohit Division of NEFA?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
No, Sir. A comparative statement
showing 1962 and 1963 retail rates ot
essential commeoditics at Government
sale centres is as follows:—

December, 1962
Rs. nP
Rice . . pe; ;?r
Sugar . . . T 24
Salt . . o 17
Dal Arhar o 64
Chana 0 62
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October, 1963

Rs, oP

per kilog
Rice 0 57
Sugar 145
Salt . 0 21
Dal Arhar o098
Masur o 88
Mung o093
Chana o 72

(b) Does not arise,

(¢) Fair-price sales in NEFA are
through Government centres, sixty of
which exist in the territory. Twenty
of these are in Lohit Frontier Division
including two in the Khamti-Singpho
area. Sales from these centres are
not only to Government staff but to
the tribal population for such items as
may from time to time be in  short
supply.

Welfare Fund for Irom Ore Workers

38, Shri Sham Lal Saraf: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a cess of 25 Nayve Paise
per Metric tonne of iron ore has been
levied since the 1st October, 1963 with
a view to starting a welfare fund for
workers; and

(b) if so, the machinery set up to
administer this fund?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes, Sir.

(b) The Fund will be administered
through tripartite Advisory Commit-
tees, one for Bihar and one for Orissa,
one for Andhra Pradesh and Mysore,
and one for Madhya Pradesh and
Maharashtra, and Cess Commissioners
for each region, It is also proposed
to have a Coordinating Committee at
the Centre comprising of the Chair-
men of the Advisory Committeeg and
others to coordinate and supervise the
activitieg of the Fund.
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Indians from Burma amd Oeylon

39 Shri Koya:
* Shri Basumatari:

Will the Prime Minister be pleas-
ed to state:

(a) whether the Government of
Kerala have reqguested for Central
assistance  for rehabilitating  the
evacuees from Burma and Ceylon;
and

(b) if so, the reaction of the Cen-
tral Government thereto?

The Prime Minister, Minister of Ex-
terna) Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
No, Sir.

(b) Does not arise.

Recruitment of Pilots

40. Shrimati Savitri Nigam: Will
the Minister of Defence be pleased to
state the number of civilian pilots
who have applied for jobs under the
LAF. and the number of those who
have been actually recruited in 1962-
637

The Minister of Defence (Shri Y. B,
Chavan): 4983 civilian pilots applied
for jobs in the Air Force during 1962-
63, but only 24 among them were
eligible to apply. Out of these, 8
candidates reported for interview at
the Air Force Selection Board and 7
of them were selected.  However,
only 6 candidates reported for train-
ing.

Foreign Language Schools

41. Shri Warlor: Will the Minister
of Defence be pleased to state:

(a) the number of defence service
personnel who qualified in foreign
languages from schools conducted by
Government; and

(b) the encouragement given by
Government to defence service per-

sonnel to learn foreign languages?

NOVEMBER 18, 1963
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The Minister of Defence (Shri ¥, B,
Chavan): (a) 1,227,

(b) Candidates sponsored by Gov-
ernment are provided with free
tuition. Non-sponsored ecandidates
who qualify in the language examina-
tions, conducted by the School of
Foreign Languages, New Delhi, are
granted an award of R, 250.00 Both
sponsored and non-sponsored candi-
dates who qualify in Interpretership
Examination are granted an allow-
ance of Rs. 100.00 per month when
appointed as Interpreters.

Foreign Assistance for Ordnance
Factories

42 Shri J. B. S, Bist: Will the
Minister of Defence be pleased 1o
state:

(a) whether it is a fact that US.
and British assistance for establish-
ment of ordnance factories has not
come forth to the extent to which it
was expected; and

(b) if so, whether any efforts have
been made to secure this assistance
from other countries and if so, with
what success?

The Minister of Defence (Shri ¥. B,
Chavan); (a) and (b). The assistance
promised by the USA and UK autho-
rities covers the main plant for two
of the six new ordnance factories, we
have planned to sct up. Efforts to
secure assistance from friendly coun=-
tries including the USA and UK for
the remaining four factories are con-
tinuing.

Engineering Labour in Calcutta

43. Shri Indrajit Gupta: Will the

Minister of Planning be pleased (o
state:

_(a) whether the Planning Commis-

sion has undertaken a survey of
engineering labour in the greater
Calcutta area;

(b) if so, the object and scope of
the survey; and
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(¢) when it will be completed?

The Minister of Planning (Shri B.
R. Bhagat): (a) The Research Pro-
grummes Comumittee of the Planning
Commission approved in October,
1862, a research scheme relating to
economic survey of Industrial Labour
(Engineering) in greater Calcutta.
The research scheme has been under-
taken by Prof. S, K. Basu, Head of

the Department of Economics, Cal-
cutta University,
(b) The scheme envisages study
of:—
(i) pattern of wage and non-

wage benefits received by the
workers in Engineering In-
dustries angd its impact on jn-
dustria] relations and labour-
productivity,

(ii) influence of trade unions, if
any, on the pattern of benefits
enjoyed by the workers and
on the level of labour-pro-
ductivity,

(iii) the working of the Code of
Discipline recently introduc-
ed in some of the indutries,

(iv) the extent and effect of wage-
drift among certain categor-
ies of skilled workers, and
the relationship between the
system of wage-escalation and
inflation,

The survey would cover a sample of
establishments and workers from
both general engineering and electri-
cal engineering industries of various
size-categories.

(c) The study which commenced in
February, 1963, is expected to be
completed early in 1965,

Chinese Embassy in New Delhi

u“ { Shri D. C. Sharma:
* 7 Shri Ram Sewak Yadav:

Will the Prime Minister be pleased
to state:

(a) whether the Chinese Embassv
in New Delhi has been warned against

its periodical attempts to circulate
literature directed against nations and
heads of Governmenis friendly to
India; and

(b) if so, the details thereof?

The Prime Minister, Minister of Fx-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). Yes, Sir. The Charge '
Affaires of the Chinese Embassy was
summoned to the Ministry of Exter-
nal Affairs and informed that in keep-
ing with their general policy, the
Government of India disapproved of
the misuse of the hospitality accord-
ed to a diplomatic mission by its
carrying out a campaign of criticism
against other countries friendly to
India. The Chinese Embassy was re-
quested to refrain from any further
distribution on Indian soil of pro-
paganda material aimed al other
countries friendly to India.

Land for Jawans

(" Shri Raghunath Singh:
Shri Rameshwar Tantia:
Shrimati Renuka Barkatakl
45. Shri Kolla Venkaiah:
Shri P, R. Chakraverti:
Shri P, C. Borooah:
Shri Vishwanath Pandey:

Will the Minister of Defence be
pleased to state how many States have
drawn up a scheme to give land 1o
Jawans or the familieg of Jawans who
fought at the border during last
Chinese aggression and the details
thereof?

The Minister of Defence (Shri Y. B.
Chavan): Such schemes have been
submitted by the Government of
Bihar and the Administrations of
NEFA and Andaman and Nicobar
Islands. The details of these schemes
are under consideration by the Cen-
*ral Government,

The States of Andhra Pradesh,
Assam, Gujerat, Jammu and Kashmir,
Kerala, Madhya Pradesh, Madras,
Maharashtra, Orissa, Rajasthan, Uttar
Pradesh, West Bengal, Himachal Pra-
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desh and Nagaland have either re-
served land for Jawans and their
families or decided to give preference
to them for grant of land,
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Raid by Pakistan om Assam Border

rShri Swell:

Shri Raghunath Singh:
Shri P, C. Borooah:
Shri Krishnapal Singh;
Shri Bhagwat Jha Azad:
Shri Balkrishna Wasnik:
Shri P, R. Chakraverti:
Shri N, R. Laskar:

Shri Kesar Lal:

Shri P. K. Ghosh:

' Shri Yashpal Singh;
Shri Guishan:

Shri Heda:

Shri Kachhavaiya:

Shri G. Mohanty:

Shri Vishwanath Pandey:
Shri Balgovind Verma:

| Shri Bibhuti Mishra;

Will the Prime Minister be pleased
to state:

47

(a) whether it is a fact that on 12th
October, 1963 a large number of
Pakistanis raided the Indian check-
post at Tamahil in the Khasi-Jaintia
Hills;

(b) whether the raiders were ac-
companied and aided by the East
Pakistan Rifles; and

(c) whether there was any attempt
on the Indian side to check and resist
the raiders?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
Yes, Sir, on the 12th October, 1963 at
about mid-day, about 109 Pakistani
nationals mobbed the customs check
post at Tamabil on the Assam-East
Pakistan border;

(b) No Sir, the raiders were not
accompanied by personnel of the Kast
Pakistan Rifles but after the raiders
had recrossed the border and return-
ed to Pakistan territory, EPR per-
sonnel were observed taking up posi-
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tions in their bunkers at Amortilla,
overlooking our customs post at
Tamabil,

(c) Our customs officials resisted as
much as they could, but the Pakistan
mob left before our Border Security
Force personnel arrived on the scene.

Production of Aircraft

48, Shri Heda: Will the Minister of
Defence be pleased to state:

(a) whether the Hindustan Aircraft
Ltd. have any plans to manufacture a
new aircraft;

(b) it so, the name and type of the
aircraft and the foreign collabora-
tion, if any; and

(c) the programme of the manufac-
ture and likely date of its commence-
' ment?

The Minister of Defence Production
in the Minisiry of Defence (Shri
Raghuramaiah): (a) to (c). The
Hindustan Aircraft limited have a
plan for the manufacture of Heli-
copters in collaboration witlhh French
firms. The manufacturing programme
is under consideration.
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Welfare of Children

52. Shri D. J. Naik: Will the Minis-
ter of Defence be pleased to state:

(a) whether measures have been
taken for the welfare of the children
of Jawans posted in front line areas;
and

(b) if so, the particulars thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, measures have
been token for the welfare of chil-
dren of Jawans including those post-
ed in front line areas.
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(b) A Children's education allow-
ance is granted by the Central Gov-
ernment at the rate of Rs. 10/- p.m.
per child studying in primary classes
and Rs. 15/- p.m. per child studying
in Secondary and higher Secondary
classes subjeclt to co:tain conditions.
Educational concessions such as [ree
tuition and stipends have been grant-
ed by several State Governments in
respect of children of Jawans. Other
welfare measures have also been taken
by a number of Siate Governments in
the form of cash grants, louns, land
grants, medical facilities, preference
in employment, etc., for the families
of Jawans which would also benefit
their children.

Sainik Schools

Shri Dhaon:
53 Shri Bishanchander Seth:
"7 Shri B. P. Yadava:
LShri Mohan Swarup:

Will the Mirnitor of
pleased to state:

Defence be

(a) whether it is a fact that the
Board of Governors of Sainik Schools
decided upon a scheme that State
Governments shouid grant scholar-
ships to students in Sainik Schools;

(b) if =0, the broad outlines of the
scheme and the number of States that
have accepted the scheme; and

-
(c) the action taken to implement
the suggostion?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). A statement of
the scholarship schemes instituted by
various State Governments on their
own initiative for education in the
Sainik Schools is laid on the Table of

the House, ]Placed in Library.
See No, LT-1822/63[.
On 10th September, 1963 the

following model scholarship scheme

NOVEMBELR 18, 1963

Written Answers 92

was circulated for consideration of
the State Governments:—

Income Rate of

Amount of scholar-
Scholarsiip

ships and clothing
Allowance

Rs. 1oo— 400 Full plus  Rs.

1900/~  per
p.m. clothing annum plus
allowance Rs.  300/- for
clothing  allow-
ance in the first-
year and Rs.150/

in subseguent

yuars.

Rs. 401-750 3'4 plus  Rs. 1425/- per
p.m. cluthing annum plus Rs.
allowance 300'- for clothing

allowance in the
first year and
Rs. 150/~ in the
subscquent years.

Rs. 751-1000 1’2 Rs, 950-00 per an=

p.m. num.
Ws. 1001-1200 14 Rs.475 o0 per
p.m. annum.

In the meeling of the Board of
Governors of Sainik Schoals held on
15th October 1963 this scheme was
commended to the State Governments
for adoption. The reactions of the
State Governments are awaited.
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Workers Education Centres in Punjab

55. Shri Daljit Singh: Wiil the
Minister of Labour and Employment
be pleased to state:

(a) whether any workers education
centres have been started in Punjab
during 1962-63 and 1963-64 so far; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) A sub-centre of Wor-
kers' Education started functioning at
Faridabad with effect from 27-6-1963.

(b) A batch comprising 23 worker-
teachers has completed three months
training which included lectures,
local excursions, an educational tour,
debates, role-plays, and instructions
through audio-visual aids. Nine unit
level classes for training of workers
have been organised.

1383 (Ai)LSD—5,

Film on Removal of Untouchability

56. Shri Daljit Singh: Will the
Minister of Information and Bread-
casting be pleased to refer to the reply
given to Unstarred Question No. 839
on the 26th August, 1963 and state:

ta) the progress so far made in the
production of a film on the removal
of untouchability; and

(b) when it will be completed?

The Minister of Information and
Broadcasting (Shri Satya Narayan
Sinha): (a) The script prepared by
the producer was discussed with him
at Delhi on September 9, 1963, and
he was asked to submit a further re-
vised script on the basis of the dis-
cussions. The receipt of the reviscd
script is awaited.

(b) The date of completion can be
fixed only after the script has been
finally approved.

Transmitting Station im the Border
Areas of U.P.

51. Shri K. C. Pant: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether Government propose
to set up a transmitting statlon in the
border areas of Uttar Pradesh; and

(b) if so, when and where?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri ‘Sham Nath): (a) and (b). No,
Sir. The existing shortwave trans-
mitter at Lucknow provides a fairly
satisfactory service to the border re-
gions of Uttar Pradesh. In addition,
the transmitter under installation at
Rampur and that proposed to be
installed at Simla are expected to
provide a fairly satisfactory service
under favourable conditions, parti-
cularly at night time, to the hilly
border districts of North-West Uttar
Pradesh.
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Indian Libraries in East Pakistan

[ Shri Indrajit Gupta:
Shri P. C. Borooah:
Shri Raghunath Singh:
58. { Shri Onkar Lal Berwa;
Shri Maheswar Naik:
Shri D. J. Naik:
LShrl Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

(a) whether Pakistan has demanded
the closure of libraries and reading
rooms run by the Indian Missions in
Dacca and Rajshahi;

(b) the reasons advanced for
making such a demand; and

(¢) Government's reaction thereio?

The Prime Minister, Minister of Ex-
termal Affairs and Minister of Atamic
Emergy (Shri Jawaharlal Nehru):
(a) Yes, Sir.

(b) The closure of these libraries
and reading rooms was demanded by
the Pakistan Government in a note
handed over to our High Commizsion
in Karachi, alleging that these libra-
ries were unauthorised and had be-
come centres of subversion and hostile
activities.

(¢) The Government of India have
protested against this demand and
have rejected lotally the completely
unfounded and baseless the allega-
tions made against the activities of
these librariez and reading rooms,
which were functioning for many
years solely for the purpose of dis-
seminating information and fostering
good relations between India and
Pakistan. However, instructions have
been issued to our High Cominission
in Pakistan to close these institutions
pending further discussions with the
Government of Pakistan.

Zonal Committees for Collieries

59, Shri Mohammad Elias: Will the
Minister of Labour and Employment
be pleased to state:

NOVEMBER 18, 1863
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(a) wheiher the decision to set up
zonal committees for Raniganj,
Jharia and Madhya Pradesh Collieries
has been implemented;

(b) if not, the reasons {or the delay;
and

(¢) when the zonal cvommittees are
expected to be set up?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) to (c). There is
no decision to,K set up zonal commit-
tees for these coal fields. The tripartite
meeting held on May 5, 1962 recom-
mended that the question of setting
up regional or zonal committecs bLe
examined. In pursuance of this -re-
commendation the concerned State
Governments, N.C.D.C, employers"
and workers' organisations were con-
sulted. In view of Aivergent views
expressed by the employers' and
workers’ arganisations regarding the
utility and composition of the comn-
mitiees the suggestion was not . pur-
sued.

New Model Standing Orders for
Collieries

60. Shri Mohammad Elias: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number and names of cal-
lieries in West Bengal which have
applied for certification of New Model
Standing Orders so far;

(b) the names of collieries which
have not applied; and

(c) the steps taken to enfurce the
New Model Standing Orders in all
the collieries?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R. K.
Malviya): (a) Eighty-three; the names

of the collieries are given 1n the
Statement laid on the Table of the
House. [Placed in Library, see No,

LT-1823/63].

(b) the names of the collicries are
appended.
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(¢) The matter is being puisved by
the officers of the Central Industrial
Relations Department with the nan-
agements concerned. The Indian
Mining Association lhave supgested
some amendments and these are to
be considered at the meeting of the
Industrial Committee on Coal Indus-
try.

Arbitration of Disputes in Coilieries

61. Shri Mohammad Elias: Will the
Minister of Labour and Em@loyment
be pleased to cstate:

(a) the number of dispules of col-
lieries in West Bengal wihich have
been settled by arbitration under the
Code of Discipline;

{(b) how many of these disputes
were raised by the INTUC, AITUC
and HM.S. (with individuzl breakup);

(¢) how many disputes of West
Bengal collieries have been sent for
adjudication in 1963 so far; and

(d) how many of these dispuies
were raised by ‘the INTUC, AITUC
and HM.S. (with individual breakup)?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Filty.

(b) INTUC 15.
AITUC 14
H.M.S, 7

(e) 29.

(d) INTUC i0
AITUC
HM.S.

Bankola Colliery

62, Dr. U. Misra: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) whether it is a fact that the
management of the Banknla Culliery
has not implemented the decision of
Shri L. P. Dave, Presiding Officer,
Central Governmert Industrial Tri-
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hunal, Miscellaneous Applicativrn No.
1 of 1963 duted the 8th Aupust, 1963,
and

(b) if so, the steps taker to imple-
ment the decision?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri

R. K. Malviya): {(a) and (b). The
information is being collected and
will be placed on ihe Table of the

House as early as possible.

Government Industrial Tri-
bunal, Dhanbad

Central

63. Dr. U, Misra: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) whether the award of the Cen-
tral Government Industrial Tribunal,
Dhanbad Ref. 7 of 1962 has been
published; and

(b) if so, the steps taken to imple-
ment the award?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). The
award in question has been published
in Part II, Section 3, Sub-Section (ii)
of the Gazette of India, dated the
2nd November, 1863, The manage-
ment of the Colliery is required o
implement the award within one
month from the date when it becomes
effective afler 1ts publication i.e, with-
in 2-1-1964.

Khas Chalbalpur Colliery in “Vest
Bengal

64. Dr. U. Misra: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) whether the mznagement of the
Khas Chalbalpur Colliery in West
Bengal and Colliery Mazdur Sabha,
Asansol had entered into an agree-
ment before the conciliation officer,
Raniganj on the 12th December, 1962
regarding paymeni of dues to the
workmen;

(b) whether the terms of this agree-
ment have been impiemented;
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(¢) if not, the reasons therefor; and

(d) the steps laken by Government
1o enforce the implementation of the
agrecment?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R. K.
Malviya): (a) Yes.

(b) Neo.

(c¢) The management of the Colliery
has been putting up th: piea of fin-
ancial difficulties and had requested
for extension of time for implement-
ing the settlement.

(d) The question of taking legal
action against the management s
under consideration. The union has
also been advised by the Central In-
dustrial Relations Department 1o
take action under section 33C of the
Industrial Disputes Act, 1947 for
computation of uncomputed itemns of
the settlement and reoovery nf dues.

Programme Executives for the A.LR.

65. Shri H. N. Mukerjee: Wiil the
Minister of Informaiion and Broad-
casting be pleased to state:

(a) whether it '= a fact that an
examination was held by the UP.S.C.
towards the middle of this year for the
recruitment of Programme Executives
in the All India Rad.o;

(b) if so, the numier of vacancies
to be filled up, Station-wise;

(c¢) whether the result of the exa-
mination has been declared; and

(d) if not, at what stage the process
of recruitment rests?

The Minister of Information
Broadcasting (Shri Satya
Simha): (a) Yes, Sir.

and
Narayan

(b) The strength Jf Programme
Executives at the wvarious Stations of
All India Radio is being reviewed,
and the number o vacancies to be fili-
ed will depend on tha result of the

review.
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(c) No, Sir.
(d) The successful candidatcs  are
yet to be interviewed by the Unwn

Public Service Commission,

12 hrs.
OBITUARY REFERENCES

Mr. Speaker: 1 have to inform the
House of the sad demise of five of our
triends. namely Shri Gov.nd Hari
Deslipande, Shri U. Muthuramalinga
Thevar, Shri R. Seskagiri Rao, Dr.
Gopal Vinayak Deshmukh and  Shri
Amolakh Chand.

Shri Deshpznd: was a Member of
this House from Nasik constituency of
Maharashtra. He was aizo Member of
the First Lok Sabha during the years
1952 to 1957. He passed away at
Bombay on the 21st October, 1963 at
the age of 61.

Shri Thevar was also a sitting Mem-
ber of this House from Arupjukkottai
constituency ol Madras. He was also
Member of the Second Lok Sabha
during the ycars 1957 te 1962, He
passed away at Thirunagar on the 29th
October, 1963.

Shri Seshagiri Rao was & Member
of the First Lok Sabha during the
years 1952 to 1957. He passed away
at Kurnool on the 30th May, 1863 at
the age of 54.

Dr. Deshmukh was a Member of the
Central Legislative Assembly during
the years 1937 to 1946. He passed
away at Bombay on the 22nd Septem-
ber, 1963, at the age of 80.

Shri Amolakh Chand was a Mem-
ber of the Provisionai YFarliament
during the years 1951 to 1352, He
passed away at Madhupur on the 10th
November, 1963, at the age of 57.

We deeply mourn the losz of those
friends and I am sure the House will
join me in conveying our condolences
to the bereavcd families.
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The IHouse may stand in siience for
a short while to express i': sorrow.

(The Mcmbers then siood in silence
for a short while)

12,02 hrs.

MOTIONS FOR ADJOURMNMENT
Escare oF Mi. WarLcoTr

Mr. Speaker: 1 have rcceived nulices
of 17 adjourmment motions and 50
calling-atiention-notices.

The first adjournment motica receiv-
ed in priority of Lme is the vae from
Shri Nath Pai which reads as follows:

“Escape of Mr. Waleott,- .1 man
wanted by police in conncction
with the commission by him of
several offcnces--in a piane jrom
the Suafdarjanp  air-port, thus
bringing into nidicule the whole
apparatus of security arrange-
ments and giving cause and alarm
in the public mind as Lo security
as a whole.”.

1 shall ask Shri Nath Pai to move for
leave of the House.

Shri Nath Pai (Rajapur): [ tnink
that the House was taken by surprise,
and perhaps, a iarge number of Mem-
bers were shocked when they read in
the papers that here was a man. . . .

Mr. Speaker: The hon. Member has
only to move for leave, under rule 60.

Shri Nath Pai: Under rule €0, may
1 seek the leave of the House to move
my adjournment motion, which you
have been kind enough to read out?

Mr. Speaker: Is there any objestion
to it? Is there any objection to leave
being grantzad? Is there any objec-
tion?—There is no objection. So,

leave is granted.

The Minister of Home Affairs (Shri
Nanda): 1 have not had any intima-
tion about it. I think this has been
referred to the Minister of Transport
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who is concerned. At aay raw, as
far as I know about it. I can give suca
information as I have . ..

Mr. Speaker: There is no questicn
of giving informalion now I have
asked whether there was any objcc-
tion. There was no objection taken.
So, leave has been granted. Now,
the discussion is to take place; and
it is only the time that has to be fixed
for the purpose. I would like to know
whether it is convenient for Govern-
ment to have the discussion today or
thew would like to have it tomorrow.

Shri Tyagi (Dehra Dun): 1 had got
up to object, but you did not tuke
notice.

Shri Hari Vishnu Kamath: No, no.
(Interruptions).

Shri Tyagi (Dehra Dun): I had got
the Treasury Benches should always
object. 1 also have got the right to
object and ask for the requisite num-
ber of votes before leave is granteu.

Mr Speaker: 1 asked thrice and I
did not see even one Member or
hear even once voice,

Shri Tyagi: 1 got up. (Interrup-
tions), Even so, I rise to a point of
order.

Shri Nath Pai: No.

Mr. Speaker: One thing ought to be
made very clear. So far as leave is
concerned, it has been granted. There
cannot be any point of order so far
as the granting of the leave is con-
cerned, and there is no other business
before the House for the rresent.

Shri Tyagi: On a point of procedure,
1 must have the benefit of your gui-
dance. As far as I know, according to
the rules, leave for an adjournment
motion cannot be granted just becans:
the Treasury Benches have not object-
ed. There must be the requisite num-
ber of supporters,

Some Hon. Members: No na {Inter-
ruptions).

Shri Tyagi: 1 want your guidance.
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Mr. Speaker: Order, order. If the
functions of the Speaker are to  be
taken over by everyone, it would be-
come difficult for me. If he just con-
aults the Rules, he will find that if
objection is taken, then I have to ask
the Members in support to rise in
their places. When no objection s
taken, I have no need 0 ask. That
15 the rule. Therefore, 1 asked thrice,
and nobody said that there was any

Shri Nanda: May I say one thing?..
{Interruptions).

Mr. Speaker: Am | reguired o

adjourn the Housc?

An Ilon. Member: If vou wish,

Mc. Speaker: That shouid not be
taken so iightly by any hon. Member.
That should not be the behaviour of
such responsible persons.  They
should conduct themselves in a more
responsible manner

This leave has been granted, 1t
wouid be takvn up at 4 o'clock today.

Shri Nanda: l.et 0 be taken up

tomarrow.

1 may add that although I was taken
unawares—because the matler had
been relerred to another Ministry—I
personally believe that it is a matler
of sufficient importance Lo be discus-
sed, and as soon as possible. Let it
be Lomorrow.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He need not argue the mat-
ter.

Mr. Speaker: All right. It is agreed
that it would be taken up al 4 o'clock
tomorrow.

Shri Sham Lal Saraf (Jammu and
Kashmir): May 1 seek your guidance
on one point? My submission is that
we never knew what was the issue
befare the House . . . (Interruptions).

Am Hon, Member: He was not atten-
tive.

Shri Sham Lal Saraf: Whether 1
agree with the Mover or not, we never
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knew what was the issue sought to be
raised before the House.

Mr. Speaker: Order, order. [ have
only to read the motion. I cannot do
anything further. Have I to alert
Members that they should be ready to
do something? That ix not my busi-
Ness,

Thiz would be taken up tomorrow
ai 4 o'clock.

Shri D. C. Sharma
How many hours?

(Gurdaspur):

An Hon. Member: 2} hours.

Mr. Speaker: No other adjournment
motion can be taken up today. Only
one can be taken up on a particu'ar
dav,

st @ L ({2-17): wwe w4Ew,
I arEedl 4. §97 2. .

Shri Iadrajit Gupta (Calcutta-South-
West): What about the oh=r adjourn-
ment motions?

Mr. Speaker: Thiz motion has been
admitted. Whether we discuss il to-
day or tomorfow is another matter.
Quaiy one adjournment can be taken
up on a day and no more

Shri Mohammad Elias (Howrah): I{
one after the other is to be taken up
like this, it will take 17 days for all
of them to be disposed of. Can we
wait like that? Actualiy, the food
situation is very wery serious.....

Mr. Speaker: It cannot bg taken
up in this manner. If all the 17 are
allowed and no objection taken, it
would have to continue like that.

o WYY WEEet WETEA, WA OF
STTEq( T I%A &

Weaw wENeR W19 o7 d2 ATy,
AT @Y A 7 WY W sq@wqr w1 A
FTwRE. ..

ot gt woE Gaw F a6
FHQATT F AR 57 G579 WY A
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aFY &, AV FeT sgEEAr 1 yoq gAA F
qIoE! #41 #wafs § 7

SROe WEET A A9u & AW
Ay § A1 & 3wt | A g oY wmy
A AT AT W I @

i ATVEY : TN TFAT &, AT ATAT
aF gEr A T A U sTAedl &1
qIT 2 |

"Ll WEET . W7 4z wnn, #
BT AT § AITAT FACAT I T9q W |

oz sz WA ¢ fE P dad ¥ A
WY FA 99 & AN H9AT AT F @
#7390 A9 ATV FIA T FT AT |
TH q7 SmgFqT 1 994 FIAT 21 AFAT E 7
A WIT A1 AATE TH a9 AT AT
2 | zxfan gy srEes #7199 9
FAT |

{l AEEY A1 OTTH FTRTEY
g&rE AT frar WY A wrra g
FOHITET gEATAT W Y o AEawE fammul
vl F ar? u fax v z8% av |
F2AT 2 | #9 uF FWIE WA fzar
Q9 mEe T A ¥ fGEEn awe J v,
e L

W WAEW | ATET AIET | AT
&z Imgm

st @) . WIT AT sERdr &1
AT T &

eI AW 9T At I9F dfed
Famwe. ..

oY aTTEY W19 qES AT sAEdr
F1 9% g9 4 fpe daard

ST WEYAW . WIT F)E SEedr
®1 g0 g A Fear a1 K % g7 7
AT WTOHT TN A Aw g ar oy &
IAHY H7 G w7 g | B oww 0w
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FrEre g asfer &7 faar §
gra fawir #mz F A | wfae
A7 FTTFAT |

ot &gl T AW A AR &
AATITF & a1 TET TTHT REAT HTT THH
g7 97 ¥ are @ afse oo g7 A
arrfqr. fa 7z wﬂaﬁ%ma"}l
e FwrE & Aafas § e A s
fAorr #1 Fan steve A1 | WO A AT
g7 A | T SAFEAT FT FIA TH FIAAE!
TR A A dan |
forr mar &1 W H AT T,
AT, RET TIW /T TIET H FAF 7
Za G121 § H 9T g d
T w27 fam ¥ w= T #E w A A
IzET A,

st wgiEa  f A e e
SIFTAT FT G99 WA WG 45 ATC | qT7
g1 2wl faz 7 9 & J3 @ | §oA
a7 A F71 5 & g7 & fre daan
#3 qmEr oqaEqT F1 A g faa
az AT At F | F 9T A oAz
F7 famr afe o g W@ mefer
AT | @ wAa ¥ @ oga q AR
1 FEer 4 ?

o TR HANET AfgEr (wEEaER)
s WEIRY fAaw & &t § aws grAr
arfer | wifat qeF H FAEr T
a1 E1 @ & T 9T T A S w7
TEATRAN

wow Wy & fage s
g Fwar § ¥few zaw oF
i ag 2 fF frae¥ & qoitw & fag
oF " faar e WY s w6y e
fFar @mg | oY &Y wTeX uE 7o weN
2@ A gm 2 i g e oad e
w1 @Y ¥ I AT FAATE W
OITFT IE §¥H 929 ATHAC AT 4 2IAT

gt w1 ¥ garfas s ag |
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o T WART wifgar : neaw
AERET, FT THE A X % fAam @
tfe sl e g @i Ay 3T 7
FYaar fomm oo ?

weqe WgER - {7 qgw @ war fw
S gAY wew war IEwr §9 fAam o
TAFT AIC 20 [TET B AT ur | HY I
& St mad oz oA s & fEa
o3 TITET TAH FI7 0ATTA 2 7

X0 TW WA Afgan - 7m I65

qET FI AT TG |

g AU : § "Ee F1 AR

s W qAF ARE (TTEAT) -
T HERd Sl FTALET gEE AT
W HIFGT T A0 £ F 9F Aged §
&\ & s s ¢ fF o 3 e
¥ 7 7 faog 24 ?

o Wi ST fE AR owa
A aF Lo wfem weTw Alfest #1
T Qo FAOH wEATE # fAar @
Wt f sfaT qaq qF 79 @ 99 aw
fo wmig AR w=T adl = faom
& ar. ¥ g rowr fad s
ST Y g 70 § ITHY F For T

st ATy . TEE AERd, WTOR
FATAL FTHU] F97@ A qa98
{gemn a8+ 9 a9 a% A9 &
T ¥ 2 Y At anfed | w9 an
¥ fafas g=ar a8 vl | g 29 &
FIETEA AT @ & WL =E 97 78
2| HF AN F W qeoae faamn
FEdiw &7 Affew faar & ) 3&% v ¥
w7 fafag o 78 fzar aar | g2 w0
IAE ATE { FIAT T § AHT qomw
# smo ?
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qeTA WERA : AAAT qIE A ST
Atfeq for 3 wa qrt § I qEAT
g ot | wfpa & qaen fran fF o
g Ozfie ¢ faar aar 9% A
A1 Hiv 912 fRaar o 9= & @
o = aar 39 fawr

ot Y ¢ A favaw feamn §
fF fafaT == & st

seqd "gAY ¢ #49 ta faeam ag
femmar & 1 7 g @17 grw § wwn fE
falas 9o% 34T @@ A#1 faar s 79ar |
o 243 fr ye Ffawm wEa Fifew w1
Qo FTHAET TAF T | 3T T9 FT T04T
=5t fafay v d oy srasar 21

st qTIYY @ AZ &7 TgA T IR
TR

W HEWRT WG HIT 45 AT |

Shri Indrajit Gupta: Arc we requir-
ed to give fresh notice again?

Mr. Speaker: No. 1 have not re-
jected these but kept them in
abeyance. Then there is a Calling
Attention Notice from Shri 5. M.
Banerjee, Shri Homi Daji, Shri Bal-
krishna Wasnik, Shri Ramachandra
Vithal Bade, Shri Brij Raj Singh, Shri
Mohan Swarup, Shri Ram BSewak
Yadav, Shri Kishen Pattanayak, Shri
Dhanna Singh Gulshan and Shri
Mani Ram Bagri calling the attention
of the Minister of Food and Agricul-
ture to the sugar scarcity, rise in price
of rice and restrictions on inter-State
movement of gur.

Shri S. M. Banerjee (Kanpur): Has
the procedure changed? The proce-
dure is that any Member who is here
will call the attention.

Mr. Speaker: He will kindly listen
to me. There were different notices
and so many of them on the scarcity
of these commodities, or rise in prices
or failure of the Government to check
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prices. I am just asking the Minister
whether he can make a statement,

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, our Party had inoved
an Adjournment Motion on this parti-
cular point. A statement is only made
to list facts and we will know the
facts. But we would like to censure
the Government. If this is allowed
will we be permitted to move the
Adjournment Motion? . . . (Interrup-
tions).

Mr. Speaker: That can be consider-
ed after this is over.

The Deputy Minister of Food and
. Agriculiure (Shri A. M. Thomas):
With rcgard to all these Calling At-
tention Notices, I am proposing 1o
make a statement on the rice situation,
a statement on the sugar situation and
on gur position also. I shall do so
accoriing to the time that you allow
me, if you so desire I shall make one
statement tomorrow and arothe; day-
after-tomorrow and so on.

Shri Tyagi: Would it be possible for
vou to permit two hours debate on it?
It is not only those Members; others

also can participate if it is fixed
like that. Government will also be
benefited.

Mr. Speaker: After the statement is
made tomorrow, we can decide
whether we can have any discussion
or not.

Shri S, M. Banerjee: About the call-
ing attention notice, as far as 1 can
remember, many of us have tabled
adjournment motions, different ad-
journment motions, one on rice situa-
tion, another on sugar scarcity condi-
tons.

Mr. Speaker: Order, order. I have
answered all those questions.

Shri S. M. Banerjee: We moved the
adjournment motions because we
wanted to censure the Government.
We have heard the statements 50
often.
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Mr. Speaker: Order, order. I have
told the House many times that one
adjournment motion had been admit-

ted; no other ran be admitted today. . .
(Interruptions).

st aNgY © meme weEd, AU 0F
BT AT SO 1 99 &, ..

Tenet HENTT ;WY AT AT SEEAT
T S 5T § AfF F1E AT AL Fg
% &t f& sgaeqr & 21 | & i A
WY A FEr AT W AT F-
e A wAET A B

e s e @ 2 e o
AN T gaewg feamr agldst &
ez faar § @ At § w9 A
HOTE a7 & {6 S92 QY 59 a9 1
“fem sod wemaem FROT § @9
Y AT & 9% A% F FTOT HIT TAT
qTE T gET &, 59 @9 ®1 WX A
ERT &1 w9 fmar wg a1 oA
A FT AHA | AT AT IqH H9
997 g1 Gl |

wegs "EET : Jg FT SEEl FT
s g1 ot e F 2 wwarg ? W
GET qR-AIK G § W STTR T
AT & Y Fgd ¢ 5 A0 @ av g A
AT, T G AYHT AT GAT AT § Al
3% ¥ g5 fadear 7€ | 9g # o
Fraa A g, A AT g A g 1 &
gL U qriE § und T W fF maw A
13§ &) FTLATE ¥ Tae T T A0 |

o TW WART ®fgm @ w:aw
2@, ST 4 AT OF A4 7eA
F1 o fau STQ 1 w1 EA |

weas WERT : &9 W g g
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12.20 hrs,

RE: ALLEGED INACCURACY IN
PROCEEDINGS

H TW §F% TEE (FeTEET)
muges wgey, & oA fgafery Hox |

o M AT Mzwr (FagrEm):
WAR WEHE, TEA FTHATE F arr H
A% mmFt af @7 fAed 02 )
TATET UF 3 3T § 7 A
& 73 T wrfow F aiaez Az o
T WY E 1 9C [AET A FIGAH T A
T 94 HeET F

WO wgeq . BA A7 ¥ATA I
a9 #9 T5 HFA1E

STo TR RAFY WUEUT 67 o9 F
EAgd # YT VET

WA WIRT © i5 AF 47 7T

AT |

STe W ®WAR< Afgan g w7
FY FATET & A7 T Wil 70 %% A
aF sifow &1 f& 37 Fviardr 9% w4
o ¥ fau g 11 #7 F7 A7 0
st fas 2. ..

WA WIED W7 aF 497 B
& 71 9m Y 9 HTHT 999 (® 39T
fom w11 FrdeTEr 21 a6 8, g8 43 #7
drai fr 7aE 36 w7 F fom o
FOIATAT T 1 FFAT & | H HIAAET &
f& @7 +ft a7 agam 4%, 9% 3
S AT FAETEN AT GEF &Y § IHH
S 7 F, g7 1faer damw AT &)

o T wARFT sifgan : & g<fira
g A wTar g By g ww oAy
% a7 fo6 § | 9 AmF F= T q0HAT
A&t ¥ 1 ug faega are wmen ¥ fr
aqra 7Y A wex “armn T fEa
ot faawt i ‘g o fearam,

Papers
laid on the Table
MR WD 7T 5F q9A A AQN
s fr & qor &5 7 ¥ qzd o 7€ 7%
WAt wga &) faz &7 a9 g e
oY WZA JY O, W AT g9 w7 A
el A1 A zHal FmAr W AT 47
idfy dra g A fa e &Y o awAr 2
A1 F7 41 ArFEr | JfEa da #F o
TE o8 AT T T G &1 A4AT |
Yd ST Wl § W7 wE &0 § oAz
TEiA FE  A S ama w2 fE o
TEA qF 2 A1 3T g Ay ZE

sifio a7 a7 o T Aamaan 2

o Tn wART Afgm o wg
“mzr” we 9T gz w7 faar g,
st gzA fuar wm, @z ey fr
He T A17 LHAN ATE 79 &1 19
471 Fy ETIT H oA fa oAga 2 fa
FTEGE WA W A gar wET AT 97 |
T P WA ATYS AT 4 4R
STAA TZ3 WA IR P
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LS BRAICs S TR T LS O

IR |

221 hrs,

PAPERS LAID ON THE TABLE

Parenrs RE, PREVENTIVE DETENTION ACT,
1950

The Minister of Home Affairs and
also in charge of Labour and Employ-
ment and Minister of Planning (Shri
Nanda): I beg to lay on the Table a
copy of ‘Statistical Information re-
garding the working of the Preven-
tive Detention Act, 1950, during the
period 30th September, 1962 to 30th
September, 1963."

Shri Daji (Indore): The House had
been assured earlier by the hon.
Home Minister that just like the
review of the Preventive Detention
Act, a copy of the action taken under
the Defence of India Rules also would
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be placed on the Table of the House.
I would like to suggest that the hon.
Home Minister should take the ecarly
opportunity to do away with the Pre-
ventive Detention Act and lay on the
Table a chart showing the action taken
under the Defence o] India Rules.

Shri Nanda: This stands by ilself.
Whatever is required to be done under
the otiier Act and rules, we will at-
tend to it.

Papers UNDER Tamry CoMMISSION AcT

The Minister of Indusiry  (Shri
Kanungo): On hehalf of Shri Manu-
bhai Shah. T beg to lay on the Table
a copy each of the following papers
under sub-section (2) of section 16 of
the Tariff Commission Act, 1951:--

(1Y 0y Report (19633 of the
Tariff Commission on the conti-
nuanre of protection to the Aulo-
mobile Spuark Plug Industry.

(ii) Governmeni Resolution No.
B(1)-Tar's63, dated the 27th
September, 1963.

(iii)  Government  Notification
No. 8(1)-Tar|63, dated the 2T
September, 1963,

(iv) Statemen! explaining the
reasons why a copy each of the
documents at (i) to (iii) above
could not be laid on the Table
within the period prescribod in
the said sub-section. |[Placed in
Library. See No. LT-1808/63).

{2) (i) Report (1963) of the Tariff
Commission on the continu-
ance of protection to the
Engineer's Steel Files Indus-
try.

(ii) Government Resolution No.
7(2)-Tar /63, dated the 27th
September, 1963.

(iii) Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on
the Table within the period
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prescribed in the said sub-
section.  [Placed in Library.

See No. LT-1808 /63.]

(3) (1) Report (19063) of the Tarift

Commission un the continu-
ance of protection to the
Iston  Assembly  (Pistons,

Piston Rings
Pins) Industry.

and Gudgeon

(ii) Government Resolution No.
15(1)-Tar|63, dated the 24th
October, 1963.

(iti) Statement explaining  she

reasons why a copy each of
the documents at (i) and (iD)
above could not be laid on the
Table within the period pres-
cr'’bed in the said sub-section.
| Placed in Library, See No.
LT-1810/631.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, 1 wish tn crave vour in-
dulgenee for a minute, You would
notice that with dull uniformity all
these three items—-statements  ex-
plaining the vreasons for the delay—
run like an ugly trail through all
these three jtems. In this Parliament,
the third Lok Sabha, this has hecome
o hackneved ritual, explaining the
delav. Is the House 1o understand
that there is no attempt on the part of
the Government to improve its effi-
ciency :n these matters? Always these
reports are delaved, Why should they
be delaved? We would like te know
from the Minister why these are de-
laved. Everytime the same thing
happens.

Mr Speaker: I will try to find out
{from him.

ParERg UNDER THE COMPANIES AcT,

1956

The Ministey of Defence Production
in the Ministry of Defence (Shri Ra-
churamaiah): I beg to lay on the Table
a copy each of the following Reports
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[Shri Raghuram :ah)
under sub-section 1:) of section 619A
of the Companies Act, 1956:
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(i) Annual Report of the Maza-
gon Dock Limited, Bombay,
for the ycar ended 31st March,
1963, along with the Audited
Accounts and the commcents of
the Comptrolley and Auditor
General thereon., [Placed in
Library, See No. LT-1811/63].

(i1) Annual Report of the Garden
Reach  Worshops, Limited,
Calcutia, for the year ended
3ist March, 1963, along with
the Audited Accounts nnd the
comments of the Comptroller
and Auditor Genera! thereun,
[Placed in Library. See No
LT-1812/63.]

NOTIFICATIONS UNDER THE EMPLOYEES'

ProviDENT FuNDs ACT AND AP-

PRENTICES ACT AND GOVERNMENT RESO-

LUTION re CENTRAL WAaGE BOARD FoOR
Jute INDUSTRY

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri Pattabhi Raman):
I beg to lay on the Table—

(1) a copy each of thg following
Notifications wunder sub-sec-
tion (2) of section 7 of the
Employees’ Provident Funds
Act, 1952:

(i) The Employees’ Provident
Funds (Fifteenth Amend-
ment) Scheme, 1963 pub-
lisheq in Notification No. G.

S. R, 1401 dated the 24th
August, 1963,
(ii) The Employees’ Provident

Funds (Seventeenth Amend-
ment) Scheme, 1963 pub-
lished in Notificaticn No.
G. S. R. 1433 dated the 29th
August, 1963. [Placed in Li-
brary. See No. LT-1813/63].
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to Bills

(2) a copy of Notification No, G.
S, R. 1605, dated the 5th
October, 1963 under sub-sec-
tion (2) of section 4 of the
Employces' Provident Funds
Act, 1952, exlending the said
Act to the distilling and rec-
tifying of spirits (not falling
under industrial and power
alcuhol) and  blending  of
spirits indusiry. [Pluced in
Library. See No, LT-1814/63.]
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(3) a copy of the Central Appren-
ticeship  Council {Amend-
ment) Rules, 1963 published
in Notifieation No. G. S. R.
1465 dated the Tth September,
1963, under sub-section (3) of
section 37 of the Apprentices
Act, 1961. [Placed in Lib-
Ty, See No. 1815/63.]

(4) a copy of Government Resolu-
tien No, WB-5(16) IFUS dated
the 27th September, 1963 ac-
cepting the recommendations
of the Central Wage Board
for Jute Industry. [Placed in
Library, See No. LT-1816/63.]

12.23 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
copies, duly authenticateq by the Sec-
retary of Rajya Sabha, of the following
twelve Bills passed by the Houses of
Parliament and assented to by the
President since a report was last made
to the House on the 16th September,
1963: —

(1) The Export (Quality Control
and Inspection) Bill, 1963.
(2) The All-India Services
(Amendment) Bill, 1963
(3) The Institutes of Technology
(Amendment) Bill, 1963,
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(4) The Special Marriage
(Amendment) Bill, 1963,

(53) The Indian Sale of Goods
(Amendment) Bill, 1963,

(6) The Warehousing Corporations
(Amendment) Bill, 1963.

(7) The Dramatic Performances
(Delhi Repeal) Bill 1963.

(8) The Limitation Bill, 1963.

(9) The Constitution (Fifteentn
Amendment) Bill, 1963,

{10) The Constitution (Sixteenth
Amendment) Bill, 1963,

(11) The Perscna] Injuries (Com-
pensation Insurance) Ball,
1963,

(12) The Major Port Trusts Bill,

1963,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1963-64

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to present a
statement showing the Supplementary
Demands for Grants (General) for the
year 1863-64,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1961-62

The Minister of Railways (Shri
Dasappa): I beg to present a state-
ment showing the Demands for Excess

Grants in respect of the Budget
(Railways) for 1961-62.

1224 hrs,

CONSTITUTION (SEVENTEENTH

AMENDMENT) BILL
RerorT OF JOINT COMMITIEE

Shri Krishnamoorthy Rao (Shimo-

ga): I beg to move:

‘“That the time appointed for the
presentation of the Report of the
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(Sceventeenth
Amendment)
Bill
Joint Committes on the Bill fur-
ther to amend the Constitution of
India, be extended up lo the last

day of the first week of the next
session.”
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Mr. Speaker: Motion moved:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill fur-
ther to amend the Constitution of
India, be extended up to the last
day of the first week of the pext
session.”

Shri Vasudevan Nair (Ambalapu-
zha): Mr. Speaker, Sir, [ regret that
we are asked 1o extend the time for
submission of the report by the Joint
Committee after this session and up to
the end of the first week of the next
session. You know, Sir, there is a
long history behing this Constitution
(Seventeenth Amendment) Bill, We
were all requesting you to advise the
Government to expedite the passing of
this Bill by this House. It is wvery
strange that after all these appcals
made to the Government, the Govern-
ment alsp is a party, I hope, to the
proposal extending the time by such a
long period,

Mr. Speaker: Let us find out.
may move his amendment.

He

Shri Vasudevan Nair: Sir, I beg to
move:

“That the time be extended up
to 1st December, 1963",

Mr, Speaker: The original motion
was that the time be extended up to
the last day of the first week of the
aext session., The amendment is that
it may be extended up to lst Decem-
ber, 1963.

Shri Krishnamoorthy Rao: Sir, the
Joint Committee first gave time up to
5th October, 1963 for submission of
memoranda. Later, we reccived @
large number of representations and
telegrams, including some representa-
tions from Members of Parliament,
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{Shri Krishnamoorthy Rao]

asking for extension of time.
Committee at its  sitting on
October, 1963 extended the time for
receipt of memoranda up to 15th
November, 1963. The Committee has
held five sittings and examined a
number of witnesses. Detailed memo-
randa from about 60 more organisa-
tions have been received. Several
thousand representations have also
been  received., 144 Acts of local
legislatures are sought to be added on
to the Schedulpg of the Constitution.
The Committee has so far hecard evi-
dence from nine associations and one
individual. Requests from about ten
more parties for giving evidence are
pending. The Government was anxi-
ous that this Bill should be passed
well before the close of this session.
When the Committee considered this
aspect, 1 suggested to the Committee
that we might sit during the session.
The members represented that they
could not devote time both to the
work of the Committce and also to
the legislative work during the Ses-
sion. We even thought of sitting on
Saturdays and Sundays and also after
five o'clock on other days. But the
members said tha! they had fixed
other engagements both on Saturdays
and Sundays and it was thought im-
possible to sit after five o’clock also.
So the only a'ternative was to ask for
time till the close of the first week of
the next session. Therefore, it is with
the full concurrence of the Com-
mittee, Sir, that I am coming forward
with this proposal.

Shri Ranga (Chittoor): Sir, I
oppose the amendment suggested by
some hon, Members of the Communist
Party. Their amendment, Sir, is only
indicative of their unholy impatience...

The
11th

Mr. Speaker: Hon. Members should
try to be brief now.

Shri Ranga: If you want me to sit
down, Sir, I will sit down.

Mr, Speaker: He may go On, but iry
to be brief. |
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Shri Ranga: It only shows their an-
xiety to get this thing through some-
how. In the beginning the House was
told that some  difficultics arose
because one particular Act in Kerala
was struck down by the Supreme
Court. Therefore, the Government of
India was requested to bring forward
a Bill amending the Constitution in
order to validate that Act, Taking
advantage of it the Government have
now sought to wvalidate 124  Acts
passed by various States,

An Hon. Member: 144 Acts now.

Shri Ranga: It is 124 plus 20—any
way, 1 speak subject to correction.
Copies of many of these Acts are not
available. Responsible people in
different parts of the country have
tried to get copies of these Acts and
in some places even Government offi-
ces have got the answer that these are
out of print. So, I would suggest to
the Committee to get sufficient num-
ber of copies of these Acts printed and
make them available to Members of
Parliament and others who  would
like to study them

Secondly, it is not easy for ordinary
kisans and their leaders to be coming
all the way to Delhi to give evidence
before the Committee.

Mr. Speaker: He can make
suggestions in the Committee,

those

Shri Ranga: 1 am making those sug-
gestions to the House and, through the
House, to the Committee. Here I am
giving reasons why extension of time
is needed. I want the Committee to
tour at least three or four places in
each State; otherwise, it would not
be possible for the ordinary kisans to
appear before the Committee and give
evidence. During the inter-session
time when we were on tour we went
from place to place and met a num-
ber of people and we found to our
surprise a lot of ignorance about the
contents of the Bill and the signifi-
cance of the Bill on the part of the
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kisans, Therefor, I would suggest

that you may be goodq enough to
order that this Bill should be adver-
tised in all the local language papers
so that the public would be able to
know the contents of the Bill: if it is
published only in the officia] Gazette,
it would not be possible for them to
know the contents of the Bill. There-
fore, I request you to take action on
these lines,

Shri Warior (Trichur): This Bill
had been postponed for the last two
sessions. So, 1 humbly submit that its
passing should not be postponed any
further,

Shri Krishnamoorthy Rao: So far as
the copies of the Bills and Acts are
concerned, they have been printed.
Copies are being distributeq to Mem-
bers of Parliament, apart from laying
them on the Table. Those Members

who are interested in them can cer-
tainly collect the copies.
Shri Ranga: What about the Bill

itself?

Shrimati Renu Chakravartty: In the
case of all Seleet and Joint Commit-
tees, copies of Bills are supplied to all
Members who are interested in them.

Mr, Speaker: Regarding the points
raised by Shri Ranga, so far as direc-
tions by the House to the Committee
are concerned, they can be given at
the time when the Bill is being re-
ferred to the Sclect Committee or  at
the time when the Bill is sent back to
the House by the Committee. The
Speaker can give directions if he
thinks that there are certain things re-
quired to be done at any time, Shri
Ranga wants that I should direct that
the Committese should go round the
country and take evidence. I may in-
form him that in an earlier occasion
when Shrimati Renu Chakravartty was
the Chairman of the Select Com-
mittee, such a request was brought to
me but I refused it.

Shri Ranga: But this is a constitu-
tional amendment.

1885 (SAKA) Motions re: 122
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Mr. Speaker: I know that. But I

cannot agree that the Joint Committee
should go round the country and try
to collect evidence. Those witnesses
who desire to appear before the Com-
mittee should come forward with their
evidence. They can send in written
memoranda ‘or appear before the Com-
mittee in person. Every facility
would be provided to them for that.
So, I cannot accede to that request in
this case also.

Now, I am going to put the amend-
ment tn the vote of the House. The
question is: ' !

“That the time be exiended only
up to 1st December, 1963".

The motion was negatived.

Mr. Speaker: Now, the question is:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bil] fur-
ther to amend the Constitution of
India, be extended up to the last
day of the first week of the next
session.”

The motion was adopted.

12.34 hrs.

MOTIONS RE: COMMITTEE ON
PUBLIC UNDERTAKINGS—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motions moved by Shri
Nityanand Kanungo on the 21st Sep-
tember, 1963, namely: —

I. (1) “That a Commitice of this
House to be called the Committee on
Public Undertakings be constituted
with ten members who shall be elec-
ted from among the members of this
House according to the principle of
proportional representation by means
of the single transferable wvote.
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(2) That the functions of the Com-
mittee shall be:

(a) to examine the reporls and
accounts of the Public Under-
tak'ngs specified in the Sche-
dule;

(b) to examine the reports, it
any, of the Comptroller and
Auditor-General on the Pub-
lic Undertakings;

(c) to examine, in the context of
the autonomy and efficiency
of the Public Undertakings,
whether the affairs of the
Public Undertakings are being
managed in accordance with
sound business prineiples and
pruden: commercial praclices;
and

(d) such other functions vested in
the Public Accounts Com-
mittee and the Estimates
Committee in relation to the
Public Undertakings specified
in the Schedule by or under
the Rulés of Procedury and
Conduet of Business of this
House as are not covered by
clauses (a), (b) and (c) above
and as may be allotied to the
Committee by  the Speaker
from time to time.

Provided that the Committee shall
not examine and investigate any of
the following matters, namely:

(i) matters of major Government
policy as distinct from busi-
ness or commercial functions
of the Public Undertakings;

(ii) matters of day-to-day ad-
ministration;

(iii) matters for the consideration
of which machinery is estab-
lished by any special statute
under which a particular pub-
lic undertaking is established.

NOVEMBER 18, 1963
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(3) That the members of the Com-

mitiee shall holg office for a perivd of
five years:

Provided that one-fifth of the mem-
bers shall retire every ycar by rota-
tion and the members to retire by
rotation every year shall be those who
have been longest in office since their
last election but as between members
who were elected on the same day,
those who are to retire shall be deter-
mined by lot,

(4) That in other respects the Rules
of Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and meodifica-
tions as the Speaker may make.

SCHEDULE

{List of Public Undertakings)
Part I

(Public Undertakings established by
Central Acts)

1, The Damodar Valley Corporation

2, The Industrial Finance Corpora-
tion

3. The Indian Airlines Corporation
4. The Air India International

5. The Life Insurance Corporation

6, The Central Warehousing Cor-

poration

7. Oil and Natural Gas Commission.

Part 11
(Public Undertakings which are Gov-
ernment Companies formed under the
Companies Act)

Every Government Company whose
annual report is placeq before the
Houses of Parliament wunder sub-
section (1) of Section 619A of the
Companies Act, 1958, other than the
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Public Undertakings included in
Part III hereof.
Part 111
1, Hindustan Aircraft Lid, Banga-

lore

2. Bharat Electronics Ltd., Banga-
lore

3. Mazagon Docks Ltd., Bombay

4 Garden Reach Workshop Ltd.,
Calcutta.”

II. That this House recommends to
Rajya Sabha that Rajyva Sabha do
agree to nominate five members from
Rajya Sabha to associate with the
Committee on Public Undertakings
and on the constitution of the said
Committee to communicate to  this
House the names of the members so
nominateq by Rajya Sabha.”

= TR q9 qRA (FTIEST)
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The Minister of Industry (Shri
XKanungo): Mr. Speaker, I have had

1383 (ai) LSD—6
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the privilege of moving these two
motions. on the 21st September 1963.
These motions have a chequered his-
tory. A similar motion was moved on
24th November 71961. The general
election intervened in January 1862
and the present Lok Sabha came into
existence after the general elections.
A notice of a motion was put on the
agenda on 28th August 1962 but was
subsequently withdrawn and today I
have the privilege of moving a motion
which, [ hope, will meet with the
approval of the House.
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It may be recalled that there was
a debate in the Lok Sabha in Decem-
ber 1953 on a Private Members' Bill,
the Public Finance Control Board Bill.
The sixteenth report of the Estimates
Committee also dealt with this ques=-
tion at length. The late Speaker,
Shri Mavalankar addressed a letter to
the Prime Minister, and I seck the
indulgence of the House to quote
extracts from the same:

“During the recent debate in
the House on Parliamentary Con-
trol over autonomous and semi-
autonomous corporations etc.,
there was a general feeling that a
Standing Parliamentary Commit-
tee might be appointed to see from
time to time how these corpora-
tions ete. were working and to
make suggestions for improve-
ments. Subsequently, I received
a letter signed by fifteen members
suggesting that I should consider
the question of the appoiniment
of such a Committee. It appears
that the Finance Minister was
agrecable in prineiple to the appo-
intment of such a Committee.

1 referred the letter to the
members of the Rules Committee
for their consideration. The Rules
Committee have suggested that
there ijs np harm if a separate
Committee is appointed with limit-
ed functions, such as to examine
reports and the working of such
hodies after the reports are pre-
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sented to or are otherwise circu-
lated 1o members and on matters
concerning their organisation,
working and administrution. The
proposed Commiitee will not go
into the problems of day to day

administration of such corpora-
tions. but would only ~ consider
questions of policy and their

working broadly.

It iz conceded that Parliament
should have sufficient contirol over
such bodies. The question is only
how it should be ensured. To
my mind, asking of questions or
raising discussions on the working
of such bodies by the whole House
15 neither desirable nor practica-
ble. The corporations must be
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legitimate grievances are not be-
ing throttled and there are safe-
guards from the parliamentary
point of view.

As the matter has~cropped up
several times in the House and
there is a feeling about it, T see
no harm in agrecing to the recom-
mendations of the Rules Commit-
tee for the constitution of a
separate Committee on autono-
mous bodies with functlions as
specified in para 2 above. The
Committee will, of course, work
under my directions and it will be
my effort to see that they do not
stray beyond the functions assign-
ed to them or cause day to day
interference.”

left frec in their day to day admi-
nistration and Ministers should
not be called upon to answer

Hon. Members will notice that the
motion which I have the privilege of
moeving is a'most the same as the

detailed questions or discussions
in the House except on such occa-
gions when questions of some
general policy have to be raised
or discussed. It is also clear that
the Estimates and the Public Ac-
counts Committees are already
over-burdened with the work as-
signed to them and find very little
time to go into the working of
Corporations. I have also other
practical difficulties. Members are
tabling a large number of ques-

previous motions

except that the

following portions have been dropped:

(1) Second proviso to para 2

which reads “provided further
that with regard {o the publie
undertakings specified in Part
IIT of the sehedu'e, the Com-
mittee shall not adopt or pur-
sue any procedures which are
not consistent with the inter-
ests of security”.

tions, resolutions and giving (2) That the Committee shall
notices of discussions relating to have the power to examine
these corporations. At present, witnesses so however that
they are disallowed on the plea such examination shall take

that as these corporations have
their own constitutions and have a
certain amount of autonomy,
wvarious Ministers are not directly
concerned with the detailed as-
pects of the matter and, therefore,
they should not be called upon to
answer them in the House. A
large number of notices are, there-
fore, disallowed angd this is caus-
ing an avoidab'e dissatisfaction
among the members. A via media
has to be found. wherehy. mem-
bers are made to feel that their

(3

—

place in the prescnce of the
representatives of the Min-
istries concerned.

That as from the constitution
of the Committee, the Esti-
mates Committee and the
Public Accounts Committee
shall cease to eoxercise their
functions in relation to the
public undertakings specified
in the schedule and steps
shall be taken separately to
make separate amendments to
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the Ruies of Procedure and
Conduct of Business of this
House.

Hon, Members will notice that the
Schedule 15 divided into three parts
and Part III enumerates four under-
takings, i.e, Hindustan Aircraft,
Bharat Elecironics, Mazagon Docks
and Garden Reach Workshop, These
establishmenls are almost  wholly
concerned with production for purpo-
ses of defence and as such any exa-
mination of their affairs has to be
conducted with due regard to the
overriding requirements of security.
This purpose can be achieved as well
and perhaps better when the Com-
mittee preseribe their rules under rule
282 of the Rules of Procedure of Lok
Sabha or as the hon. Speaker may
direct from time to time under rule
283 of the Rules of Procedure.

A part in the Schedule is maintain-
ed separately so that when any other
establishment is set up in this category
it may be added in this part.

Regarding the procedure for exami-
nation of witnesses and ensuring the
presence of representatives of concern-
ed ministries at such examination, the
purpose can be achieved by the direc-
tions of the hon. Speaker:

Para 2(d) of the Motion provides
that the functions of the Public Ac-
counts Commitiee and the Estimates
Committee in relation to the public
undertakings will be the responsibility
of this Committee. The purpose is
that duplication and overlapping of
functions should be eliminated and the
management of the undertakings and
Government need not be examined on
the same matters twice over. At
present we cannot foresee where the
areas of duplication or overlapping
would arise. This can be abserved
only by experience when the Commit-
tee gets into its stride. Therefore, it
is considered prudent to leave the
resolution of any problems of this
nature to the directions of the hon.
Speaker.

KARTIKA 27, 1885 (SAKA)
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Several hon. Members of Parliament
of both Houses have expressed their
concern at the delay in seiting up of
this Committee, As far as Govern-
ment is concerned they had accepted
the pecessity of setting up a Special
Committee for Public Underakings
and in pursuance of that decision had
moved a motion in November 1961.
In earlier debates the dusirability of
setting up a Special Committee had
been expressed. The utility of such
a committee has been expressed in the
following terms by a member of the
House of Commons in the United
Kingdom: —

130

“Another important effect of a
Select Committee should be to
elucidate the principal issues and
direct attention to them. It is a
familiar defcet of House of Com-
mons debates on wide topics, that
the speeches deal with diverse
matters, and therc is often no
thread of continuity or even a
meeting of minds. Onc speaker
may discuss export difficulties, the
next may expatiate upon some
new safety deviee in the industry
which he thinks should be compul-
sory, the next may ask about the
industry's long term development
programme, the next may criticise
disparities between wage rates. A
general discussion of a nationalis-
ed industry coulq easily degencrate
into one of these rambling and
discursive debales, with many
speeches delivered primarily for
constituency consumption. Usual-
ly the House is at its best in debat-
ing a Bill or other documents
which specifies a limited number
of issues upon which Parliament
has to pronounce. The simplest
way to obtain the same precision
would be to base the debale upon
the matter contained in the Select
Committee’s report. Parliament
has learnt by experience that in
order to supervise administratior
it is necessary o appoini a small
committee with power to send for
persons and papers—a procedure
which would enable the whole
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matter to be investigated by call-
ing witnesses and cross-examining
them." )

It would be a mistake for the
Estimates Committee to undertake this
work of investigating the nationalised
industries, It already has enough
work to do, and, moreover, it would
almost inevitably apply the methods
used in the case of government de-
partments to the Boards, thereby des-
troying the flexibility of the Board
method of administration. Both the
Public Accounts and the Estimates
Committees should, in fact, keep clear
of the nationalised industries.

In a careful study of the problems
of parliamentary control over public
undertakings by a group of Members
which included the laic Feroze Gandhi
who has been universally acknowledg-
ed as a great parliamentarian, as also
Shri Mahavir Tyagi and Shri Dasappa
the following views were expressed: —

“We look forward to the situa-
tion where this Committee while
by no mcans being an Expert
Committee (.uch is not the inten-
tion), would be a well informed
Committee, informed of all the
circumstances in which the con-
cerns function. The purpose of
our recommendation would be ad-
versely affected if either the Com-
mittee of Parliament becomes im-
bued with the feeling that it is a
fault finding body or that it is a
Super Board of Management. At
the same time there cannot be
any fettering of its judgment and
the expression of its views in good
parliamentary  traditions. ‘The
Commitice would also no doubt,
bear in mind that anv public ex-
pressions of wviews which are in-

: tended to correct errors or to pro-
- vide greater incentives in respect
of any concern or all of them are
‘not of such a character as would
have the opposite result of lower-
ing the concern in public estima-

Public Undertakings

tion or affect our credit or capa-
city to be well regarded abroad.

Parliamentary control will be-
come more real with the know-
ledge that Parliament will be
concerned more with policy and
with the advancement of the
objectivées of production as &
whole and that it would take a
long term view rather than con-
cern itself with the minutae of
administration. It would not be
the intention of Parliament....”.

st e gzAas  (AFEAqE) ¢
weqer wiEw, AATw w41 fAar gd
aT 9z W@ |
Shri Kanungo:

“It would not be the intention
of Parliament that its control
should be, or should appear, as &
challenge or hindrance to the ini-
tiative of the man at the bench
or at the desk. Parliament would
desire its conirol to be real and
gainful. The knowledge in the
public mind and even more of
those immediately concerned, that
Parliament is jealous of the
standards of public conduct, which
includes industrial conduct and
that any serious breaches of them
irrespective of the immediate con-
tent involved woyld attract parlia-
mentary attention is at once a
wholesome  corrective and an
inspiration.

One of the more important
factors in Parliameniary interven-
tion being at the optimum is that
Parliament should be well inform-
ed. It has been said that

‘A well informed Parliament
would choose to interfere as
little  as possible in their
(nationalised undertaking) day-
to-day working’.

The proposed Committee would
be the new machinery for this
purpose. Its composition should
be the concern of Parliament not
only from the point of view of
immediate political advantage or
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of patronage but in terms of long-
term vision and in the hope that
this Committee would lay down a
tempo both of the required vigi-
lance and the restraint and take
itself seriously. It may be hoped
that Parliament by its own ap-
proach wilT~ also encourage both
initiative and long term planning
in Government concerns. In regard
to both these, the Government
undertakings are normally back-
ward or very shy".

The members of such a Committee
will be elected by Parliament much
in the same way as the Public Ac-
eounts and the Estimates Committees
are clected. These two committees,
therefore, will cease to perform their
present functions in regard to the
working of the concerns that come
under the proposed committee.

Mr. Butler as Leader of the House
of Commons in introducing a similar
motion, gave a lead on the guidance
that the House wished to give to the
Committee: —

“The reports and accounts reveal
wide range of subject matters all
affecting the finances and effici-
ency and scope of the industries
which the Committee can usefully
consider. But at its two ex-
tremes— namely where the issues
involved are purely matters of
day-io-day administration at the
one extreme, and at the other
where they are matters of major
government, as distinct from com-
mercial, policy—it is surely right
that the Committee should not
seek to trespass upon the autho-
rity of these bodies respectively
responsible, namely, in the one
case the Corporations themselves
and in the others, the Ministers
of the Crown.”

It took more than five years for the
British House of Commons to set up
a committee of this nature which is
proposed now, It iz curious that the
leaders of the Labour Party were not
in favour of setting up such a com-
mittee. Their marn aroument was
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that the enquiries of such a committee
would innibit initiative, enterprise and
necessity of taking commercial risks,
by the management boards, and thus
the very purpof® of setting up these
enterprises would be defeated. How-
ever, the working of the Committee
for more than-four years has belied
those apprehensions. The reports of
the Committee have steered clear of
the two extremes mentioned by Mr.
But'er and have been found fo be a
very useful basis for the debates in
the House.
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However, we have to remember
that conditions in the UK and in our
country arc entirely different. For
one thing the enterprises which were
taken over by Government for
management like transport, power
production, coal etc., had been work-
ing for several decades under private
ownership. The general industrial
climate and experience of manage-
ment was highly developed eompared
to our country. And all the public
‘ndertakings in the UK are governed
by special statutes enacted by the
Parliament,

In our country, barring seven cor-
porations established by statute of
Parliament all the rest of the under-
takings have been set up ag limited
companies governed by the Companies
Act and their number today is, 1
believe, 52 and more are being added
up every year. The Companies Act
is a fairly exhaustive piece of legisla-
tion as far as regulation of manage-
ment of companies ig concerned and
all Government companies have got
to conform to all the regulations.
Besides there is a special chapter
which is applicable to Government
companies only. It is obligatory on
Government companies to prepare
their annual reports and audited ac-
counts within specified time limits for
submission to both Houses of
Parliament. The accounts of the com-
panies are audited by auditors ap-
pointed on the advice of the Auditor
Genera! and the Auditor General has
powers o glve instryctions to the
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auditors so appointed, and also he has
the power to conduct supplementary
or test audit of the companies’ acco-
unts. Therefore, there is double
check on most of the public under-
takings in our country.

Further, the autonomy of the public
underiakings in our country is ensur-
ed by the company form of organisa-
tion inasmuch as the Government,
though they are hundred per cent
shareholders in the companies than
an ordinary shareholder in any ordi-
nary company in our country. Of
course, the Government is responsible
for the appointment of the Boards of
‘hose companies and  also  for  the
memorandum  of association which
lays down the extent and limitation
of the operation of the companies and
any amendment of the same, Govern-
ment comos to the Parliament from
time to time when additional capital
has to be invested in the companies
but those occasions are rare.

At present annual reports and
accounts of 60 undertakings are placed
before both Houses of Parliament
every yecar. The number is likely to
increase {from year to year. Even now
it is difficult to find time in the tight
schedule of both Houses for discus-
sion of more than four or five reports
per year. It would be certainly use-
ful if the House is helped by reports
of the Commitiee which js being pro-
posed now. The Committee will ana-
lyse reports and accounts of the parti-
cular undertakings which it takes up
in a year and by seeking further in-
iormation and discussions with the
Board of Management of the under-
takings would high-light the prob-
lems and points to which the mem-
bers of the Houseg can devote their
attention in the debates that would
follow. Thus the Parliament will
keep itself informed through its Com-
mittee of the progress or regress of
public undertakings and by its com-
ments and criticism encourage and
stimulate the efforts of the Boards of
Management for better performance.

NOVEMBER 18, 1963
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To enable the members of the Com-
miltee to discharge their responsibili-
ties to both Houses of Parliament, it
will be desirable that the members
of this Committee are able to function
for sufficient length of time to get
themselves familiar with the problems
which are intricate. Therefore, it has
been proposed that the tenure of
membership of such Committee should
he five years....

) Shri Tyagi (Dehra Dun): Sir, I
Just want to have a clarification. How
could it be for five years?

Mr. Speaker: For the life of the
Parliament.

Shri Tyagi: How will the t>nure of
five years continue? We have a
tenure of three years only. Now it
is being made five years.

Shri Kanungo: I am coming to it.

Mr. Speaker: The Minister says, he
is coming to it.

Shri Tyagi: I want a clarification.
The Mcembers of the Committee shall
hold office for five years provided that
one-fiTth of the Members shall retire
every year. Even if in the beginning
of Parliament it is elected, the Mem-
ber who will retire after the fourth
year cannot continue for five years.
Thig is something illogical.

Shri Kanungo: All the illogical
aspects can be pointed out in the
course of the debate. [ have men-
tioned five years because this is co-
terminus with the term of the House
itself,

Therefore, it has been proposed
that the tenure of membership of
such Committee should be five years.
It jg fibped that a convention will be
built up that whenever a wacancy
occurs by rotation the répresentation
of various parties should not be dis-
turbed.
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A word about the second motion
inviting the member of Rajya Sabha
to associate with this Committee. Lest
the phraseology of the motion might
be misunderstood, I would make i
clear that the wording of the moti
is exactly the same as the motion
which is made for inviting members
of the Rajya Sabha to the Public
Accounts Committee. It has been
made clear by the Hon. Speaker of
the Lok Sabha and the Chairman of
the Rajya Sabha that the membership

of the Public Accounts Committee for ,

members of either House carries the
same responsibility without any dif-
fercnce,

Shri Tyagi: The Rajya Sabha does
not dissolve.

Shri Kanungo: Therefore, the mem-
Lessuip of this Committee will be on
same terms, that is, without difference
or distinction but subject to the juris-
«diclion of the Hon. Speaker of the
House of the Lok Sabha, as this Com-
mittee will be a Committee of the

KARTIKA 27, 1885 (SAKA)

l.ok Sabha. —

By setting up the Committee on
Public Undertakings, we are taking a
firm step forward in the process of
quicker industrial progress and parli-
ecu.arly of parliamentary accountabi-
lity of public undertakings, It will
be the privilege of the members of
this Committee when formed to allay
the fears and hesitations of mzay and
‘reate a bond of confidence between
the Boards of public undertakings and
the Parliament and also inspire the
public undertakings to greater efforts.

Thank you, Sir.

Shri Tyagi: He has not given any
~larification.

Mr. Speaker: He has given an ample
<larification that all these illogics can
be taken up during the debate.

I have received notice of some
amendments to both the motions. The
hon. Members who wish to move them
may do seo,

Committee on
Public Undertakings

Shri A, C. Guha (Barasat): Sir, 1
beg to move:
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That in the motion,—
in the first paragraph,—

7~ ¥7o) “ten members” substitute—
“fiftcen members”. (1)

Shri S. N, Chaturvedi (Firozabad):

i-.Sir. I beg to move:

That in the motion,—
in paragraph (2),—
after clause (D), insert—

“(bb) to examine whether the
organisational structure and pro-
cedures are conducive to maxi-
mum efficiency and economy an‘cl
make recommendations for their
improvement;” (2)

Shri A. C. Guha: Sir,
move;

I beg to

That in the motion,—
in paragraph (2),—
after clause (c), insert—

“(ce) to  suggest alternative
policies in order to bring out
efficicncy and economy in admi-
nistration;

(cee) to examine whether the
money is well laid out within the
limits of the policy implied in the
estimates;” (3).

Shri Bade (Khargone): Sir, 1 bes
to move:

That in the motion,—
in paragraph (2),—

after clause (d), insert—

“(e) to exercise general super-
vision and control of those indus-
tries in which Government _hu
whole or partial interest either
financia] or otherwise. (4).

Shri A, C. Guha: Sir, 1 beg to
move:
That in the motion,—
omit proviso to paragraph (2).

(8).
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Shri B. K. Das (Contai): Sir, I beg
to move:
That in the motion,—
in paragraph (2),—

for part (i) of the proviso, sub-
stitute—

“(i) matters of major Govern-
mental poliey as distinct from the
principles underlying the efficient
and cconomie functioning of the
Public Undertakings on sound
business lines;" (6).

Shri V. B. Gandhi (Bombay Central
South): Sir, I beg to move:

That in the motion,—
in paragraph (3),—

for “five years" substitute “two

years”. (7).
Shri A. C. Guha: Sir, I beg to
move:

That in the motion,—
in paragraph (3),—

for “five years" substitute “‘one
year”, (8).

Shri B. K. Das: Sir, I beg to move:
That in the motion,.—
in paragraph (3)—

for “fwe years” substitute “three
years”. (9).

Shri V. B. Gandhi:
move:

Sir, T beg to

That in the motion,—

omit proviso to paragraph (3).
(10).

Shri S. N, Chaturvedi: Sir, I beg to
move: -

That in the motion,—
in the proviso to paragraph (3),—

for “one-fifth” substitute
third"”. (11).

“one-
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Shri V. B, Gandhi: Sir, I beg to
move:
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That in the motion,—
in PART II of the Schedule—

(i) omit ‘“‘other than the Public
Undertakings included in
Part III hereof; and

(ii) after the existing para-
graph, the following provise
be inserled—

“Provided that with regard
to the Public Undertak-
ings specified in Part I
of the Schedule, the Com-
mittee shall not adopt or
pursue any procedures
which are not consistent
with the interests of se-
curity.” (12).

Shri A, C. Guha:
move:

Sir, T beg to

That in the motion,—
in the Schedule—

omit PART III and the entries
thereunder. (13).

Mr. Speaker: There are two amend-
ments to the second motion also. The
hon. Members who wish to move them
may do so.

Shri A. C. Guha: Sir, I beg to move:

That in the motion,—

for “five members” substitute
“seyen members” (1),
Shri 5. N. Chaturvedi: I beg to
move:
That in the motion,—
for “five members” substitute

“six members”. (2).

Mr. Speaker: Now, both the mo-
tions and the amendments thereto are
before the House,

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, I have submitted to yow
a Jetter today.
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Bhri Surendranith Dwivedy (Ken-
drapara): 1 have some amendments.
I had given notice previously in the
last session, I have pgiven a fresh
notice today because it was not pos-
sible to do it earlier. It was already
circulated during the last session.

Mr, Speaker: The hon. Members
have been giving notices even of ad-
journment motions for the last 15
days. Could he not give notice of the
amendment earlier?

Shri Surendranath Dwivedy: On
the last occasion 1 had dome it, You
said that we will be permitted to
move the amendments,

Mr. Speaker: They lapse. The hon.
Members ought to have repeated
them, ¥

Shri Surendranath Dwivedy: In
this case I want you to relax the rule
because it wag already circulated.

Mr_ Speaker: Dr. Singhvi's case is
just the same. He has also given
notice today. How can 1 take them
up? It is difficult for me,

Shri Surendranath Dwivedy: If it
was not circulated before, then what
you say is reasonable.

Mr, Speaker: If the House so de-
sires, 1 will accept them. Then, it
will not be possible to circulate them.
But they must be admissible. I will
accept themn with the approval of the
House, if they are otherwise admis-
gible. I am not waiving that condi-
tion,

Shri Daji (Indore): I have submit-
ted my amendments on 13-11-63 by
post. There are several amendments.
[ have sent them in one bunch,

Mr. Speaker: I will find that out.

Shri Daji: Holidays might have
intervened. That is not my fault.

Mr_ Speaker: The post office is the
agent of the sender, not of the re-
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ceiver. That is the difficulty,
law provides like that.
take precautions that the things
rcach in time. In those cases, the
amendmoents or the substitute motions
had only to be reprated and, there-
fore, the hon, Members concerned
argued that the House had already
had notice of those amendments and
substitute motions. Therefore, 1 have
waived the question of delay in the
case of the amendments and substi-
tute motions of those two Mrmbers,
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The
We have to

13 hrs,

Shri Daji: It should ordinarily
have reached on the 14th, because it
was posted by express delivery, and
it must have reached by the 15th in
any case,

Mr. Speaker:
he 16th at 5 p.m.

It was received on

Shri Indrajit Gupta (Calcutta Soutk
West): That is the result of express
delivery!

Shrimati Renu Chakravarity (Bar-
rackpore): On this particular point,
I would definitely ask the House to
condone the delay. The situation as
far as the Posts and Telegraphs
Department is concerned is such that
it is absolutely impossible for the
sender to guarantee . . |

Mr Speaker: If the hon. Member
is requesting the House to condone
the delay, then, her mood should not
be such,

Shrimati Renu Chakravartty: I
think that every Member will condone
it. If the delay could be condoned
in the case of those Members who
have not repeated the notices, T t.hiqk
it can be condoned even more so In
this case because the Member has
taken the trouble of sending it on
the 13th,

Mr. Speaker: There is a difference.
Both cannot be kept on the same
level. The House can, of course, con-
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[Mr, Speaker]
done delay, and I have no objection
at allL But the iwo should not be
taken together,

Shrimati Renu Chakravartty: The
Member hag taken the trouble of
sending it on the 13th, and that too
by express delivery, and it should
have reached here on the 15th. If
it doeg not reach here, then, how is
the Member to blame for it? We are
not in 3 court of law here,

Mr, Speaker: We might not be in
a court of law. Then too, it is a
simple question of procedure, Sup-
posing it does not reach us gt all,
then what can we do? Then, the
Member is not to blame, because he
has posted it . ...

Shrimati Renu Chakravartty: We
are only asking you to condone the
delay. It is not a question of blam-
ing, but it is only a question of con-
doning the delay.

Mr, Speaker: It is the receipt by
the office that is to be considered and
not the despatch by the Member
which can be considered.

Shrimati Renu Chakravartty: Then,
it is impossible for us to function.

Mr, Speaker: If the House permits,
I have no objection.

Shri Tyagi: Special permission
may be given. If there is any_‘piec_e
of wisdom there, we might pick it

up
Mr  Speaker:
sonsidered,
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Both these motions as well as the
amendments are now before the
House,

Shri Tyagi: On a point of order.
[ want to know whether this motion
is a resolution of the House, or it is
a standing order. I would like to
know what the position will be.
Definitely, this is not a Bill, I want
to know whether this motion will be
treated 'merely as a resolution or
whether there will be any chznge in
the standing orders and thi; will be
added to the standing orders. For,
my fears are that according to the
convention of the British Parliament,
resolutions of the House generally
apply only to the session in which
they are passed—the term ‘session’
means five years—unless they are
expressly passed ag standing orders,
and if not so passed but intended to
have continued force, are voled agaim
every session,

So, if it is a resolution, it will have
to be repeated again and agein.

Mr Speaker: Why does the hon,
Member not read from our rules
instead of reading from the conven-
tions of the British Parliament?

Shri Tyagi: Ours follow a similar
pattern.

Mr, Speaker: No.

Shri Tyagi: Resolutions cannot
have standing force because . . .

Mr, Speaker: We are not to repeal
the resolution every session,

Shri Tyagi: 1 am sorry. The reso-
lutions which are of an uperative
nature, resolutions by means of which
we are requireq to act will have to
be repeated otherwise, they will Fave
to be added to the standing orders . , .

Mr., Speaker: There are so many
committees that the House appoinis
every day. And they remain in force
for the term of the House. It weuld
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be a motion constituting a committee,
and it would last up to the iife of the
House, Of course, when ‘he new
House comes, the old committee is
dissolved, and the new IHouse chall
have to take jt up again and consti-
tute the committee.

_Shrl Tyagi: All right, the resolu-
tion for the election of the committee
alone would not do . , . .

Mr. Speaker: The motion is there,
and it is a molion pure and simple.
Such motions are provided for in our
rules. Our rules provide that such
motions can be taken up. So, there
is nothing peculiar in it.

Dr. L, M, Singhvi: You have been
pleascd to observe that in respect of
the amendments and my substitute
motion, the delay would be conduned,
=subject to their being otherwise
admissible, I submit that so far as
my substitute motion is concerncd, it
hag already been admitted earlier,
and, therefore . .

Mr. Speaker: The earlier admission
was also subject to that condition.

Shri Tyagi: My submission
was this, The Estimates Committee
and the Public Accounts Committee
are not constituted by resolutions of
the House, but their constitution has
been included in the standing orders.
Since the hon, Minister is dnring a
similar thing now, why not include it
in the standing orders?

Mr. Speaker: When he gets an
opportunity, he might raise all those
points.

ot whitoer T (A7) 0 A
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Shri A, C. Guha: On a point of
order. Clause 2 (d) of the first
motion provides that:
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“such other functions vested in
the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-
ings specified in the Sche-
dule ... .”

These functions will be covered by
the new committee. But rule 308(3)
lays down the functions of the public
Accounts Committee as follows:

“It shall also be the duty of the
Commitiee—

{a) to examine the statement
of accounts showing the income
and expenditure of state cor-
porations, trading and manu-
facturing schemes concerns and
projects  together with  the
balance-sheets and  statements
of profit and loss accounts . ..

(b} to exmine the statement
of accounts showing the income
and expenditure of autonomous
and semi-autonomous bodies,
the audit of which may bb
conducted by the Comptroller
and Auditor-General of India
either under the directions of
the President or by a statute of
Parliament; and

(c) to consider the report of
the Comptroller an Auditor-
General in cases where the
President may have required
him to conduct an audit of any
receipts or to examine the
accounts of stores and stocks.”

In view of these provisions in the
Rules of Procedure, I do not know
how thig particular clause can stand
in this resolution. I would like to
have your ruling on this matter.

Shri Tyagi: I am not going to
surrender the rights of my Commit-
tee, unlesg the standing orders are
amendeq by Parliament,
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Mirr Speaker: Hon, Members will
have those opportunities, If the House
constitules that committee and vests
in this new committee certain powers
that are vested in the othér commit-
tees by our rules for the present,
then, of course, it would be an
indirect repeal of those rules by this

House, for powers must have been
taken . . . .

Shri A, C. Guha: Would it not be
preferable that those rules should be
amended first and then these motions
moved here?

Mr. Speaker: This is what I am
telling the chairmen of both the com-
mittees, namely that they might make
their points, and then the House can
decide, because if these motions are
passed or adopted by this House, then
the effect would be that this House
has taken away certain powers from
those committees, wluch are wvested
in them for the present under the
rules. Therefore, the House should
be aware of all that that is, by adopt-
in this motion, the effect would be
that. So, the two hon. Members
might make their speeches, and then
the Members can make up their minds
whether they are prepared to pass
this or not.

Shri A N. Vidyalankar (Hoshiar-
pur): But nowhere has it been stated
in this motion that these powers are
being taken away from the Public
Accounts Committee and the Estimates
Committee,

Shri A, C. Guha: It has been stated
there. There is also another point of
order which I want to raise. In 1953,
when the Prime Minister moved a
resolution inviting the Rajya Sabha to
nominate seven Members to associate
with the Public Accounts Committee,
then he made a clear distinction bet-
ween the Public Accounts Committee
and the Estimates Committee, Objec-
tions were raiseq at that time that
the Rajya Sabha Members hould not
perticipate in any of those financial
ccmmittees, because the financial
matters were the exclusive privilege
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of_ the Lok Sabha. Then, the Prime
Minister met that objection and made
the following observation:
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“But the maip
House to consider is this. This
Public Accounis Commitlec has
nothing to do with what [ might
call the financial powers of this
House which, of course, arc sup-
reme in that matter. Thcre is
another committee——Llhe Esti-
mates Committee. A distinction
is made by us as betwcen the
Public Accounts Committec apnd
the Estimates Commitiee ™

point [or the

So, he admitted that as regards the
estimates  the Estimates Committee of
this House was the supreme body,
ang the Estimates Commiltee, as the
mouth-piece of this House should
consider the estimates of Government.
The Government is going to invest
about Rs. 200 crores every year in
these public undertakings, Already
the investment is about Rs. 2,000
crores | . .

Mr, Speaker: That would be the
speech of the hon. Membzr. The
Prime Minister’s statement )z not in
cluded in this,

Shri A, C, Guha: No, Sir. I would
like to point out that paragraph 2 of
the Motion will take away the rights
of the Estimates Committee to look
into the estimates which will be voted
by this House, estimates amounting
to about Rs. 200 crores a year. I
would like your ruling on this matter
also,

Mr, Speaker:

It is nol a caze where

my ruling is called for, He may
make all these points when he is
given an opportunity. I will give
him that opportunity. Then the
House will decide.

Dr. L. M, Singhvi: Shri Guha is

raising a constitutional question. He
says that if the Estimates Committee’s
functions are also vested in this Com-
mittce, then this House will lose its
primacy in the matter of estimates.
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This wag the purport also of the
earlier resolution brought forward by
the predecessor of the present Minis-
ter wherein it was said clearly that
80 far as the Estimales Commitiee’s
functions were concerned, the Mem
bers of the Rajya Sabha would have
no right to participate,

Mr. Speaker: That does not need
my decision. Members cvan take it
up.

Dr. L. M, Singhvi: On the consti-
tutionality,

Mr. Speaker: Ever cy the consti-

tutionality, the House has to decide,
not the Speaker.

Shri Tyagi: There is one more
point, 1 would appeal to you to look
into this matter because you are ulti-
mately the custodian of the rights
and privileges of this House as well
as of the taxpayers’ monev, The
estimates are to be approved by this
Committee. 1 can well understand
the position that either thev could
take any Estimates Committee's busi-
ness or they could take any work of
the Public Accounts Committees. A
Committee which sanctions expendi-
ture cannot itself sit a=ain to re-
examine whether that was gound or
not therefore. 1 submit that both
these functions must be separatc, The
Auditor General’'s position has been
kept absolutely sindepend:ont with a
view to his being able {o keep an
independent eve on  the exper 'iture
side. So ecombination  of both these
functions might perhaps not be very
healthy,

Mr, Speaker: I have all sympathies
with the two Committees as well as
their Chairmen.

Shri A, C. Guha:
ing as Chairman of the Estimates
Committee. In 1961, I was not even
a member of that Committee and still
I raised this objection,

I am not speak-

Mr Speaker: That would be dis-
cussed by the House and the House
can then decide,
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Shri H. N. Mukerjee (Calcutta
Central): May I make a submission?
It it is under the terms of the Consti-
tution itself that this House has a
certain primacy in regard to estimates
of revenues and if because of that
the Estimates Committee is appointed,
anq is responsible solely to this House,
It that is the basically constitutional
Provision, ig it open to the House
itself at this present point of time
to discuss the merits of a suggestion
which objectively means that esti-
mates in regard to certain matters
may be examined by a bodv in which
there would sit people who are not
Members of this House? If that is a
basic constitutional proposition—am
not a pundit—the matter should
be stopped here and now und tha
Government should come forward
with its legal representatives to put
forwarg its point of view.

Mr Speaker: First, I deny that
Shri Mukerjee’s statement that he is
not a pundit, He is a pundit in this
sphere also. But he must know that
the Speaker does not give a decision
on constitutional points. It is for tha
House to decide. If today I decide
that a matter is constitutiona! and it
goes to the courts and they decide that
it ig not, probably the House will not
like that situation to arise. ™hat is
left to the courts, Both the constitu-
tional points as well as the factual
merite are before the House. The
judiciary cannot sav that the House
was wrong in this or that; it can only
give its  own judgment taking all
thing= into consideration,

Therefore, the House takes the res-
ponsibility, Tt has the power to pasa
constitutional laws or measures or
even to amend the Constitution. Let
the judiciary decide,

Shri H. N, Mukerjee: You have
put the position correctly but my
feeling is that when this matter ccmes
before the House and the members
of the Government party as weil as
of the Opposition express their cons-
titutional doubts in regard to this
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proposition, it is only fair that in the
House the legal advisers of (Gcvern=
ment should be present in order to
explain these difficultiecs when they
are formulated. When I came into
the House, the Chairmap of the Esti-
mates Committee was making his
submissions to you. I find the legal
adviserg of Government are nowhere
in the picture, We can do whatever
we can; the law courts can decclare
that we did something wrong—that
is a hypothetical matter. But Lefore
we do that, we are merely putiing it
before you so that you can adjure the
Government to do its duly which i*
is neglecting. They are not present
here to listen to the leyal and consti-
tutional aspects of this matter, be-
cause one of their spokesmen has put
forward this proposition, which does
seem to have constitutional implica-
tions.

That is why I submit in all humility
that you might ask Government to
do something in regard to satistying
the House—because some of us are
in some doubt over this matter—
even before we proceed to a discus-
sion of the merits, as to what exactly
their interpretation of the constitu-
tional position is.

Shri U, M, Trivedl (Mandsaur):
TOs50—

Mr, Speaker: This does not reguire
any further observation at this stage.

Shri U M, Trivedi: No, it does, I
wish to make my submission. Words
have come out of your mouth which
require some elucidation. You have
been pleased to sav that we can make
any law_ constitutional as well as un-
constitutional, It is not that we
knowingly make an unconstitutional
law. That is not possible.

Mr. Speaker: We have made so
many laws that have heen held to
be unconstitutional.

Shri U. M, Trivedi: May be. They
have been held to be. But we have
knowingly not done it
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Mr, Speaker: Who said that? We

are not doing that,

Shri U M. Trivedi: Therefore, the
plain question arises. If a constitu-
tional point has been made, if a cons-
titutional difficulty has been pointed
out, would it not be fit and proper for
Government to eome ang say what
they are doing in regarg to it if it
comes inio conflict with the constitu-
tional position? The very opening
sentence here makes it very clear . . .

Mr. Speaker: Order, order. Again
Members are arguing on that point.
Of course, there may be manv things
where it may be said that thcy are
unconstitutional or against the provi-
sions of any law. But as I told this
hon. House, I am nol concerned at
this moment with giving my decision,
however strong the case may be and
whatever may be my thinking also on
the subject, That is not my pesition
at this moment.

So far as Government arz concern-
ed, their spokesman is here. He is
listening to all the arguments
advanced. Of course, the presump-
tion is that before bringing forward
this motion, they must have consulled
their legal advisers. Otherwise, they
may not have brought this forward,

Shri A, C. Guha:
S0,

I do not think

Shri Tyagi:
themselves.

Mr, Speaker: The Minister is lis-
tening. He wil] respect the wishes of
hon. Member angd bring in legal
advise also. That is what I can say.

They are a law unto

Shri A, C, Guha:
point of order.

I have another

Mr. Speaker:
he in his bag?
Shri A, C, Guha: I am not in the
habit of raising many points of order
in this House; I am a very silent and

How many more has
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quite Member, When this House is
dissolved and fresh elections take
place in 1967 as expected, the Lok
Sabha Members will cease to be Mema
bers of the Committee; but .he Raiya
Sabha Members will continue to be
Members of the Committee.

Shri Tyagi: Not of the Committee.

Shri A, C. Guha: 3Surely, they will
be Members, What will be the posi-
tion of the Committee then?

Mr. Speaker: These are questions
that should be put to the Minister so
that he may reply. These are puin's
that should be made in the debate.
But again and again, I am being asked
to answer these questions. How can
I answer and say what the pneition
of Government is? Hon, Members
may take up every ohjection that
they have, advance their arguments
in support and then the Minister shall
have to reply to them. Whether
they feel satisfied with the reply or
not has to be seen afterwards,

Shri A, C. Guha: My apprehension
Is that in the interim period, the
Rajya Sabha Members will constitute
the guorum; they will convene a
meeting and do anything. That is a
possibilily. That is tha wvacuum that
will be created. That is why I am
bringing this to your nolice and say-
ing that they have not consulted any
legal advisers,

Mr, Speaker: If he is going to say
everything now, what shall he say
afterwards?

Shri Tyagi: The Ministers can go
that way and ridicule themselves by
not putting it in logical from. But

how can the House =llow it? We
are considering the motiun now,
Mr, ‘Speaker: Order, order, The

hon. Member wil] realise that if Minis-
ters are ridiculing themselves, the
House can throw out the Government.

Shri Tyagi: -How can we permit
this thing to be considered.
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Shri U. M. Triv «i: Should we not
bring it to the notice of the Minister
that such a constitutional difficulty is
there, and should not the Minister
also be considerate enough to give
some thought to what has been ex-
pressed? He seems to have made up
his mind, in the sense that he is there
and mechanically he wants to proceed
with it without telling us that he has
consulted the legal advisers and taken
their advice, that it is a constitutional
measure, that it does not come into
conflict with the rules of procedure of
this House, that it is not a measure
which is just being shoved along.

In the first Parliament there was a
Bill relating to Manipur on  which
Shri Datar went on saying that they
were giving powers to local bodies to
decide civi] disputes whether it was
of one rupee, ten lakhs or crores of
rupees, and then the Secretary said
it was a mistake and wanted to cor-
rect it. Instead of that, why not the
Minister say that he hag consulted his
legal advisers?

Mr. Speaker: If there was a mis-
take committed by one Minister at
one time, I cannot presume the same
thing is being repeated now.

Shri Tyagi: It is drafted by
Rajya Sabha,
continuous life.

the
because they have a

Mr, Speaker: | have again and again
subrmitted to the hon, Members that
these are objectiong that they can take
up during the speeches that they
make here. That is the proper time.
All points must be made then, and
the Minister then shal] have the op-
portunity to answer them. Then the
House would make up its mind whe-
ther really it has been satisfied by the
arguments or not. What they expect
from me, I do not understand.

Shri Tyagi: We always draw wis-
dom from you.

Dr. M. S, Apey (Nagpur): You
were right in saying that in coastitu-
tional matters, it is for the House



155 Motions re:

[Dr. M. S. Aney]

to decide, not for you. That is so,
but the question that you as the
Speaker of this House have to guide
the discussions on this matter. If you
find that there are constitutional
questions raised here which require to
be properly considered, it is for you
to say that those questions involve
constitutional points, and the Minis-
ters should be given mun opportunity
to explain, and then you should de-
cide whether those points can be de-
cided or discussed in the House or not.
After that the other part of the Bill
should be proceeded with. That is
my humble submission.

Mr. Speaker: Can we proceed now?

Shri Sonavane (Pandharpur): I
have to place my point of view.

You were good enough to say that
by passing this ‘motion, the IHouse
automatically would divest of certain
powers vested in the Estimates and
Public Accounts Committees and give
them opver to the new committee, That
is what I understood to be your in-
terpretation. But I feel that would
not be a correct interpretation. Un-
less the House puasses an express re-
solution divesting the Estimates and
the Public Acvounts Committees of
the particular powers, and the House
decides Lo form a new committep with
those powers, it would not bhe in
order. That is my interpretation.

Shri Indrajit Gupta: In view cf all
that has been said here and repeated
by so many hon. Members, would you
not consider it once agawn, so that
the debate may be really fruitful and
not be just an expression of so many
doubts and speculations? The hon.
Law Minister 'may be asked by you
to come here before the debate pro-
per commences on the merits of the
resolution, to state before us what
the Government's views iare on these
very weighty constitutiona] ques-
tions.

Mr, Speaker: It is for the Govern-
ment, when such doubis are express-
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ed by so many Members, to get the
best legal aid they have for the guid-
ance and information of the Mem-
bers. The Minister is listening to it
as much as I am doing.

Dr. L. M. Singhvi (Jodhpur): May
I request you now..... .

Mr. Speaker: No, I will not allow
any more discussion.

Shri Bade: What is the time ullot-
ted?

Mr. Speaker: We will see.

In addition to the amendments
already moved, amendments 14 to 25
and No. 3 will be allowed to be moved,

Shri Surendranath Dwivedy: I beg
to move:

That in the motion—
in the first paragrarh.—

substitute
(14).

for “ten members"
“twenty members”,

That in the motion,—
insert

after the first paragraph.
the following proviso,—

“Provided that a Minister shall
not be elected a member of the
Committee, and that if a member
after his election to the Committee,
is appointed a Minister, he shall
cease to be a member of the Com-
mittee from the date of such ap-
pointment.” (15).

Shri Daji: I beg to move:

That in the motion,—
in paragraph (2), after clause (c)
insert—
“(cc) to Suggest measures for

better and efficient functioning in
such Public Undertakings;". (16).



157 Mutions re;

That in the motion,—

in clause (d) of paragraph (2),
omit—

“and as may be allotted to the
Committee by the Speaker from
time to time”. (17).

That in the motion,—

omit proviso to paragraph (2).

(18).

Shri Surendranath Dwivedy: I beg
to move:

That in the motion,—

omit part (i) of the proviso to
paragraph (2). (19).

That in the motion,—
in paragraph (3),—

for “five years” substitute “three
years”.  (20).

Shri Daji: I beg to move:

That in the motion,—

omit proviso to paragraph (3).
Shri Yashpal Singh: I beg to move:
That in the motion,—

in paragraph (3), after the exist-
ing proviso, insert—

“Provided further that the
Chairman of the Committee be
from amongst the members of the
Opposition Party.”

Shri Daji: 1 beg to ‘move:

(i) That in the motion,—
after paragraph (4), insert—

“(5) (a) That the Committee shall
have the power to examine
witnesses and to send for per-
sons, papers and records.

(b) That the Committee shall,
from time to time, report to
both Houses of Parliament in
respect of all or any of mat-
ters examined by it.

1383 (ai) LSD—T.
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(¢) That as from the constitution
of the Committee, the Esti-
mates Committee and the Pub-
lic Accounts Committee shall
cease to exercise their func-
tions in relation to the Public
Undertakings specified in the
Schedule and steps shall be
taken separately to make
necessary amendments in the
Rules of Procedure and Con-
duct of Business of this House.
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(d) That a Minister shall not be
elected a member of the Com-
mittee and that if a member
after his election to the Com-
mittee is appointed a Minister,
he shall cease to be a member
of the Committee from the date

of such appointment.”
(ii) That in the motion,—

after item 7 of PART I of the
dule, insert—

che-

“and every Public Undertaking
that may be established by the
Central Acts after the adoption of
the motion by the House".

Dr. L. M, Singhvi: I heg to move:

That for the original motion, the fol-
lowing be substituted, namely: —

“That a Committee of this House
to be called the Committee on Pub-
lic Undertakings be constituted with
twenty-one members, fourteen from
this House and seven from Rajya
Sabha, who shall be elected from
among the members of each House
according to the principle of propor-
tional representation by means of
the single transferable vote.

(2) That the functions of the Com-
mittee shall be:

(a) to examine the reports and
accounts of the Public Under-
takings specified in the Sche-
dule;
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(b) to examine the reports, if any,
of the Comptroller and Audi-
tor-General on the Public
Undertakings;

(¢) to examine, in the context of
the autonomy and efficiency of
the Public Undertakings, whe-
ther the affairs of the Public

Undertakings are being
managed in accordance with
sound business principles and

prudent commercial practices;

(d) such other functions as are
at present vested in the Public
Accounts Committee and the
Estimates Committee in rela-
tion to the Public Undertak-
ings specified in the Schedule
by or under the Rules of Pro-
cedure and Conduct of Busi-
ness of this House notwith-
standing the foregoing exami-
nation in clauses (a), (b) and
(c).

Provided that with regard to the
Public Undertakings specified in Part
V of the Schedule, the Committee shall
not adopt or pursue any procedures
which are not consistent with the in-
terests of security.

(8) That the Committee shall have
the power to examine witnesses and
to send for persons, papers and re-
cords:

Provided that Government may dec-
line to produce any papers and records
on the ground that such disclosure
would be prejudicial to the safety or
interest of the State.

(4) That the Committee shall, from
time to time, report to both Houses
of Parliament in respect of all or any
of matters examined by it.

(5) That as from the constitution of
the Committee, the Estimates Commit-
iee and the Public Accounts Commit-
tee shall cease to exercise their fumc-
tions in relation to the Public Under-
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takings specified in the Schedule and
steps shall be taken separately to make
necessary amendments in the Rules of
Procedure and Conduct of Business of
this House.

(6) That the members of the Com-
mittee shall hold office for a period of
two years:

Provided that a Minister shall not
be elected a Member of the Committee
and that if a Member after his election
to the Committee is appointed a Min-
ister, he shall cease to be a member of
the Committee from the date of such
appointment.

(7) That in order to constitute a
sitting of the Committee, the quorum
shall be seven.

(8) That in other respects the rules
of this House relating to Parliamentary
Committees shall apply with such
variations and modifications as the
Speaker may make,

(9) That this House recommends to
Rajya Sabha that Rajya Sabha do agree
to associate with the said Committee
and communicate to this House the
names of the Members to be appointed
by Rajya Sabha.

SCHEDULE

(List of Public Undertakings)
Pagrt 1

(Public Undertakings established by
Central Acts)

1. The Damodar Valley Corpora-
tion.

2. The Industrial Finance Corpora-
tion.

3. The Indian Airlines Corporation.
. The Air India International.

5. The Life
tion.

6. The Central Warehousing Cor-
poration.

7. Oil & Natural Gas Commission.

8. The Employees' State Insurance
Corporation,

o

Insurance Corpora-
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9, The Khadi & Village Industries
Commission.

10. The State Bank of India.

11. The Reserve Bank of India.

12, The Bombay Port Trust.

13. The Calcutta Port Commission.

14, The Madras Port Trust.

Part 11

(Public Undertakings which are Gov-
ernment Companies formed under the
Companies Act)

E\.rery Government company whose
annual report is placed before the
Houses of Parliameént under sub-sec-
tion (1) of section 619A of the Com-
panies Act, 1956, other than the Public
Undertakings included in Part V here-

of.
Part III

All Departmental Industrial and
Commercial Undertakings of the Gov-
ernment of India.

Part IV

All companies and Undertakings in
which the Government of India hold
25 per cent. or more of the equity capi-
tal.

PArRT V

1. Hindustan Aircraft Ltd., Banga-
lore.

2. Bharat Electronics Ltd. Banga-
lore.

3. Mazagon Docks Ltd., Bombay.

4. Garden Reach Workshop Litd.,
Calcutta.”

Shri Surendranath Dwivedy: I beg

to move:
That in the motion,—
for “five members’ substitute ‘ten
members’.  (8).

Mr. Speaker: These amendments are
before the House,
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Shri Daji: The Committee on public
undertakings has been conceived under
an inauspicious constellation of stars,
and it has taken more than a conven-
tional nine months to be born, It was
conceived in 1959, there was an abor-
tive attempt in 1961, then again some
time last year, and finally now, almost
at the fag end of 1963 we are able to
debate this resolution of the Govern-
ment.

15.26 hrs.
[Mr. DEPUTY-SPEAKER in the Chair.]

I think there would be almost unani-
mity on one point, namely that the
undertakings of our public sector need
a committee of Parliament for better
review, better control, better gathering
of information and also better dis-
charge of democratic control which is
the sine qua non of democratic owner-
ship in the public sector undertakings.

Before I propuse to deal with the
merits of the motion before us, let me
say a word about the performance and
prospects of our public sector. Our
public sector undertakings are under
constant pressures and constant at-
tacks. Broadly speaking, the attacks
on the public sector are directed from
two opposite ends. One angle of attack
on our public sector is that so ably
championed by the hon. Member from
Rajkot who, when he spoke last time
on the No-Confidence Motion, painted
a totally dismal and negative picture
of the performance of the public see-
tor, ran it down, and even said that
instead of sinking so many crores of
rupees in the steel plants, it would
have been more useful and fruitful if
that amount had been invested in some
consumer industries. That is a definite
philosophy which he reflects, and of
which he is the spokesman. That
philosophy represents the wound that
the high barens of the private sector
feel at the growth of the public sector.
They are wounded deeply, and I say
that the country and the people enjoy
their criticism. The more vehemently
the public sector is criticised by
gentlemen of the private sector, the
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more people are convinced that there
is something good in the public sector,
because the people have come to know
that what is to the liking of the big
business is certainly not to the good
of the country, and that what is not
to their liking is certainly to the good
of the country. Even this sheer logic
of exclusion makes us enjoy their at-
tacks on the public sector. They make
an all-out attack on the pulic sector
because the growth of the public sec-
tor means the abridgement of the area
of loot of the private sector, and the
more the public sector grows. the more
they fear that their area of operation.
their area of loot, which they claim
has for centuries been their sole pre-
serve, is being slowly abridged, nar-
rowed.

If things go according to our Five
Year Plan, with a little modification
here and there. by the end of the Third
Plan., out of the total industrial life,
public sector will own 25 per cent, and
over 33 per cent in mineral production.
To that extent, private monopoly loot
is being restricted, and it is this that
hits them, and the more it hits them,
the more it pleases us.

I can only say that the hon. Member
from Rajkot seems to have forgolten
even the ABC of economics which he
wrote some years back, which we read
and learnt. He has now re-read his
economics at the feet of mighty ty-
coons of the private sector, and there-
fore he views the whole economic
growth of the public sector with
coloured glasses.

There is another angle of criticism
of the public sector which does not
disparage the public sector, which does
not want it to cease to function but to
prosper, which criticises because it
feels that unless the public sector per-
formance is improved, unless it is
tightened, unless better managerial
control is exercised over the public
sector, unless the public sector is able
to deliver better goods, it will not stand
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the test of competition with the pri-
vate sector. [ venture to offer some
criticism on the working of the public
sector solely from this angle, sharply
digsociating myself from whatever may
be spoken from the other angle.

It strikes us that not only the philo-
sophers of the Swatanira group, not
only the high priests of the private
sector but the Government themselves
have a rather lukewarm, step-mother-
ly attitude towards the public sector.
To begin with I can never understand
why officers found not fit to be em-
ployed in other departments of the
Government by reason of superannua-
tion are supposed to be fit to man high
posts of peneral managers, directors,
resident directors and chairmen of
these undertakings.

Shri Tyagi: Because they are not
through Public Service Commission.

Shri Daji: I say that the private scec-
tor mentality of disparaging and look-
ing down upon public sector has in-
vaded Government that is clear from
the sort of appointments made. It
seems public sector posts are being
made into sinecure for persons who
can dance around and with such per-
sonnel you cannot expect the best re-
sults. It is in spite of these officers
that some of our public sector under-
takings have given the best results; it
is because of the dedication and deter-
mination of the workers and ordinary
technicians who want to make a new
India.

In addition to the export of retired
officials from the Government to the
public sector, there has been an export
of the bureaucratlic administrative
mentality. I am glad that recently our
Minister of Heavy Industries has been
going round the country speaking firm-
ly about this mentality and the harm
it has done. It is on record that an in-
dent for spare parts required imme-
diately takes two years to be sanction-
ed: from plant to Ranchi, from Ranchi
to Delhi, from Delhi to Ranchi, Ranchi
to plant, from plant to supply officer,
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then again to Delhi for tenders, then
back again to Ranchi and then to plant,
In this condition no public sector con-
cern, no concern worth the name can
be expected to function efficiently.

In many cases the posts in the public
undertakings are treated as sinecure
posts to be offered to desired persons.
We take the Germap specification, or
the Russian specification or the Swiss
specification and ask our employees to
fulfil them. Very good; they should do
it and in many cases our Indian tech-
nologists have done it. In HMT Ban-
galore, we have beaten the best ten-
ders from Europe; we are proud of it.
But when it comes to officials, I may
say that Rourkela has got four times
more headquarters staff than any other
plant anywhere in Europe. Such is the
over-burdening of the headquarters
staff. It is stated ijn the report. It is
not so in Rourkela alone. In Bhilai it
is like that; ip other places it is like
that. There are officers and officers, If
any relative, kith and kin has got to be
provided a cushioned job and paid
money for doing nothing, plant him on
& public undertaking as some officer
such as public relations officer, labour
adviser, legal adviser, purchasc advi-
ser or supply adviser, There are so
many advisers.

There is another aspect also. The
hon. Minister says that things are go-
ing to improve; let us hope so. Initial-
1y I said that I did not subscribe to the
Swatantra ideology and I did not work
out like Mr. Masani and did not say
that the return is 0.3 per cent return
on share capital. Many other aspects
have to be considered while talking of
the efficiency and return of the public
sector concerns. There are the social
ends and needs. Bhilai, Durgapur and
Rourkela may not make profit in the
normal sense during the gestation
period. But the saving of Rs. 300
crores in foreign exchange effected by
them is a national asset. Having ac-
cepted all that, one must say that at a
certain point of time, at optimum effi-
ciency, normalisation of production
costs must result. If that did not hap-
pen, the working should be reviewed
to see what is wrong and where.
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Unless we are able to do that we will
not be able to make public sector
really competitive and effective force.

The difficulty is that our officers
whom we have inherited from
the British administration are not
imbued with the new spirit of
public sector. Their ideology and
thinking is such that results in
serious malpractices, I want to cite
two startling malpractices. There are
four senior officers in Heavy Electri-
cals, Bhopal: manufacturing engincer,
superintending engineer for fabri-
cations, assistant works manager and
executive engineer of works depart-
ment. Their relatives have got a pri-
vate sector firm just near the H.EL.
Not only are orders placed on that
firm—] am making this statement with
full responsibility and I am ready to
substantiate this charge in any enquiry
that may be held—but workers are
marked present in attendance register
in HEL. and are sent to work in the
relative's industrial concern across the
street. They are people accupying high
posts and stores are also transferred,
In Bangalore the brother of the chief
executive of a public undertakipg is in
collaboration with a foreign company
and there the some thing happens. Parts
are manufactured in HMT but they are
meant for the other collaborating com-
pany and are sent there. Because of
the bureaucratic attitude of the Gov-
ernment, whenever such malpractices
are brought to their notice, instead of
instituting an enquiry and coming
down heavily on the culprits, they just
postpone things and want to hide them.
Such whitewashing by the Government
stifles the growth of the public sector.

One of the greatest blights of public
sector unfortunately is the very bad
industrial relations: industrial re'a-
tions are at a low ebb due to the
bureaucratic tendency of the offi-
cers and something else also.
Politics enters the industrial re-
lations in public sector plants in
a much bigger way than even
in the private sector plants. The ten-
dency to boost up unions which subs-
cribe to the ideology of the ruling
party ig so much in the public sector.

166



167 Motions re:

[Shri Daji]

It is not so much in the private sector
because ultimately an enlightened em-
ployer in the private sector feels: 1
must get my work done and so let me
carry on with whoever is there. In pub-
lic sector it js not so. Industrial rela-
tions in the public sector require to be
studied. In fact, I suggest that the
Labour Minister, Shri Nanda, who is
also now the Home Minister, together
with Siri C. Subramaniam, the Minis-
ter of Heavy Industry, should imme-
diately call a tripartite industrial com-
mittee of all public sector undertakings
to discuss threadbare the present la-
bour relations. Today, I have got a
communication from a union at Pimpri.
The other day, I attended the function
in Vigyan Bhavan .-hen Shri Nanda
distributed some prizes—the Presi-
dent's Awards—and Pimpri was one
of them. From Pimpri comes the com-
munication from the Union represent-
ed by none else than Shri Khadilkar,
Congress MP, to the Members of Par-
liament, saying how the public sector
undertaking deals with its own em-
ployees whose leader is a Congress MP,
Shri Khadilkar. What does it say?
After four years of fretting and fight-
ing before the industrial court headed
by Justice Mehr. the workers got an
award fixing the minimum wages,
scales of pay. dearness allowance, ete.
of the workers at Pimpri, a prospering
concern. The award was given, and
after threc and a half ycars the work-
ers got a minimum wage. But this
Pimpri, a public sector company, has
decided to go in appeal to the Sup-
reme Court over the award of the in-
dustrial court, and thus make it im-
possible for the workers to get justice,
because this union, as it is mentioned
here, consists of 1,400 workers, paying
a subscription of four annas each; for
the public sector company, it was a
Central Government might, pitted
against the union, and the company
went jn appeal just because the work-
ers were bold enough to stand up to
the injustice and then win the award
in their favour.

Qur hon. Minister, Shri Nanda, in
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every tripartite meeting, of course

gives a long lecture saying, “do not go
to the high court or the Supreme Court
against the award of the industrial tri-
bunal. Make it final because it is
modern arbitration.” But the preach-
ings of Shri Nanda do not hold good
for the public sector and the employees
there must go from pillar to post to
get justice. These d%e only small
examples.

There is another point that arises.
The tripartite committee came to a
unanimous decision, and it was agreed
to by the employers, the Government
and the employees that contract labour
should be abolished by 1st December,
1962, We are now nearing 1st Decem-
ber, 1863. While contract labour has
been abolished in mines owned by the
private employers, the Bhilai stee]
mines have refused to abolish contract
labour. While the private employers
have been forced to abide by this
agreement, the public sector mines re-
fuse to do away with the contract
labour. What does the worker in the
mines get? He pets,  even in these
days, only Rs. 1-2-0 or Rs. 1-4-0 per
day. In these conditions, the public
seetor eavnol work beeause 1 gav there
is n challenge to th» very concept of
the publie sector from the tyveoons of
the private scector ang he best defen-
ders of the public scctor are the work-
ers. Give the workers a fair deal, and
give them encouragement and  give
them the opportunity for participation
in the managc nent; give every demo-
cratic control for the workers over the
management. With one stroke, do
away with bureaucratic administration
and also inspire and enthuse the wor-
kers with a new vigour to see that the
public sector undertakings run and
prosper and are successful. It is only
when you take the industrial workers
into confidence and give them a demo-
cratic control of the public sector that
the public sector shall really be a
public sector.

The point, therefore, is how we are
going to bring about a democratic
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views have been expressed. The
other day, in a seminar helg by the
FICCI, a really novel suggestion was
made by no one else than the leading
industrialist, Shri Sarabhai. He made
a very novel suggestion. The sug-
gestion was that to improve the
management of the public sector
plants, the management should be
given over to a private company as a
holding company, so that the owner-
ship will be of the State, It will be a
public ownership under private man-
agement. So he pleaded that this
will give better results. He said after
all even in the private sector indus-
trieg it is like that; the owners are
not shareholders and all of them are
not under a managing agency; only
one holds a managing agency and
runs the industry. So, he saig that
that principle should be applied to
the public sector. That was the sug-
gestion made by Shri Sarabhai in the
presence of Shri Subramaniam at the
seminar of the FICCI and where so
many of our illustrious leaders of
the public sector including the Chair-
man of the HEL, Pimpri Chairman
ang the Sccretary, the Finance Minis-
try, Shri Jha were present. But I
was surprised to find that not one of
them stood up and contradicted him
ang say this is humbug. bogus and
bunkum and nonscnse, this sugges-
tion of letting the private sector hold
the public sector as a holding com-
pany, importing the principle of
‘holding’ in this matter.

Shrimatj Renu Chakravartly: Mr.
Jha subscribed to that.

Shri Daji: Not one of them sup-
ported it, Bug the ex-Finance Scere-
tary, Shri H. M. Patel, who is now
the Chairman of the State Electricity
Board, Gujarat, a person who featur-
ed in the famous Mundhra kand, of
course, supported Shri Sarabhai and
saig there was something in that sug-
gestion which should be examined.
What pained me is this. None of
these managers of the public sector
who were present there stood up and
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crossed swords with Shri Sarabhai on
this problem. That suggestion was
meant absolutely to scuttle the prin-
ciple or the very concept of the pub-
lic sector: to invest money and pick a
company to hold it and to run it as
a private company. I do not sub-
scribe to it, because it is dangerous.
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There were other suggestiong also
in this regard: for example shares
may be floated in the market; let the
shares of the public sector be put in
there. On this, I must congratulate
Shri Bhagat who flatly contradicted
the suggestion in the Rajya Sabha. I
think the Government should take
this opportunity of flatly denying
and contradicting this suggestion as
absolutely nonsensical, the suggestion
of Shri Sarabhai, who wants to use
public money and obtain private
management of the public sector un-
dertakings.

When we say all this, we must re-
member one thing. We must have
full faith on an effective democratic
control over the public sector, Demo-
cratic control is always pitteq against
efficiency by these bureaucrats who
want to run the undertakings in their
own way. If democratic control is
denied, then public ownership is also
negatived. The very concept of pub-
lic ownership includes the concept of
democratic control, andg democratic
contro] under our present circum-
stances is a control by Parliament.
But Parliament is a big body,; to have
effective control of the growing nexus
of public sector undertakings, the
Public Accounts Committee or the
Estimates Committee had searching
eyes to go inlo the question of the

working of these undertakings. But
the Estimates Committep and the
Public Accounts <Committee have

various other activities also, warious
governmental activities. With gal] the
burden of that work, it is very diffi-
cult to see how these two Committees
coulg have a continuous watch on
the work of the public sector under-
takings. I think, therefore, that it
ig the function of separate Commit-
tee like this, holding powers, both of
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the Public Accounts Committee and
the Estimates Committee, and form-
ed by this Parliament, ty keep a con-
tinous vigil over the working of the
public sector undertakings. I think
that there should be no misgivings
about such a Committee. I think
even the Government is now not
very sure and not very clear and is
not very confident about giving full
and square powers to this Commit-
tee. It is miserly. The Minister just
now said, let us watch and see how
it is going. There is nothing to fear
or lose confidence about it. After all,
the Committee shal]l be manned by
Members who are responsible. The
Committee shall not be an enemy, it
shall not be a critic, it shall not be a
fault-finding body, bu! it shal] be a
ci:mﬁc!le::J and shall be a protection
against irresponsible  pressures as
well as the guardian of public inter-
est. It will be a Committce which
shall be responsible and shal] fune-
tion vis-a-vis Parliament, and
correlate information regarding the
working of public sector undertakings
vis-a-vis the management of public
sector undertakings, angd cxplain
what is required by them to Parlia-
ment, and put their difficulties before
Parliament; vis-a-vis the Government,
they should examine how far the
Government is fulfilling its duties by
having just the minimum interference
and at the same time, the necessary

check on the working of the public
sector undertakings.
Mr. Deputy-Speaker: The hon.

Member's time is up.

Shri Daji: I will take some more
time. These are the aspects inte
which the Committee wil} have to go.
Now, the hon. Minister referred to
‘the Committee in England, The Com-
mittee in England itself wag as 3 re-
sult of another Select Committee
which was appointed to examine
what the powers of the Committee
would be, and the Select Committee's
terms of reference were exactly in
terms of those found here.
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Dr. M, S Aney:

They have copied
it here.

Shri Daji: Not wholly copied. They
requesteq full powers to the Com-
mittee. The first Conservative Gov-
ernment gid nol accept that advice,
and gave the.u restricteq terin: of re-
ference. The result was that the
Committee came back to Parliament
and said, “We refuse to work with
these termg of reference; we cannot

work.” Then a second Committee
was appointed ang that Committee
was given wider, plenary powers.

The first sentence of that resolu-

tion has been copied here. The
powers given to the English Com-
mittee were  “to examine the

reports and accounts of public under-
takings specified in the Schedule.”
That was the only one sentence that
was included. Explaining it, Mr.
Butler saig that it will include flnan-
cia] outcome of operations, working
of the industry with reference to de-
volution of authority, working of the
industry with reference to techni-
ques of management, recruitment
ang training relations with consum-
crs, relations with outside industries,
unremunerative responsibility of the
Board etc. The Government of Eng-
land left it to the good sense of the
Committee, by its own conventions,
to establish the conduct of non-inter-
ference in day-to-day administration
or in government's policies.

Her. we find that what we are giv-
ing with one hand we are taking by
the other. There are provisos added
saying that the Committee should not
do this, the Committee should not do
that. What is significant iz that the-
Committee has not been given clear-
ly the powers to call for documents,
reports and papers and alsp to take:
evidence, I do not know whether it
is thought that this Committee being
the inheritor of the rights of the:
Estimates Committee and the Public
Accounts Committee will automati-
cally get those powers. But why
shoulq that be left in doubt? With-
out the necessary power for summon-
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ing witnesses or for requisitioning
documents from the undertakings or
departments concerned, this Com-
mittee will only be an ornamental
committee, If you do not give full
powers to the Committee ang make
it only an ornamental committee, I
say it wil] be a puisance committte.
With divideq powers it is bound to
create more nuisance. Give it more
powers angd responsibility, and it will
function in a more responsible way.
That is why, Sir, I have moved an
amendment—Dr. Singhvi ang others
also have moved similar amendments
to that effect—seeking to give more
powers to this Committee, The power
to call for reports is absolutely
necessary,

I have also suggested that the re-
poris of the Committee may be plac-
ed on the Table of the House. It
shal] be placed before Parliament for
discussion every year. That iy the
practice in England. 1 suggest that
that provision may also be included
here. 1 do not understand why the
Government is so miserly about it,
why the Government is so nervous
about giving powers to thig Commit-
tee. Such doubts were alsp expres-
sed in England. After a review that
has been taken, the uniform opinion
now is that the committee has had a
salutary effect it has posted Parlia-
ment with better information, for the
Minister it has meant a ¢loser seruti-
ny ang for the directors of the boards
it has meant better understarding.
Thig is the conclusion of Mr, Davis,
a Member of Parliament, given in an
article on the working of the Com-
mittee in England.

Therefore, the first point is, if you
want this Committee 1o be really
effective, clothe iy with full powers
and responsibility. Trust the Com-
mittee, and 1 am sure that trust shall
not be misplaced. The Committee if
trusted ang given full powers shall
be able to really work as the consci-
ence of the nation to guard against
public ‘misconduct whether il be in
any industry or Government Public
conduct in a public industry is also as
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sacred as Government conduct, This

Committee can become the watchdog
of that,

Then, I personally do not appre-
ciate this provision of rotational re-
tirement of members. I am very glad
the Minister said that a convention
can be built up that when a member
retires, a member from the same party
should be elected again. I do not
understand this clumsy rotation busi-
ness after every one year. There
should be some continuity. Make its
life iwo years, three years or even
five years—of course, if you make it
five years there is the difficulty that
wag pointed out by Shri Tyagi. But
the term of the Committee should not
be too short. It should be long
enough for experience to be accumu-
lated. At the same time, this princi-
ple of rotational retirement should
not be there. It is not there either in
the Estimates Committee gr in the
Public Accounts Committee. It should
not be there because this rotation
principle is bound to work against
smaller groups, and smaller opposi-
tion parties will suffer. It may not
always be possible to follow the
convention.

Shri Bade: It may exclude opposi-
tion Members.

Shri Daji: Any time it may exclude
opposition Members.

There is another point on which 1
have given an amendment. We want
it to be made clear that Ministers
shoulq not be members of the Com-
mittee and any member who becomas
a Minister should resign from the
Committee. This is a Committee of
the House. We do not want any mix-
ing up of the Government with the
Committee. With all respect, Sir I
say, let the members function with-
out the overbearing eyes of the Mi-
nisterg sitting there. I do not want
to enter into any controversy about
it, but I have found how sometimes
the presence of Ministers has affected
the independence of Members. I have
moved a clear gmendment to that
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effect, This convention is alse there

in England. In Englanq many things
are done by conventions. England
has ng written Constitution even.
But here we do not keep our conven-
uons so sacred. Therefore, it is bet-
ter that we write them Jown clearly.

There are gomg other aspects
which I am sure other hon, Members
will take up, but I want to say only
this, that this Committees should have
a say over all the public sector un-
dertakings. Let there be no excep-
tion to 1it. Then the whole cumber-
some scheme of the schedule may be
done away with by only one sentence
that all public sector undertakings,
whether they are corporate bodies,
other institutions or companies incor-
porateg under the Companieg Act,
chall all be under the control and
scrutiny of this Committee. I go not
understand why there should be this
schedule. Some of the units have
been omitted ang some hon, Members
have given amendmentg sceking to
adg thic unit and that unit. Instead
of al]l that I suggest that with one
sentence, as I have submitted carlicr,
we can bring all the public undertik-
ings under the control of this
Committee.

I submit in conclusion, that the
public sector undertakings are going
to gain in importance. I do not want
to gloat over it and say that public
sector means socialism as some hon.
Memberg claim it to be. At the same
time, I do not say that public sector
is a necgation of democracy as is said
by the Swatantra Party. I do say
that public sector has helped the
growth of the sinews of new India,
and as the new India marches on the
public sector has to expang rapidly.
It has got to expand and not in an
apologetic manner, Ewen now  the
policy followed by the Governmert
in regard to public sector is apologeti-
cal. When a certain trade or indus-
try is taken in the public sector, the
Government is apologetic about it. If
the sociallsm to which the Congress
has sworn and tried to reaffirm at

NOVEMBER 18, 1963

Committee on
Public Undertakings

176

Jaipur hag got any meaning, the pub-
lic sector hag to expand so fully as
to become the maip fulecrum of eco-
nomic activity ang it should be able
to account for the major produce in
our  industrial undertakings. It
should be the private sector which
should be on apologetic terms, it
should be the private sector which
should be at sufferance and it should
be the public sector which should
dominate, which should be at the
mounting heights of our economy.
Whatever the spokesman of the Swa-
tantra Party might say, whatever the
prophets of doom may prophesy; I
do say that India has to march on
to socialism, march on tg a welfare
State, march on to a new India,
developing India into 4 new Indepen-
dent India, and in economic terms it
hus got to take to the form of public
sector. So when public sector grows.
let this Committee be given  full
power and responsibility armed with
which this Committee shal] function
as the watch-dog both of the interests

of the publie sector, the publie, the
financial

Parliament and exercise
Control.
Shri Bade: May [ know, Sir, how

much time is fixed for this discussion?
Mr. Deputy-Speaker: Let us see.

Shri S. M. Banerjee (Kunpur): Iet
us fix some minimum time for this.

Mr. Deputy-Speaker: It will go
over to tomorrow.
Shri A. C, Guha: Mr. Depuly-

Speaker, Sir, while speaking on thi:
motion of the Government, the first
thing that strikes my mind is the
attitude of indecision, vacillation and
confuseq thinking on the part of the
Government. A very simple proposal
is to be put before the House that a
Committee of this House is to be set
up to assist the Estimates Committe2
and the Public Accounts Committee
in regard to the examination of the
working of the public sector under-
takings. That simple process they
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have avoided, and year after year, for
the last three years, we have been
experiencing the way in which the
mind of the Government has been
working on this question.

Sir, in 1961, I think in November,
they moved a motion which was
couched in a worse form, It contain-
ed some worst clauses and I raised a
point of order. It should be made
clear that I am not speaking here to-
duay as a member of the Estimates
Committee, not to spcak of as the
Chairman of the Estimates Com-
mittee. In 1961 I was not even a
member of the Estimates Committee
Yet, I raised certain objections to the
motion ag then worded. I spoke then,
ang I speak now, as a3 member of this
House to safeguard the rights and
privileges of this House and to see
that any Committee of this House
may be empowered with proper
authority to conduct the business and
discharge the obligations put on it.

14 hrs.

In 1961, the Speaker gave certain
decizions on my point of order and
the Law Minister had to come to the
help of the then Industries Minister
and he agreed to modify the resolution
according tp the directives of the
Speaker, So_ it was our expectation
that  he would come before this
House within the life-time of that
vession,  which continued for about
three more weeks after that debate on
that motion. But. for reasons best
known to them, Government did not
bring forwarg the reselution in  the
modified form in that session. Then,
last year, even though a notice of a
resolution was given in August, they
did not actually move the resolution,
ang we do not know for what reason.
Again, thiz year, after much hesita-
tion, they brought forward the reso-
Jution on the last day of the last
session, knowing fully well that the
resolution could not be discussed and
passed in that gesion. Even though
it was repeatedly expresseq on the
floor of the Houge that the resolution
should be brought forward in an
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of this House may be set up fto
examine the working of the public
" sector undertakingd, Government

delayed the matter till the last duy
of the previous session.

Of course, there have been some
improvements in the wording of the
resolution presenteq today, as com-
pared to the one given notice of last
year, which again was better than the
one brought forwad in 1961. The
main objection at that time was that
it was to be a Joint Committee ana
this House had to share with the
members of the other House certain
financial obligationg the discharge cf
which is the absolute privilege of this
House. Now they have agreed to puf
forward the proposal in a modified
form, under which the members of the
Rajya Sabha will only be associate
members, as they have been in the
case of the Public Accounts Commit-
tea. I do not know what the status,
rights and privileges of the associate
members in this Committep will be.
Even in the case of the Public Ac-
counts Committce it remains more or
less undefined. T do not know what
will be the reaction of the members
of the other House to their being re-
legated to the position of associate
members,  who are surely not full
mrmbers.

Here 1 do not like to make any as-
persion on the dignity of the other
House which is also a supreme body.
That House has its own privileges, as
this House has its privileges. The
privileges of this House concern
mainly with the financial matters of
the Government of India. So, that
position shoulg be clearly understood
and clearly maintained in whatever
step we may propose to take.

In the preliminary stage, I raised
certain points of order, and the Spea-
ker was good enough to advise me to
mention them in the course of my
speech. My point is, firstly, certain
provisions of the Rules of Procedure
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and Conduct of Business, particularly
rules 308 and 310 go counter to some
of the provisions of this motion. It
woulg have been more decent for the
Government first to have approached
the Speaker to modify the rules and
then to have brought forward the re-
solution in thig form instead of adopt-
ing the indirect approach of taking

away some of the powers of the
Public Accounts Committee and the
Estimates Committee, which they

have been enjoying all these years.
If we look at rule 308, we will find
that sub-rule 308(3), clauses (a), (b)
and (c¢) refer to the functions of the
Public  Accounts Committee which
clearly this motion is going tp take
away from the purview of the Public
Accounts Committee,

Similarly, the Estimates Committee
has been examining the estimates of
the public sector undertakings all these
years. Perhaps, Members of the House
may not be fully aware of the fact that
there is a Sub-Committee of the Esti-
mates Committee, consisting of fifteen
members, to look after the working of
the public sector undertakings, Of
course, the tentative report of the
Sub-Committee has to be placed be-
fore the full Commi'tec and aproved
by it before it is  presented to the

Lok Sabha. This Sub-Committee of
fifteen members is specially charged
with the duty of looking after the

affairs of the public undertakings, and
every year four or five public under-
takings are examined and reports
submitted to this House.

Dr M. S. Aney: This Committee will
supersede the old arrangement of the
Sub-Committee.

Shri A C. Guha: This motion would
imply or mean taking away the rights
and privileges enjoyed by the Public
Acounts Committee and the Estmates
Committee, My submision is that they
should have first moved a motion to
modify the rules and then by a stan-
ding order they ghould have set up a
committee of this nature, instead of
adopting this cumbersome process of
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an indirect approach of curbing the
rights already enjoyed by these two
Committees.

As I have mentioned in the course
of my point of order, when in 1953 the
Prime Minister moved the motion for
associating seven members of the
Rajya Sabha with the Public Accounts
Committee, he made a clear distinction
between the Estimates Committee and
the Public Acounts Committee. He
conceded that since the Lok Sabha
enjoys the exclusive privilege of
financial control over the expenditure
of the Government of India, it is the

Estimates Committee which alone
will be entitled to look into the
estimates of the Government. The

estimates will include also estimates of
expenditure, investment and loans to
be given to the public undertakings.
Already, near about Rs. 2,000 crores
have been invested in the public un-
dertakings, about Rs. 1,200 crores in
equity capital and about Rs. 800 crores
as loans. The target of the Third Plan
is to invest Rs. 1,200 crores, which in
the Fourth Plan will increase by about
100 per cent. So every year nearly
about Rs. 400 crores to 500 crores of
the money of the Government of India
will be invested in public undertakings
and if we are to have, if this House is
to have, only an indirect share in the
control of the expenditure of the Gov-
ernment or in the estimates of the
Government, T think it will not be fair
for us to agree to the curtailment of
the rights and privileges of this House.

Much has been said about the auto-
nomous character of the public under-
takings. They are very sensitive if a
question is asked in the House regard-
ing the working of the public under-
takings. We fully share the idea that
public undertakings should be autono-
mous bodies, that is, autonomous
within certain limitations to be decided
by the Parliament. But our experi-
ence is that the autonomy of these
bodies is more a fiction than a reality.
For many small administrative matters
of somewhat routine nature they have
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to wait upon the officers here to get
the final approval. For many things
they have to keep a liaison office in
Delhi to chase their files and to pursue
their cases with the respective minis-
tries. This is the autonomy that they
have been enjoying. So, if in the name
of autonomy there is a subtle move to
curtail the right of scrutiny by this
House, we should surely resist that.

This motion sets certain limitations.
It says that matters of major Govern-
ment policy and matters of day-to-day
administration will not be Jooked into
by this Committee, I do not know what
then is going to be left for this Com-
mittee to do. I am glad, Shri Kanungo
mentioned about the experience in the
UK and Mr. Butler's statement in the
House of Commons. But I think, he
has conveniently aveided mentioning
certain unpleasant things which would
not confirm the step or ocutloock they
are going io take about this motion.
In March 1955 the first committee was
formed in England and certain limi-
tations, just as we are having in this
motion, were put on the rights of that
committee, Then, within a few months
the Committtee reported that its terms
of reference left jt—

“insufficient scope to make en-
quiries or to obtain further infor-
mation regarding the Nationalised
Industries which would be of any
real use to the House.”

They declined to proceed any further
in their work,

Then, after a few months Mr, Butler
came before the House of Commons

with another motion and there he
said: —

“We have come to the conclu-
sion, for that reason, that it is
wiser to try not to debar the

the Committee from discussing
certain questions by a series of
specific  prohibitions;  therefore
we have learned something from
experience—but simply to trust
to the good sense and good will of
the Committee itself.”
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But I am sorry to say that this Gov-
ernment js not willing to learn by ex-
perience, at least by the experience
of the UK Government and of the last
two years. Even now they have put
this limitation that major Government
policy and day-to-day administration
are not to be discussed or scrutinised
by this Committee.
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What is major Government policy
and what is the present position of the
Estimates Committee? If you look at
rule 310(b) of the Rules of Procedure,
yvou will find that one of the functions
of the Estimates Committee is:—

“to suggest alternative policies in
order to bring about efficiency and
economy in administration,”.

Then again, what is day-to-day
administration? The Estimates Com-
mittee very often examines the ad-
ministrative set-up of the public
undertakings and this year also they
have taken up the examination of some
administrative features of the public
undertakings. The Government can
ersily say that this is day-to-day
aduunistration and refuse to place the
papers before the Committee.

Shri Daji has mentioned many cases
of pepotism. I may not fully share his
view about the enormity of nepotism
but surely I  think even the hon.
Minister will not say that there are
not cases of pepotism in the public
undertakings or even in the Govern-
ment services. So, if there are cases
of nepotism, will not this Committee
be allowed to look into those things
on the plea that they are day-to-day
administrative matters?

Last year the Estimates Committee
submitted a report on some of the
public undertakings and, I think, it
mentioned some glaring cases of ad-
ministrative lapses for not disclosing
which to this new Committee the Gov-
ernment or the public undertakings
can now surely take this plea if
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matters of day-to-day administration
are excluded. It is 3 question of
trusting the Parliament and a parlia-
mentary committee. If they want the
Parliament to function, they must have
full confidence in Parliament. If they
want a parliamentary committee to
function efficiently, they must trust
that parliamentary committee and must
not shackle its powers with certain
limitations.

Regarding the five-year tenure, 1
think, the hon. speaker mentioned that
the Government must have consulted
its legal advisers while framing this
motion. I have never studied law
and 1 can approach a problem simply
as a layman and from the common-
sense point of view. I think, the five-
year provision and the rotation of one-
fiths of the members after two years
will put them into serious legal giffi-
culties. Apart from the position of
the smaller parties which Shri Daji
has mentioned—I think, they will
safeguard that—there will be a sort of
a vacuum after the dissolution of the
House at the end of the General Elec-
tions. Then only the Members of the
Lok Sabha will cease to be members
of the Committee; the Rajya Sabha
Members will continue to be members
of the Committee and will have full
quorum to do anything they like. Of
course, I have full faith in the good
sense of the Members of the Rajya
Sabha; I know, they will not do it
but still there ig the possibility, There
is the legal flaw in that there would
not be any Member of the Lok Sabha
on that committee but the committee
will hang on in vacuum with only
five Members of the Rajya Sabha. 1
am surprised that mneither the Law
Ministry nor the Industries Ministry
have considered this aspect of the
question while for these two or three
vears they have been discussing this
matter and have been repeatedly
coming before this House with the
motion in the same form.

I have mentioned also that this
motion will mean the divesting of the
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Public Acountg Committee and of the
Estimates Committee of certain rights.
I do not krow how far this House can
agree to this indirect way of curtailing
the rights of the two committees
created by this House., The two com-
mittees are the creature of this House,
The two committee are the mouth-
piece and representatives of this
House and it will not be proper for
hon. Members of this House ‘o treat
these two committees with this scant
courtesy and to curtail their rights in
an indirect manner.

1 have stated that the approach of
the Government is perhaps mainiy
based on a sense of distrust or mistrust
of the Parliament and of the Estimates
Commitiee and the Public Accounts
Committee. That is why they have
put all those limitations and that is
why they have been insisting on a
permanent body whicn may be set up
once in the life-time of Parliament
and may not be repeated every year.
This may lead to a very convenient
body being set up by the Government.
1 belong te the parly of the Govern-
ment. I know what obligations the
ruling party owes to this House and
to the country. From ihat point of
view, 1 would submit that it may not
be proper for the Goverament 1o
insist on the five-year tenure and the
rotation of 1/5th of the members re-
tiring every two years, These three
Committees should enjoy the same
right, the same privilege and the same
tenure. ‘There should nat be any dis-
tinetion. Nothing should ho mention-
ed in the resolution about the rights
and privileges which should be regula-
ted by the rules of procedure about
the rights and privileges of the Esli-
mates Committee, Tha: has to be
decided by the Speaker and the good
sense of the Committee.

Then, about, the policy matter, in
the main body of rule 310, it has been
stated : “within the policy decided”.
But the term ‘policy" referred to rule
310(a) relates only to “policies laid
down by Parliament, either by means
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of statute or by specific resolution
passed by it from time to time. It shall
be open te the Committea to examine
any matter which may have been
settled as a matter of policy by the

Government in the  discharge of
executive functions.”
I may place this note* before the

House—it will be too lengihy for me
to read out—which will indicate as to
on how many occasions the Estimatcs
Committee made recommendations on
policy matters even on matters
affecting certain laws passed by this
House. In such cases when the re-
commendations of the Estimates Com-

mittee concern certain provisions of
the Act passed by this House, the
Estimates Committee is conscious

enough to couch its language in pro-
per form and with proper accent. So,
1 may place this note before the House
which will indicate on how many
occasions the Estimates Committee has
made recommendations even for the
change of certain Acts passed by this
House, not to speak of any policy
matter decided by the executive
authority and the Government.

Then, in Part III, the hon. Member
wanted to exclude these four public
undertakings from the purview of this
Committee. I think, he knows that
even now these are being examined by
the Estimates Committee. The Esti-
mates Committe has already submitted
its report on the Hindustan Aircraft
Ltd. and also on the Bharat Electronics
Ltd. The Estimates Committee can
surely take up the examination of the
Mazagon Docks Ltd, and the Garden
Reach Workshop Lid. Anything ex-
cluded from the purview of this Com-
mittee will not be excluded from the
purview of the Estimates Committee.

Shri Kanungo: In the present draft,
it is not excluded,

Shri A, C. Guha:
excluded.

is

This Part III

Shri Kanungo: No.
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Shri A, C. Guha: That was in the
1962 resolution. That has been changed
now, Anyhow, it is further amended.

Before concluding, I would like to
read out what the Hon, Speaker Mr.
Mavalankar mentioned in this House
in 1950 before the Estimates Com-
mittee was set up.

“Consequent upon the provisions
of Article 116, as also independent-
ly thereof, it was felt necessary
to constitute a Committee on Esti-
mates for better financial control
of the House over expenditure by
the  executive. Provision has,
therefore, beeen made for a sepa-
rate Committee on the lines of a
similar Committee in the House
of Commons called the ‘Committee
on Esimates’. The chief func-
tions of this Committee will be
to examine such of the estimates
as may seem fit to it and to
suggest economies consistent with
the policy underlying the
estimates. There will be in ad-
dition, the usual Committee on
Public Accounts. The fuctions
of these Committees will be
mutually complementary and it
is expected, will not only give a
picture of the entire financial
position but the committees will
be mutually helpful in examining
the finances for the future in the
light of the expenditure in the
past”.

I hope there shall not be any deviation
on the part of the Government and this
House to curtail the rights of the
Committees of this House in financial
matters whether it is in the public
undertakings or in the administrative
departments of the Government.

With these words, I conclude.

Y T¥ . I(EQE WElew, WEAT
AT ST A A GO grIw & avew @
¥, gawr ° grfew gada TETE

qg WO qE HEgd #T g | AfHA
we 0 frer arg 7T @ ) 0% ARt
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*The Speaker not having subsequ ently accorded the necessary permis-
sion, the document was not treated as laid on the Table.
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qTTEH & 9| ¥ TEHT AT ) IEN
#reT /1T g fem 1 9w AR A
F 4T | g1 fr qay 4t wgwr
AR T < O
9 AWA § d9d g TSR &l
& Fe foar mr @ o e ow
N F T a9 93 Wz dzearsfad § |
vy &z deorefad § ¥ Faa wg
FRET $I TAFAT T gt % IfAT
2, TOR! W FMSET | OTHST FTOOT A4
& T 9% WE T, §F 97§47
wERT 7 A W § g S 3
T A IR A A0 F S T
mr g | o g & 39 g &t
AT, AwEr A7 Few wwwr foer qv
I aE ¥ A Ag W9 A @rog
TR TR T AN qg AT AR
griT 7Y am FEEE 9C AT A
grfY, AT wg w2z dzvgfad &
®1% foar mar & | g9 A% weeT TE 4T
fE N 9 @ AT T @r o2, S
FTHTT AT T | FH THFTC T G84G T
faet €, TOFT TETT { HOFT AT
g AR AT g & SR AT 3W L
‘The Explanatory Memorandum
annexed to the Government of
Indig Budget for 1962-63 disclosed
that of 73 state enterprises, only
10 had so far yielded results, On
an investment of Rs, 605.63 crores
in 1960-61, the return was Rs, 1.95
crores which means barely 0.3 per
cent, and in 1961-62 the yield has
fallen to Rs. 1.95 crores on an in-
vestment of Rs. 709 crores, During
1962-63, the investment was ex-
pected to mount up to Rs. 801
crores and profits to Rs 3 crores.
The picture of enterprises owned
by state governments is no better.
For instances, the fifth report of
the Madhya Pradesh Vidhan

Sabha Public Accounts Committee
for 1961-62 noted that most of the
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concerns run by the State Govern-
ment were working ‘unsatisfac-
torily’.

Teq W2 § 4T ey w1 fRer
AT AT ETAT X ATORT AT @
AT 7FT St ofz AT wg |
1 ITHT qar 39 Jrow fF R 9w
FT QI AT 9 W g | AfEA e
F AT TH THTC & AT 77 9843
oAy ¥ T qey # owmn
fFT qeuy & wmar, 9% a1 qEUU #
oraT A e qeys § =T 1 W
9843 § IO 9 g F 417
W oWT aF AR <6 WEA A @
T | & g g fF o7 93 2z gew-
srgfora § % arT 97 9% 9 &7 d
G777 W & A1 99 97 aifemried
F2MH EAT TEA 2 | FAS fAw @q
qeyy # mifsex s77 F 1 Fgr @1
& mroEl ag aFEEr 9wEAT g |
In 1952 the Auditor-General had
said that it is a fraud on the Consti-
tution to spend money without parlia-

mentary sanclion. The Auditor-
General said:

“These ‘Private Limited’ Com-
panies are, in my opinion, a fraud
on the Companies Act and also
on the Constitution, because
money cannot be taken away from
the Consolidated Fund for the
establishment and transformation
of certain concerns into Private
companies in the name of the
President and Secretary to Gov=
ernment. Under the Companies
Act, a Company can be formed by
a group of persons, The President
or the Secretary to Government is
not a perosn. These officers do
not have any personal financial
interest in the Company, and their
joining together cannot constitute
a Company in the correct sense
of the term. Further to convert
a Government concern into a
Private Company solely by excu-
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tive action is unconstitutional.
While recognising that the
management of industria] and
business concerns differs from
normal day to day activities of ad-
ministration and that special or-
ganization and delegation of autho-
rity more in accordance with the
speedier business practices may be
necessary, the Government should
have the  backing of suitable
Parliamentary enactment for the
setting up of Corporations”.

qE TN OHIT ITEET AATH F] O
I # wug T F:4 ¥ fw #qfaire
®T H q qAT A a7 Sfwgr & A R
ARG FA § AT FEAT =a€ 5T
7z FZZT7T F 507 0F &7 § F70F
SNECIEEAIE (HE TG IR TR AL |
CEAR-

That is a fraud on the Constitution.

And according to article 114(3) of the
Constitution:

“No money shall be withdrawn
from the Consolidated Fund of
India except under appropriation
made by law passed in accordance
with the provisions of this article”.

And according to article 266(3):

“No moneys out of the Consoli-
dated Fund of India or the Con-
solidated Fund of a State shall be
appropriated except in  accor-
dance with law and for the pur-
poses and in the manner provided
in this Constitution.”

Fifeezgma & wae afz Faifa-
iz 3§ qoF fuydr fedr st
H oW T Ay g9 A1 TAE g 8
3 gfagz Fam d FA & | IHFHT AR
gieev qf9dz wgar &1 97 39 9T
¥ grr g A1 3@ g ariEgresr #309
Wigmsfior 93 EEad A9 9849
# A% 7 | feewa o 41 a7 @
aft femmra g ar f& w9 A%
AVMEEYS §eEErd 9T qrfearied
FZ\T AL GAT a7 aF  FANASST BT
1383 (Ai) LSD—8.

Public Undertakings

&5 5rd G Frel 90T F A Ar
wifea | saawg SEw AEE g
srgw fafe. g | w74 7 az voieqem
7dr 91 G¥ AN TR W WA Iy
97 T FHA g g3 A1 I QR
"/UTTT wd 2oty o7 far o g A
AT 7HAT % 36 97 @ &0 997 A8
fear mar 1 sfar g3dr & =i
1 T AL, e A A A wE
AT 9T eEeRTa ¥, A fedew fafmd
7. IWE FTaid @At §, fafaehe
F A TTAEA E, IR § wvafaar
21 5A AF F PN AL v mar, ag
AT AET 7T

# qie To #Hto ¥ w7 Yr Haar
a1 77 237 f& frdr ® afafaer
% We § AT AT 2 HIT Yo Ao Fo
& g a7
Shri Kanungo: 1 am sorry to inter-

rupt the hon. Member. But Part II
says “every Government <Company
whose annual report is placed before

the Houses of Parliament’. It covers all
the companies.

oY a¥ : HfET WA oAy 2y
gagar 99 dr &
Shri Kanungo: Those are not under
‘Companies’.
st &y oATEr Fr AT 03 TR
T 9Z 9 TAAAT FT A |

Shri Kanungo: I have read out
Part II.

ot @¥ @ Sw g ) fafAme
AR A FeT o avit greedta Wy Sy
TET grar & a1 & qwwan § fr qone
Y FTH g WX I 9% aiferariedr
w319 g a1 e orfeared
ATEr 1 & wEI ) 9, a7 o F
qaerar g | ¥ faod & dfafase
dwgT @, W Zew T, oEe ifedn
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[ =3]
@ | 7w g g fF 9g 0w g @
Bz dge g g foud # 3 =ve
# afafasia dare idt & Sfe st
F1 Yo To G ¥ I Ir1 & 1 IF 9T
W axg & wifwe foar smar B, #sgust
T qCE AL @7 AT AT AT 0%
gt get fF q@ T wifee 41 &3 2,
A1 FTCOT 9 FFATAT 74T fF €= FAqTAT
& | s ifafasa aga aedt ged
¢ afew @gr 9T ®€= F1 a9y 99T @9
far omaT @ @ X% ¥ ¢@ ¢ € fow-
% Q &’z | & gios) gaem g fE
Elo AFI=TH A FAT FgT 4T :

“There is absolutely no competi-
tion at all, with the result that the
consumer angle has been comple-
tely forgotten, 1 would like to
develop this osint, but I have no
time. But the House will bear
with me if I say that each one has
become an impertum in imperio-
small kingdoms, completely assign-
ed to, shall we say, the overlord-
ship of the Officer who happens to
be the Managing Director or
Chairman".
g dAfo  ETSREY AT ASWTEA
AT FHAT ATATE | qE AWT BT BT
weza § | ot 3fear ¥ oy 2fed fE
TR TEAHE A I} FUE Fo A
foar zor @ T qeet A% SEH w1
e T o A o+ § FEAT |
i f& o 27 w7 @ L w1 T
fear wmar & @ f& 3% FT® %o
e sfean w7 fzar a4t £ fagrse e
AT gE¢Fe w9Z q8%§ Al 3IF 9%
aqifemmied 7@ wev g e
TAAT g1 9% T 98 ATH q AT @I |
wWET T g9 § fF agr &1 dawde
% T8 99 @I ¢ | FgHA &) qOE
T WEW 9EAT & WK I sEfay fE
AT TF Al WA FHEEWT | FGEH
FT LEIHE TH a@ ¥ HHEC T@T &
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wifs I0® Tetee &1 @A AT HTE
& A wegmE w1 v A
aiferaTie € T At £ 1 ¥ RaT @
f& ST zem W AWy e wig wEw &
£ | TWT AT HiAeT Haq A fT A
HIF IITAAEH | SHH WiW NeW W
wow Sfage & aud & 7l 9T § gEe
THieEd £ 1 " ' ¥ 97 gfwse
Ffagm g Amame F §
o o ofeas a1 & | o AT "W
TETER § WX 7 Orv mfaaee a1 f
dfszz 1 afage d fafes
q o3 TTEE # IH ¥ ST fuw
fafae & w179 ¢ ag s% feew
Fadr st & 1 ¥ ogvm zew R,
o | | oY F R 99T § warge-
Hew g # a8 ¥ grow & awA Al
Fga1 w1e g, At awt fawfon aga
IEEr & | qgT 9T AT 9%, I9 W
FLE, WA Mg FLIE TIAT FAIMA-
2T T ¥ § AT 00 F 6T o0 @@
AEARIE I T A EfF awiw
Fawie oF A< | Faome gafay
& w8 & fr s o aiffaned s3e
T & 1 I 3@ A fr fafaeee
z #giw | fafaez swov o
fr |1 9% e fafaeer | 3@
A% § I FTEH 99 8 1§ Figar
g f& wa 37 a7 & serfwses w2 &
¥ dar femr smar @ ar arfea@dedr
&g g wnfed | fom gF1T @ ofems
gfa® FHMT & 0 ATHC /Y AATEE-
Hzw g & 99 ave 7 oow w9 fad
7 gaTie 1 | #faqT 7 7 g@AEe
FUE EAT &, AE T AT HATT -
e fagem Fet § 9 i, =TT AR
FNT T 9T, AfET I 9T qfera T He
FZI 7 A ¥ TAH WFTIC A W
a1 % £ o wwTsE Y N §
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agr A faw o awda € | uw wg
# ar ar, 7o for & 39 wroE arwe
@ JEa g ;ifs arfFaraed arst
FT FZIT THT A€ AT ATMET

Indian Airlines Corporation
General Manager was appointed by
ithe Central Government in Novem-

ber, 1957.

o urs FuE fgw &7 wf @
gz z@a & fanr f& gfegw oavee=
FORVA T AR | IAH
ST FTLOT ATAN 0 9€ T NIL T ¢

general lack of consciousness through-
out the organisation, inadequate plan-
ning, ineffective control of budget, cost
accounting not propely used.

T 9FTC § Fq W FET 9T FE
AW EM W At dgr W arfemriedr
It #1 F@Ar wfgd fF ow@m oo @
| F 1 & guwar g fe adt sEl o
ﬂii’lﬁ'ﬁﬁ"ﬁ'

inadequate planning ineffective con-
trol of budget, cost accounting not pro-
perly used and pricing policy.

M o 2 fe famer ot S
& 3 it afet & @ry § ofe-
T &wE T e 7 1wt fafawx
|IEA J i F27, AT FAAC A AT FgT,
%ﬂﬁ?#{@ﬁaﬂﬁq’;mq@
sEfer aifadt a9 e § 1 sEw
frr #1€ arifees 8 8, 1€ 3
Tt 31 fafres & &0 1 e 2@
#T ¢HT TE & HifF ag O Fwaw
T & A gqwr 1y ¢ ) fafaeew ar
arfafeas o7 car 37 & | ST FANTC
i g @1 £ @ Wz Sar w1 S
& 1 zafar oF sz ardr g
ifgd ot f& % sov FTw @
g |
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& a & w7 g A § fF
uEEER  FHerg #1 qfcfreama feam
7@l o & enfag St a1 gfvfeeaom
HEATHT &R &1 @70 & | T feaa
fear smT =tfgg

qfs= oFTse FHEY S AT FET
& 9z a1 9iFe WKW a9 &7 aE Fa
2 | §T 1 |1+ ag qudr & fF oar
ZAT WY T I AArGAAE AL A
at a7 fega o F3 & | AfFT
94 UF FH AR AT IEF AR A
B T fem s awer W AT @
97 F=1 & folt oF arfemmizdr ardr
g =

Fg1 & f& ag o adr &
T8 T IUMI & TT ¥ FIE G A
W IAFAT 1 TE 3T & [ a8 0F @&
Frez YT 7 ®1 g 3|y, AfET ggar
ZEY ff T 718 @1 @ 8, fFw 9w
i@ weg famaea @R
T faaar &1 g2 @ s fF wieg
¢ e fag uw qfemmEed arEt
g wrfed | T8 oifeTREd ardt #1
7z Fmar wifed fF 7 saw a9 7
Tt o1 @ & e fF ag wrE @
fredt & = oer W@ AT TEFEH
g1 @1 | AR ¥ IEE q&@fhw -
g=q FHA &1 q@r Fwn | ofeE
UFTIEH FHET FANT FT AT FTAATL
A8t 3w g 1 G AT AR Ag e
fe ag = 41 gur | I9F I fawan
R A
FFIX F1 I fear aman g | @ o
% arzar g f5 @ af TE 1 @
sfusre faar s wifgq fo ag 3@
&%, g1, &1 a1 9 ¥ arE, & ganr
g #6 qFEW g Wl g, sewr w9l
Y 9 T@T § U THHT gt g W
g mfe



Motions re:

195

[+ =¥] *

1 e § 3w fF owe
a #afar Tt @ AW fA
O A S A sEE AR A
fas @t | o &9 fEwew § AT
£ IF1 wa smg A A faer gEA
w1 f Wit oz Gar FT A R oT®
fag st am FAfem agtEex #t s m-
T F & I AV fasdr @@=
foa JaT A afee &, ww=qa & gfrz &
w1 g8 3fez 7 Wit @7 saml a7 Farfa-
TIT G FT EWAT AL, A WHFIA &
faa  oF gifeamezd arét % mraw-
Fa OY | T ford gm e q ey ¥y

a1 T OF

UF [T TAAELO ATE ATHA 7@
arear g | 7 grm Zew §oqwr A aar
a1 fF 7w 2 dafa et
#Y Sz frge wo @ ) fadr @ @
g FAFTET T | gArEE F q.faae
F F1 7% 4z £ f&7 g7 = fafr
HET F1 32 £ | T THT g WUl
€78 FICAMT 99 7208 | A1 T JA
| g w2 3aE arv ¥ qifAar-
e &1 QU FLM g1 wifzg 1 zafag
qE AN AN A G ag qgT ITHE |

Ta qrg & & fov &g s
g f& ofsms gerczm #9d1 olv o
e Fdt & Afifeam #1 3F aw
fewna #3 21 =fe fs =% -
ffezamm & siaw=foTr 7 g1
™ SEE 9T ST A @ o0
& 39 9T FeAT AT F1 A= A7 ATCEA |
Shri Hanumanthaiya (Bangalore
City): 1 wholeheartedly welcome the
motions moved by the hon. Minister, I
would make only one or two points.
The first point that I would make is
that this committee should be treated

on a par with the estimates Com-
rittee and the Public Accounts Com-
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mittee. The work of Parliament is in-
creasing day by day. With the imple-
mentation of Lhe ideology of socialism,
naturally, governmental activities tend
to grow, and to grow to such an extent
that they may ultimately conprehend
cvery sector of public activity. There-
by, the work of Parliament, the
nature, the tempo and the extent of
work, increase.

There was a time when the field of
governmental activity was restricted.
Therefore, the iwo rommittees, namely
the Est'mateg Committee and the Pub-
lic Accounts Committee were able to
look after the work of Parliament in
their respective jurisdictions. But the
work has now sp increased that it has
become almost impossible for these
two committees to manage all these
governmental activities  effectively
and in time, and hence the necessity
for this committee,

It has now been recognised on all
hands in this House, by every party,
that there is e need for the establish-
ment of such s committee. My hon.
iriend the Minister raid in his speech
th»t there was a commitice for this
purpose in the United Kingdom, but
the conditions in India and the United
Kingdom differcd. Yes, they differ,
but they differ in order to give more
work, power anud prestige to the com-
mittee on public undertakings here,
whereas he wa: meaning probably the
opposite ot it.

In the United Kingdom, as you
kriow, the Government of the country
for ‘he last tw+]ve vears or so has not
been a :ocialist government. They
have more faith in private enterprise
than in public cnterprise. In faet, that
is their political ideology. Therefore,
the accepted principle of the House of
Commons today is against socialism,
and agurst pub.ic undertakings being
managed by Government. Even the
Labour Party in its annual conferences
is fighting shy of nationalisation of
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industries, Even if perchance
Labour wins and forms a Government
in the Urited Kinzdom, I very much
doubt whether they will go the whole
hog towards nationalising every publiz
undertaking in that country. So, what
applies lo the conditions in UK. to
the circumstances of the political
ideology and its implementation there
does not apply to Indian conditions.
At any rate, in this Parliament, ex-
cepting probably the Swatantra Party,

the rest of the parties stand for
socialism. In fact, the competition
1s as to who could more effectively

impiement the ideology of socialism.
By and large it may not be inaccurate
to say that the accepted policy of this
House is sociaiism. Therfore, the
governmental activity which extends
day by day to public sector has to be
more efleetively controlled by  the

represeniatives of the people in this
House. L i
b

Controversy govs un  even in this

country that public undertakings are
not being managed so efficiently, so
honestly and in such a businesslike
manner as private industires are being
managed. Here lies the  test of
socialism_ This House and its repre-
sentatives either in Government or in
committees have tuo show and to prove
that public undertakings can be
managed better from the point of view
of efficiency, economy, honestly, profit
and social welfare than private enter-
prise or private undertakings. It is
from thiz point of view, the imple-
mentation of our ideology, building

up a new socialist society, that the
constitution of this Committee be-
comes very imoortant. It is from

this serious point of view that we have
to look at the foimation of this Com-
mittee. Therefore plead with the hon.
Minister that this Committee must
not be restricted ir. its scope or ope-
ration. If it is to pe representative of
this House, it ruust have the same
powers and privilcges as the House
has, subject of course to the Tules
{ramed and conventions established
of this House. To deprive it of any of
ijts functions by wry of restrictions,
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riders and provisos is to go against

the very spirit of the constitution of
this Committee from the point of view
1 envisage.

Therefore, I would urge on my hon.
friend, the Minister, to omit these
provisos altoguther. If in UK, the
House of Commons imposes certain
conditione and makes the work of the
committee restrictive, it is because
that House is not wedded to the idea
of socialism, to the idea of bringing
about the existence of a new order of
society, Here our ideology and our
accepted principles make it incumbent
upon us to make thic Committee work
as effectively as vossible, with as much
power and prest:ge as possible.

The second argument is this. If the
other two Committees, the Estimates
Committee and the Public Accounts
Committee, are not saddled with any
of the provisos and conditions, why, I
ask in the name of reason, should
provisos come in in the matler of this
Committee? After all, it is conceded
even by the hon., Minister that some
of the functions of the Public Accounts
and Estimates Committees are being
taken over by this new Committee, If
so, where does the idea of proviso
come in? Where does the idea of con-
ditions being superimposed come in?

Therefore, there is absolutely no
sense in restricting the scope of this
Committee's work. It must be left, to
say the least, as free as the other two
Committees of the House are. The
Chairman of the Estimates Committee
has already spoken and given his
weighty opinion. I am sure the
Chairman of the Public Accounts
Committee, if he speaks, will express
similar views. Members of other
parties, I understand, hold like views.
So, the hon. Minister must democrati-
cally concede that there is no room
for these provisos in the motion. They
must be withdrawn.

Secondly, the Committee, in my
view, should be g little bigger in
membership, Here we are 500 Mem-
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bers; in the other place, they are
about 250. The Committee’s work, as
I said, is to make a success of a gector
of Government which ultimately has
to prove to the people of India that
socialism could be. a success. There-
fore, even in the matter of its con-
stitution, I would urge that the
number should be at Jeast twice the
one suggested. This is for two reasons.
Every party in this House must be
properly represented. Secondly, the
best talent i1n this House, people who
are able to understand these problems,
who have experience of these prob-
lems, must be on the Committee,
Though legally, we elect the Members
to these commiitees, very often it is
not the rule or reason that matters.
Many a time what matters is really
the cnoice of the concerned  whip.
Even if a mistake is made here and
there, even if a wrong choice is made
here or there, in the ultimate analysis,
this Committee should consist of com-
petent men to implement this all-
importany comprehensive idea of
making public undertakings a success.
Unless we make it a success, no
amount of idenlogical fervour will be
able to justify the formation of a
socialist society. All argument will
flounder if our public undertakings
fall in efficiency, honesty wund, much
more than everything, in the matter
of the price that people have to pay
for the goods manufactured in these
undertakings. We, Members of Par-
liament, by and large, represent not
business entrepreneurs, not capital,
and I might say, not even labour,
Even the labour, big as it is, is a frac-
tion of society. We represent the
people of India who constitute mostly
of the purchasing and consuming
population. It is, therefore, from the
point of view of purchasers and con-
sumers, things have to be measured,
adjusted and ultimately settled. It is
not from the point of view of capital
or labour. They are two constituents,
and in the bigger context, very minor
constituents. If profits are made by
public undertakings, that by itself
does not prove much; it has to be
proved that in public undertakings the
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goods and services are sold to the
people at cheaper prices and of better
quality, All these matters, have to
be examined, as I said, in a competent
manner. The membership of this
Committee should be of an exemplary
character. It must be selected from
every party, from every point of view,
Often it is the fashion now-a-days to
classify persons into categories, In
fact, I am of the view that even if
there are many categories, every cate-
gory must be represented because it
is out of discussions of the represen-
tative categories that angularities will
be smoothened and truth will shine
better than what would be the case
if only one category of people ruled
the roost.

Therefore, 1 support this Motion
wholeheartedly with the request, as I
have already said, that these provisos
may be deleted and the membership
of the Committce may be increased to
twice the number proposed at present,

Shri Ranga (Chittoor): I am gene-
rally in favour of the establishment
of this Committee. But I am not
satisfied with the functions that are
sought to be given to this Committee,
especially because of the provisog pro-
vided here, As my hon, friend, Shri
Hanumanthaiya, has said just now, it
is not right to condition or restrict
the powers and activities of this Com-
mittee, I am particularly anxious that
this committee should have all the
power and all the sphere of influence
that today have been given by Parlia-
ment to the Public Accounts Commit-
tee and the Estimates Committee, I
would like to look upon this com-
mitlee as the younger brother, if not
the child, of the Public Accounts
Committee and itg aid.

15 hrs.

Shri Tyagl: Not an
child!

illegitimate

Shri Ranga: It is just because these
two committees today have come to
be overworked, and would like to be
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assisted by a committee like this, that
we have come to think of a third
committee in thig fashion. But let us
also be careful to see that, just be-
cause this committee is being brought
into existence in this manner ang not
as a statutory committee like the
PAC, this committee is not prevented
from doing all that is necessary in
order to hold Parliament in seeing to
it that all these public undertakings
are managed efficiently, honestly, that
they do serve the public and utilise
public funds in the most effective and
economical manner.

1 for one used to think that public
undertakings would be more efficient,
their production would be cheaper,
and their utilisation of public oppor-
tunities, materials and finances would

be most cconomical, efficient and
honest. But, unfortunately, the ex-
perience that we have had in our

country during the past 16 years of
the working of these public under-
takings has belied all these hopes, So
many of us came under the influence
of British socialists like H. G. Wells,
Bernard Shaw, Sidney Webb and his
wife, G. D. H. Cole and various others,
and therefore we thought that public
undertakings would serve the people
better thap private enterprise, We
were acquainted with the follies,
foibles and failureg of several private
entrepreneurg and their institutions,
factories and mills, Therefore, we
thought that if the State itself were
to go into the market and become a
trader, a merchant and a manu-
facturer, public interests would be
best safeguarded. Because of this
faith, the British Labour Party, when
it came to power, hastened to nationa-
lise quite a number of industries and
enterprises. Under the same influence,
We also in the first flush of the
achievement of our freedom, went
shead with entrusting more and more
industrial enterprises and industries
to the public seclor in our country.

What has been the result? In
England itself, the British Labour
Party has come to the conclusion that
it has made a mistake in accepting
mationalisation as such as a panacea
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for all the ills of capitalism and
industrialisation, and therefore it has
decided to approach this problem of
public enterprises entirely on the basis
of experience and trial and error.

What has been our experience? We
have also found that our public enter-
prises have not succeeded, have not
satisfled the nation, have not utilised
the resources placed at their disposal
as honestly, as economically, as
efficiently and as usefully to the
nation as was expected of them.
Therefore, there arose the cry, the
demand, long before the Swatantra
Party came into existence, from
quite a number of us, who, then were
members of the Congress Party, that
there must be some careful scrutiny
into the working of these public
enterprises gnd that Parliament should
arm itself with special powers.

=t ®gAT (AF) : WA T FiE

A% WIET | AAT A 5 73 7 |

Shri Gauri Shankar Kakkar (Fateh-
pur): The hon, Minister is not listen-
ing,

Shri Ranga: That has become the
practice of the Ministers when inside
the House. You remember, Sir, last
time When you were presiding over
the House, there was another Minis-
ter, Shri A. K. Sen, who also enjoyed
the same privilege, as the present
Minister does, of dozing a little just
because he finds the House is not so
very interesting.

Mr. Deputy-Speaker:
with rapt attention,

Shri Ranga: I am glad that now he
has begun to give us a hearing.

202

He is hearing

Quite a large number of us who
then belonged to the Congress were
pressing upon the Government the
need for arming Parliament with
additiona] institutions ang procedures
to see that its functions were properly
fulfilled, to supervise these public
undertakings, to see that the moneys
entrusted to them were properly
utilised, to see that their labour,
officers, etc., were supervised, con-
trolled and utilised, so that it would
all conduce to the welfare of the
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nation. It was in response to that I the disposal of the state sector. They

think that this particular committes
came to be conceived by Government.

Now that this committee is being
proposed, what is it that we would
like to see done by Parliament and
Government? As I have already said,
I would like Parliament to persuade
and to press this Government to drop
these provisos, so that the powers of
this committee would be adequate.

1 would alsg like Government not
to insist upon the smal] number of
Members in this Committee, They
have suggested only ten from this
House and five from the other House.
It is not likely to give sufficient re-
presentation to all the important
groups in this House, ang it would not
be sufficiently representative of the
various shades of opinion in this
House.

Secondly, I would like the strength
of the representation to the other
House also to be increased.

Thirdly, they propose a term of five
years for this Committee, with some
members vacating, and their places
being filled by proportiona] represen-
tation. If they pursue this means, it
is quite likely that after some time
the Opposition parties would find
themselves unrepresented on this com-
mittee. Therefore, as in the case of
the other two committees, I would
like the tenure of this committee to
be a period of three years, and 1 do
not want this process of vacation and
all the rest of it,

I am not at all happy over the
attitude of gso many of our Members.
As pointed out by Shri Hanuman-
thaiah, so many of them are in favour
of socialism, and therefore more and
more state enterprise. It is not too
late for them to consider even now
whether it is not in the interests of
the nation to approach this problem
of private or state enterprise from the
point of view of tria] and error.
Rightly or wrongly, the country as
well as Parliament have chosen to
Place so many of these industries at

are there. A time may well come
when it should be possible for Parlia-
ment to examing whether al] of them
shoulg continue as state enterprises or
some of them could, with benefit to
the nation, be transferred as people’s
enterprises so that they may be
managed better and may supply better
goods at economic and competitive
prices,

Sometime ago 1 happened to be a
member of a committee appointed by
the Congress Party and iy was presid-
ed over by my friend Shri Krishna
Menon and it suggested that too much
control should not be exercised by the
Ministers and by Parliament through
them and that more autonomy should
be given to the industrial managers
and managers to prevent recurrence
of scandals such as the Mundhra
scanda) in L.I.C. and also that jobbery
and nepotism should not be indulged
in by Ministers, Ministries and the
ruling party. The latest statement in
this directipn is the one made by the
Minister of Steel and Heavy Indus-
tries who wants devolution of larger
authority to plant general managers.
In multiplant organisationg like Bhilai
and Durgapur, he wants to allow a
high degree of autonomy in  the
routines at the plant level reserving
to corporate headquarters the very
important functions of broader policy
making and staff services, as distin-
guished from line authority and so on,
By ‘line authority’ he means that
officers give directions comparable to
the orders of military officers—the
genera] managers to departmental
heads, they to general foreman, they
to foremen, and so on so that they
may be able to appoint, promote and
discharge persons within the plant
organisations. When authority is
given like this, what is likely to
happen? One has got to think about
it? We are afraiq that Ministers may
misuse power and that the ruling party
may misuse its power. Is there not
even greater dangers of these officers
and directors also misusing power
once all thege restrictions are remov-
ed? We are not in favour of red tape
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and we cannot allow people to ride
rough-shod over the claims of their
men_of officers or even plant mana-
gers. The bossism in public enter-
prises will be just as ineffizient and
they will be just ag arbitrarily manag-
ed and bureaucratic as the present
Government., Therefore, there is need
to see that this devolution of power
will not result in greater harm to
the country than is the case now, Who
can be the watchdog on behall of
Parliament if it is not to be this Com-
mittee? How cap this function unless
it is aided by the Auditor-General?
We want to be assured that the
Auditor-General would assist this
Committee in the same manner ag the
Public Accounts Committee, In addi-
tion to this, this Committec should
have the same powers and same
strength as the PAC and Estimates
Committee.

Having said that, I would now turn
to a very relevant point made by Shri
Hanumanthaiya. Al] these state and
private enterprises will be judged by
the quality of the goods they produce
and the price at which they sell them.
Let them compete and if they cannot
stand the competition, it is high time
for Governmeny to take drastic mea-
sures to change the management or
hand them over to people enterprise.

What is the complaint of the gocial-

ists? They say that the people's
enlerprise concentrates only upon
making  profits. Everybody nuw

admits, even socialists admit, that the
barometer of efficiency of any enter-
prise ig the profit, of course, with due
consideration to the interests of the
consumers and of the workers and
other staff employed by them, Unfor-
tunately most of these public enter-
prises have not succeedeq in reducing
their prices and there are no reason-
able profits also. Quite a number of
them fai] to show any profit whatso-
ever, Except on loans granted by
Reserve Bank to under privileged
sections of our people such as agri-
culturists, loans given by the State
Banks carry not less than 6 per cent
interest—I speak subject to correction
—while I find that many public enter-
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prises have not been able to show
more than 2 per cent profit some ruv
on losses. But there are public enter
prises which make unconscionably
high rates of profit because they have
been given monopoly powers, such as
the State Trading Corporation. One
of the Ministers said the other day
that public enterprises belong to Gov-
ernment and Government belongs to
pecople—It ig queer logic—and so no-
body need fear the evils of monopoly.
My f{riend has already said that we
judge them by the prices they charge
for the services, The STC has made
a profit of 101 per cent on the paid-up
capital. Can it be justified? The
gross profits on the capital employed
came to 3436 per cent. No wonde:
price of sugar and various other com-
modities with which it deals had gone
up so high. What is the use of the
Government or the people crying
hoarse over the so-called private en-
terprise profiteering over the people'’s
need for sugar? Here is the worst
possible offender. Therefore, we have
to take care to see that these public
enterprises which lose, and which are
not able to show up or come up to
the minimum leve] of efficiency, are
re-organised, and they must be con-
trolled and supervised, and if they
become incorrigible, they should be
handed over to other enterprises, that
is, the people’s enterprises, Also, they
must see that those enterprises like
the State Trading Corporation, which
enjoy monopolies, are also suitably
controlled so that they would not
exercise such monopoly powers detri-
menta] to the consumers and to the
customers whom they have to serve.
In order to discharge this very import-
ant function, we need a Committee
like this, but the strength of this
Committee will not give it that flexi-
bility in its activity and alsg that
degree of representative capacity. S,
its strength should be increased, and
its powers should also be suitably
enunciated by the Speaker, so that it
would be able to serve this Parliament
as its eyes and ears in a very effer-
tive and wise manner,

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, Sir, the Government.
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[Shrimati Renuka Ray]
is well-known for dilatory tactics or
hesitations or doubts in many matters,
but perhaps the history of this parti-
cular Motion is one that beats all
record. When the Krishna Menon
Committee reporteq sometime back,
it drew attention to the need of a
separate Public Undertakings Com-
mittee of Parliament so thst the ac-
countability to Parliament could be
well-maintained with the , growing
public sector, and at the same lime,
those who are in charge of the actual
administration could go ahead in an
autonomous manner which does not
actually take place under the present
circumstances, One of these Members
who spoke before me drew the atten-
tion of the House to this fact. I think
it was Shri Guha, the Chairman of
the Estimates Committce. He said
that while much 1s talked about tak-
ing away the autonomy of all "he pub-
lic undertakings, if there is too much
accountability to Parliament, very
little notice is taken of the fact that
as thingg are at present, in the case
of the majority of such undertakings,
there is interference trom the Gov-
ernment departments, which in an
inconceivable manner, is still going
on. The public sector, I would main-
‘tain, has not had a chance yet to prove
whether it is good or bad or is likely
{0 be something which can  reaily
deliver the goonds in this countrv. It
is true that in the Min'stry of Heavy
Industry, some change; have been
taking place today, but even with
these, the changes are not of such a
nature that we can say that autonomy
is there. Therefore, [ fail all the
more to understand the hesitation of
Government when they bring a resolu-
tion of thig naturz, to dcprive this
new Committee of a powcer thar is
already vesteq in the Estimates Com-
mittee, The new Committee on Public
Undertakings, is required, because the
public sector is increasing and will
increase very much more if ;he social-
ist society is to come in. But I cannot
understand, and I [ail to understand,
why in the very act of setting up such
a Committee through a resclution the
‘power that is today vested in the
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Estimates Commitlee should be
sought to be curtailed to so great an
extent. - For instance I do not under-
stand why the day-to-day administra-
tion has beep inciuded among those
matters in which the Committee i3
not to be allowed to have any say,
or, why it should be a major pclicy
of Government. could understand
even if it were major policies as laid
down by Parliament bu‘ what is the
meaning of major Gevernment
policies. If no policy is to be losked
into by this Committee, I do not see
how it is going to undertake the
function of the Estimates Committee
at any rate. 1 personally feel that
there has been some cunfusion In
attending the work cf the Estimates
Committee and the Public Accounts
Committee. The original suggestion
was different. It was to take up the
work of the Estimates Committee and
the Public Accounts Committes and
not restrict the functions of any of
these Committees, but if the Govern-
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ment does fecl that it has to  res-
trict the  Estimates  Cominitte2's
present powers so far as the
Committee on  Public Undertakings
i concerned, merely because it

the Committee on Pubiic Undertak-
ings is concerned, merely because it
hangs together with the Public Ac-
counts Committee, 1 suggest that it
should be separated, In any case I
would particularly like to draw atten-
tion again to what Shri Guha has
already pointed out, and which is
absolutely true. That is, on many an
occasion, the Estimateg Committee in
past years—I was associated closely
with it from its very inception for
very many ycars—wag able to point
out some of the major mistakes made,
which found a way into Government
policies, such as the wayg in which
undertakings were put up, which may
spel] disaster or even ruin in the
manner in which they were running.

1 would refer particularly to the
Sindri factory; in the earlier years, it
was the Members of the Estimates
Committee who went round and found
that flve independent authorities were
in charge of the factory with no rela-
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tion or contact with each other. There
are many such examples, scoreg of
such examples, to show how things
went wrong due to inexperience or
whatever be the reason. It was the
Estimates Committee which wag able
to set the Government right. Under
the circumstances, I do ot understand
this attempt to cutrtail the powers,

1 will not speak much, because I
have spoken even before this Resolu-
tion came this time, on another matter
which deeply touches the interests of
this particular House, because, this
House is the one which exercises
financia] contro] on money matters
regarding the Government Lkusiness.
As Shri Guha pointed out—and I am
of the same opinion as he is—both
the Houses are independent Houses.
The other House may be even better
than our House in many ways. I grant
them that position and maybe it is of
a much better standing than as but
the point is, it is the Lok Sabha which
1s accountablc (0 the country and
which has the financial control. There-
fore, the anomaly arises, and the
Government, I fear, seeks to get over
this by curtailing the powers of the
Public Undertakings Committee. In
doing so, it forgets that the very pur-
pose which has been suggested by the
Krishna Menon Committee is being
by-passed, and if that has to be done,
1 do not see how we can go ahead.

1 am one of those who is waiting
impatiently for the setting up of this
Commitiee, because I Jdo fee] that it
is necessary to go into 1 much greater
detail to find out in what ways these
public undertakings can be placed on
a footing from which they can actually
go forward. Today, there is a hue
and cry raised by vested interests in
regard to the fact that many of the
public undertakings are not yet pay-
ing concerns. If a Parliamentary
Committee is fully seized of the mat-
ter and could report to Parliament as
a whole, 1 feel certain hat much of
the doubts that arise today would be
overcome; that much of the exaggera-
tions about public sector undertakings
that are now existent in the country
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would be overcome also. I feel that
much of the difficulties and much of
the delays in procedures, many of the
things that are now going wrong in
the public sector today, could be set
right. I know that this Resolution
has been brought with that purpose,
but why defeat your own purpose by
putting in riders through which you
cannot achieve your purpose?
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One hon, Member nointed out that
our objective today is the socialist
society, and in building it, naturally
the public sector plays a very import-
ant part, Therefore, these compari-
song with other countries like the
United Kingdom are not altogether
relevant because in the United King-
dom the Estimates Commitiee has
certainly more powers than what was
first given to it by the Conservative
Government at onc time but it has
not got full powers as we have en-
visaged here. That may be so because
they have no particular objective
regarding the socicty they are trying
to build up. But we have laid it down
and this House is wedded to that
objective. When that is so, is it not
a matter which we should treat with
greater seriousness ang  we  should
have no hesitation and doubts about
it? Let the Government make up its
mind. Do they want this House to
be seized of this problem through a
Committep which has the same powers
as the Estimates Commitice or do
they want to curtai] those powers? If
they want to curtail the powers, I am
afraid, as Members of this House we
cannot be agrecable to that. I do feel
that the amendment suggested by Shri
Guha suggesting that the Committee
should have powers to suggest alter-
nate policies in order to bring about
cfficiency and economy in administra-

tion should be incorporated in this
resolution,
This Committes i3 to meet under

the Speaker's direction. Therefore, it
is not merely the question of the good
sense of the Committee but the good
sense of the Speaker is also involved.
It the Speaker’s direction is not good
enough, I would like to ask the Gov-
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ernment, whose direction 1is good
enough to suggest the way g parlia-
mentary committee shoujq act? Sure-
ly, it ig not for the Government to
interfere and place restrictions on the
purpose of a committee of Parliament
which is to work under the direction
of the Speaker. Moreover, this Com-
mittee is entitled to get the same
courtesy as is shown to the present
Estimates Committee of Parliament.
That is why, again and again, 1
reiterate this point because this is the
most important point in the whole
resolution as it stands before us today,

The second point is whether the
other House should be associated with
it. So far as the ‘functions of the Pub-
lic Accounts Committes are concerned
certainly they are associated with
them and they should remain so. So
far ag the Estimates Committee is
concerned, I hope this Committee of
this House will have full powers as
the Estimates Commnittee as it func-
tions in this country today.

In the Public Sector loans have been
advanced to a very large extent—I
think it is about Rs. 2,000 crores, In
the next five years and in the Fourth
Plan much more money is going to be
advanced by this Parliament to the
public sector. Therefore, the Parlia-
ment’s control on the public sector is
one thing that has to be exercised.
Accountability to Parliament has been
envisaged, and is perfectly understood,
by the report of the Krishna Menon
Committee which was the first report
on thig subject and which drew atten-
tion to the need of this Committee on
public undertakings. Therefore, if
we are to really serve the purpose in
a proper manner, not only must be
functions be as they are of the Esti-
mates Committee but this Committee
must also be given a chance to come
into existence soon.

I hope as a result of this discussion
the Government will not fee] like
withdrawing the resolution once more
as it did last year. In that case per-
hapy another whole year will go by
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before wg have another resolution,
whether more confusing or otherwise,
before this House. I plead with the
Government on this matter. As the
public sector is growing angd as ihs
criticissn on the public sector is also
there, it is very necessary that with-
out any delay this Committee be set
up. Therefore, if there is any hesita-
tion on the part of the Government,
if again the Law Minister tells the
Government that in view of what this
House has expressed we wil]  think
over the matter again and bring a
fresh resolution, I hope the Govern-
ment wil] not succump to it except if
it ig for a day. I by tomorrow they
wiil let us know in an unconfused
way that the functions c¢f the Esti-
mates Commitiec are actually being
vested in the Committee on Public
Undertakings we would be satisfied.

Certain technical points have been
raised by Shri Guha and others. 1
do not very much mind them. Whe-
ther the resolution comes first or the
orders come first, it does not matter,
If the resolution is passed, orders can
follow. though it would have been
better if the orders were passed first.

Sir, 1T only want to conclude with
these words, that let not the resolution
be postponed apain because of the
fact that we as Members of this Housze
from all sides have vpoined out cer-
tain lacunae in the reszolution. 1
would also suggest to the (Government
to think over the matter and bring
up by tomorrow certain changes 'n
this resolution or else at least accept
the amenrdment moveq by Shri Guha
by which this Committee will have
the power to discuss alternate policies
with a view to bringing about effi-
ciency and economy,

Sir, I support the formation of the
Committee on Public Undertakings
with these changes.

Shri Surendranath Dwivedy: Mr.
Deputy-Speaker, Sir, I welcome this
motion for the formation of the Public
Undertakings Commitee, In fact, a
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decision about this Committee should
have been taken long long back. This
has been delayed not on account of
the unwillingness of the Parliament to
give its support to such a measure,
but because of inter-party differences.
How inter-party differences delay
matters of such public importance is
clear here. If an example is needed,
this is one.

Even today, from the motion that is
before us for discussion, I am not sure
whether after this long deliberation
the Government has been able or the
Congress Party leaders have been able
to resolve the differences inside their
own party in regard to the association
of all members of the Parliament in
this Comrmittee, Views have been ex-
pressed here regarding the rights and
privileges of the Lok Sabha and Rajya
Sabha, and alsp whether they will be

associate members or full members.
Even this resolution says that they
will assoriate themselves with this

Committitee, I for one do not under-
s'and these technical objections to
matters of such great importance.
After all, the Parliament as a whole
is responsible to the people, be it
" Rajva Sabha or Lok Sabha, and the
taxpayer's money is invested in these
public undertakings and Parliament
as a body has the right to go into
these questions and place before the
public what they think about the
working of these organisations,

We are giving this Committee the
functions of both the Estimates Com-
mittee and the Public Accounts Com-
mittee.  There should be, therefore,
ng restrictions whatsoever and equal
rights should be given to all members
so far as the rights of this Committee
are concerned.

1 want a categorical assurance on
this point. This has been stressed by
the previous speaker also. The Min-
ister has not clarified this matter, 1
do not know whether the members of
the Rajya Sabha have agreed to noml-
nate their representatives to this Com.
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mittee in the manner in which it has
been suggested in this resolution. It
they do not agree and if they disso-
ciale from this, would Government
again withdraw this motion? We
would not like such a situation to
arise, We would like this motion to
be passed in this session itself so that
the Committee could come into being
as soon as possible,

Since we are committed 1o a Socia-
list society, public undertakings or en-
lerprises have to play a dominant role
in the economic development of this
country, That is a settled fact for
which Parliament has committed it~
self. So. public gector undertakings
are bound to grow more and more.
That is the reason why it becomes still
more necessary for the Government,
when they constitute a Committee to
scrutinise the working of public en-
terprises, to give more serious thought
to the powers and functions of that
Committee, The further progress of
public undertakings in this country
depends very much upon the effici-
cncy and efficacy of such enterprises.
So, we have to consider how efficient-
ly they run, how economically they
function and what is the aet effect
on the genera] economy as a whole
by the expansion in public enterprises.

Some voices have been raised here
in the course of the discussion as if it
is a competition between public enter-
prise and private enterprise. Some
people argue that because the nublic
sector has failed in some fields, there-
fore, we should never go in for the
expansion of the public sector, When
that is the position, it becomes all the
more imperative for Parliament which
has taken up this responsibility of
supporting such expansion, to go be-
fore the people and explain that real
economic progress on the basis of
socialist objective can be furthered by
having more and more of public
undertakings. For that, a close scru-
tiny of the working of public under-
takings is necessary, which can, be
done only by Parliament,
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All these years Government have
adopted a stepmotherly attitude to-
wards Parliament and it has been kept
in the dark about the working of
public undertakings. No real infor-
mation about their working is given
to Parliament. We cannot put any
questions about the administrative
failures or the inefficiency of the pub-
lic undertakings. We do not know
what is happening in the public un-
dertakings. Always information is
withheld from Parliament on the plea
of autonomy of the undertaking. Real-
ly speaking, there is no autonomy for
these undertakings. Tt is the bureau-
crats at the Secretariat and Ministe-
rial level that really guide the fune-
tiening of the undertakings, sometimes
even to the detriment of their better
functioning. Since bureacracy func-
tions in this manner, it is but right
and proper that Parliament should
have the right to criticise the bureau-
cracy and curb the rights of bureauw-
cracy so that the public undertakings
may function efficiently.

Now, Parliament is not provided
with the budgets of these undertak-
ings, Though statutorily reports of
these undertakings are to be laid on
the Table of the House, often it is
done only after many many years. So,
generally we cannot get any idea of
what is happening in these undertak-
ings. As Parliament is such a big
organisation which cannot go into all
the details, it is but right and proper
that a Committee of Parliament is set
up, which would have sufficient time
to go into the details of the working
of these organisations. But why should
the powers of this committee be res-
tricted and curbed? I do not under-
stand that. If the Government is real-
ly anxious that Parliament should be
helpful in furthering the aims that we
have in view then Parliament must
have the right to go into matters like
these properly,

But, again, I believe there iz hesi-
tancy; the Government, I believe, has
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two minds even now. Probably they
do not want io meet the criticism of
the private sector through the Parlia-
ment, by saying that there are public
enterprises whose working has been
very minutely scrutinised by Parlia-
ment and its committee, The whole
couniry will then be in a position to
judge whether such enterpriseg are
necessary.

They are saying that provisos are
there about which references have
been made, But I cannot for a
moment understand what these pro-
visos are. They specially say that
matters of day-to-day administration
will not be taken into consideration.
Nobody wanis to dabble into appoint-
ments here and there. But is it the
contention of Government that, when
this committee is set up, it will have
no authority or no power to go into
all these matters which are necessary,
such as—I would suggest—unit cost of
production, rate of output per man or
per unit of capital employed, physical
and financial programmes, achieve-
ment relation to programme, produc-
tivity, cost of production, price struc-
ture, employment trends, labour rela-
tions, organisationa] changes? All
these are necessary.

Shri Tyagi: They are all included.
Shri Surendranath Dwivedy: They
are not included, as my hon. friend
says, because the provisos would not
permit this committee to go into all
these things, Take, for example,
labour relations, It is a wvital matter
so far as the functioning of the public
undertakings are concerned, Do the
Estimates Committee or the Public
Accounts Committee have any power
today to go into the labour relations
of the public undertakings or of any
other undertaking? No. So, what I
was feeling was that not only the pro-
posed committee is not given all the
powers that are enjoyed by the Esti-
mates Committees and the Public
Accounts Committee . . .
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Shri A, C. Guba: As rezards labour
relations, we do not discuss any indi-
wvidual labour dispute but surely we
discuss the general employees-em=-
ployer relations in the public under-
takings also, That is frequently dis-
cussed and alsp commented upon; but
we do not take up any individual case.

Shri Surendranath Dwivedy: It is
not a question of taking up individual
cases, This has relation to the effec-
tive functioning of the undertaking as
well. So far as that is concerned, 1
do not know which report of the
Estimates Committee or of the Public
Accounts Committee has really best-
owed any thought or has gone into
this question thoroughly and has
ghown that these have been the lacu-
nae which should be removed so that
the public undertaking or any under-
taking that has come under review
functions efficiently.  Therefore 1
would have thought that more power
should have been given to this com-
mittee, not only the powers that are
enjoyed today by the Estimates Com-
mittee and the Public Accounts Com-
mittee but wider powers so that this
committee would have been under no
limitation for going into all these mat-
ters. But that has not been done.
Even now the Government would do
we'l if they amend this very motion.
There are amendments moved and, I
think, if they accept the amendments
and do away with the provisos and
add some of the clauses given in the
amendments, as has been suggested by
my hon. friend, Shri Guha—TI have
also given an amendment of like
nature—then this work would be
really worth having.

I have then to press for increasing
the membership of this committee, A
single transferable vote is there, For
election of members to the Estimates
Committee and the Public Accounts
Committee also we have the same
procedure.

Now, here is a Committee, as I have
already stated, which is going to per-
form an important function of Parlia-
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ment. It is necessary that all groups
and all interests, so far as it is possi-
ble, should be represented on this
Committee. Therefore, I think, the
membership should be increased. At
least, this Committee should have the
same strength as that of the Estimates
Committee. I object and I oppose the
provision wherein it has been gtated
that the Members of this Committee
should hold office for five years. It
has already been pointed out that al-
ready two vears have almost passed;
the life of this Parliament is only
three years more, Not only that, it
provides that 1/5th of the members
will retire every year, That means,
there will be continuous election
every vear. It is suggested that this
Committee should by experience have
some expert knowledge. That is ad-
mitted. But it should be like the
Estimates Committee or the Public
Accounts Committee. You may in-
crease it to three years. It does not
matter, But let there not be any re-
tirement of members in between, We
may elect the Committee after three
years. This retirement would actual-
ly work against the interests of the
Opposition and small groups, As we
find in Rajya Sabha because of the
strength of the ruling party in the
Assemblies, the membership of the
Opposition is gradually becoming thin.
That is because after retirement, they
have not the requisite strength to get
them elected. Nobody can give an
assurance here that our men will
come. That is not so. We cannot be-
lieve in the assurances and in this
manner of proceeding in this matter.
Therefore, 1 suggest the Government
should accept that it should be three
years so far as this Committee is con-
cerned, and this proviso should be re-
moved, T have already stated about
the association of Rajva Sabha with
this Committee. T feel that the Rajya
Sabha should also have the power to
nominate not only flve but ten mem-
bers for this Committee,
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Lastly, I will again point out that
the Public Accounts Committee or
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committees like that almost play a
negative role, My hon. friend Mr.
Tyagi will excuse me for that.

Shri Tyagi: I wmn negative

Shri Surendranath Dwivedy: They
have to scrutinise the amounts which
have already been spent. Now, this
Committee is quite different in the
sense that this Committee should have
the power of a guiding function which
would exercise the functions of Parlia-
ment, if necessary, to take initiative to
suggest changes, alternatives and new
methods for the running of public un-
dertakings, This is what is needed
most and I would suggest that the Gov.
ernment should alse accept amend-
ments of that nature that this Commit-
tee should have the power to suggest
measures for better and efficient func-
tioning of public undertakings. Other-
wise, I do no! think, the appointment
of such a committee is going to benefit
us in any way better than that we are
having, the Estimates Committee or
the Public Accounts Committee.

Shri S. N. Chaturvedi: This long-
awaited resolution regarding the com-
mittee on public undertakings is very
welcome, although it is hedged round
with a number of limitations,

The public sector in this country hos
come to stay. It is growing and will
continue to grow, and there must be
some body to which it should be ac-
countable. Parliament as 3 whole can-
not exercise that close scrutiny which
these public undertakings require.

Today, we hear different views about
the comparative merits of the private
sector and the public sector, Quite a
number of things are saig which have
no substance, On the other hand, we
are also hesitant to say that the public
sector has made good. The contribu-
tion which was expected of it to the
public exchequer during the Plans has
not been forthcoming. There have been
other complaints of too much of red
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tape, bureaucracy, interference and th
like. The management has been top-
heavy, There has been interference
at all levels which has not been con-
ducive 1o efficient management.

The Estimates Committee and the
Public Accounts Committee, of which
this committee is a counterpart so far
as the public undertakings are con-
cerned, have proved their efficiency in
the administrative sphere. In a large
number of cases, they have drawn at-
tention to the fanlts and failings to
which our administration has been
susceptible. And it is very necessary
that the same scrutiny should be ap-
plied to our public ventures, because
they cannot be themselves the judge
of what they do,

As repards the faults that ‘have
been discovered, a number of bodies
have made their comments about it.

The World Bank Mission which
visited carly in 1960 to study India’s

developmental plans remarked as
follows:
“That present organisation of

the publicly owned steel industry
is felt to be wunsatisfactory by
many of those responsible for try-
ing to make it work, It certain-
ly salisfies few of the criteria that
have been found elsewhere to be
applicable to the efficient opera-
tion of public enterprises, and the
Mission believe that it ought
promptly to be re-examined.”.

Further on, it has remarked:

“An inordinate amount of time
and energy is spent by the man-
agement of enterprises—public as
well as private, small as well as
large—in negotiating their way
through Government regulations.
Many of the main controls in-
cluding those over investment and
imports, unquestionably have to
be -continued for the time being
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in view of the overall shortage of
resources. On the other hand, the
Mission has the impression that
the multiplication of controls has
been carried in recent years to
quite unnecessary lengths  and
that many of the existing cin-
trols do noi contribute mate-
rially either to the better
functioning of the economy or the
fulfilment of the Government's
social objectives. The experience
of other countries has gshown the
damage that can be done by ex-
cessive controls exercised by re-
mote Government officials over
the operations of business enter-
prises, even though each regula-
tion, taken by itself, can be just-
fled in terms of public policy.”.
Similarly, there has been comment

about the appointment of administra-

tive officers, who have no experience
of managing any business concerns,
as managing directors or chairmen of
the boards of these managements.
Managerial capacity in this country is
very scarc bably the most scarce
commodity, even more so than foreign
exchange, Even so, the appointments
which are made to these undertakings
must be of persons who had some
background of business management.

16 hrs.

Secondly, the appointment of offi-
cials, service-men, on the boards of
management make them almost a part
of the ruling hierarchy. Prof. Gal-
braith has remarked:

“The presence of officials on the
boards of public enterprises vir-
tually destroys the autonomy of
the enterprise and the board be-
comes a link in the civil service
hjerarchy”.

These defects have been pointed out
and we should try to set them right
because if these undertakings do not
make good progress, mnationalisation
of certain strategic industries in this
country will receive g set-back. Pri-
vate enterprise has its own shortcom-
ings and deficiencies. We know that

1383 (Ai)LSD—9,

KARTIKA 27, 1885 (SAKA)

Committee on

Public Undertakings
they judge everything by the criterion
of profitability. Here the crilerion
should be service. But under the garb
of service, public undertakings must
not fall a prey to inefficiency, waste,
extravagance and the like to which
the other enterprises are so suscepti-
ble. As a matter of fact, with the
advantages that these publiec under-
tukings enjoy, in the matter of ample
funds at their disposal and in some
cases monopoly in production, they
should serve as models to others in
regard to prices, efficiency, the siatus
they give to their workers;, the attem-
tion they pay to their wages and
wcelfare,

The constitution of the Committee
is welcome and I hope, as others have
done, the motion will be passed and
implemented. I have submitted a few
amendments. The feeling has been
voiced in this House that the number
of 10 from this House will not be ade-
quate. It will not give representation
to all sections, Therefore, I have rais-
ed it by an amendment to 15. At the
same time, I have suggested raising
the number of members of the Rajya
Sabha to six, I think that rotation
will not be harmful. The Opposition
parties have some apprehensions, but
if, as pointed put by the Minister, a
convention is adopted that future
vacancies will be filled from the same
group to which the retiring me
belonged, should reassure them.

1 want that a larger number of
Members from our House should have
the ex rience of the working of this
Comm :¢. They should be able to
Jook more closely into the working of
those undertakings, so that the House
is benefited and is enabled to exercise
better vigilance on the working of
these underiakings. T am glad my
view to increase the number of mem-
bers on this committee has been ghar-
ed by others,

I have also suggested an amendment
to paragraph (2) to include the
words:

“to examine whether the orgs-
nisational structure and proce-
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dures are conducive to maximum
efficiency and economy and make
recommendations for their im-
provement;”

What I have said before goes to show
that a number of organisational de-
fects persist, because of which these
undertakings are not working as effl-
ciently as they should. There are
other matters also which probably
will be remedied if this organisational
aspect is taken into gccount, I think
the addition that I have made is not
covered by the terms of reference
given in the body of the motion, and
therefore 1 hope it will be accepted.

Shri A, N, Vidyalankar; In spite of
what Shri Ranga says, the public
sector in India is bound to expand.
The drawbacks he has pointed out in
the public sector are not inherent in
the system, but are due to the un-
healthy influence of the private sector.
Certain traditions have developed in
the private scctor all over the world,
which are imitated by the public sector
fn some places. But generally our
experience shows that the public sector
is coming into its own, giving a good
account of itself, and slowly and gra-
dually improving.

In the last session, the Minister of
Steel and Heavy Industries explained
certain measures that the Government
has taken in order to improve the
management of the public sector and
the recent reports that have appeared
show that the public sector has made
a lot of improvement, and that soon
many of these undertakings are going
%o yield profit.

The experience of other countries
shows that the public sector is a gource
of huge incomes. In our country also,
certain public undertakings like rail-
ways, although they do not come under
the purview of this proposal, are a
source of huge income to the State.
Therefore, I have no doubt that if
efficiently managed, if properly man-
ned by technical personnel, the publie
undertakings can be run successfully.
I am sure that the proposals now before
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this House would help in improving the
efficiency and in belter control of the
public sector by this august House,

The public sector has expanded
much. In 1959 the investment was
Rs. 29 crores in public sector; it rose
to Rs. 81 crores in 1955 and to Rs. 956
croreg in 1960-61, almost the end of
the Sezond Plan. At the end of 1961-
62, it stood at Rs, 1133 crores, and
with the estimated investment of
Rs, 1520 crores during the Third Plan
period, the total investment will stand
at about 2500 crores at the end of the
Third Plan period. Similarly, the
number of public sector industries
stood at 6 in 1947; it rose to 14 in 1951,
and to 31 in 1955 and at present there
are about 65, including companies
where Government has majority
shares. There are besides companies
in which Government holds minority
shares.

The public sector is bound to expand
and so it is essential that this House
should have proper control. I do not
think that thiz Bill casts any reflection
or the work of the Public Accounts
Committee or Estimates Committee
wi'sl have been  examining their
reports and accounts and other things.
Since the public scctor s ¢xpanding,
it is possible for those Committees in
future to exercise proper control and
80 this House desires that in order to
check their reports and accounts this
House should have a committee,

This proposel is welcome, Every
section of this House has welcomed
this proposal. But the powers of this
Committee should not be restricted. It
should enjoy all the powers that are at
present enjoyed by the Public Accounts
Committee and the Estimates Com-
mittee; the powers should ratheer be
expanded and not restricted because
the tendency in these public under-
takings, rightly, is to have more and
more autonomy and independence. I
refer to the statement our hon. Minis-
ter for Steel and Heavy Industries
made in the last session. He says:
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“As in the case of the Personnel
Manager so also I consider it
essential to emphasise the staff
and service functions of the Plant
Financial Adviser and Chiet
Accounts Officer and eliminate the
control aspects of this office.”

“Historically this officer has
often been regarded as having veto
powers over the General Manager
or has sometimes exercised such
powers in practice, I have myself
made efforts to correct this situa-
tion, having authorised General
Managers to  overrule financial
advice when they disagree. But
the traditional prestige of Finance
hag lingered so tenaciously that a
new ogutlook is needed., An aggres-
sive Financial Adviser can find
occasion to intervene in almost
anything and even a strong Gene-
ral Manager will in the end take
the easy way of submitting to
prior financial concurrence with
respect to too many of his deci-
gions. The result may be delay”
and so on.

He has suggested that the control
of the Financial Adviser is to be re-
duced. Similarly, he hag further said:

“. . . we must trusi our public
sector projects to managers with
full authority and accord to such
managers that same trust and con-
fidence which we repose in  our
leaders in other fields"”

He has further said:

“Consistent with these observa-
tions, at Durgapur and Sindri, the
functions of the Financial Adviser
and Chiet Accounts Officer will
be to assist the General Manager
with internal plant waccounting,
cost accounting and financial
advice. In fact, at these plants we
should think in terms of 2 top
plant management, a plant staff
cabinet_ so to speak, comprised of
Chief Plant Accountant, Commer-
cial Manager and Personnel
Manager. But it is clearly under-
stood that the functions of the
Chief Plant Accountant or Finan-
eial Adviser is a staff, not w=un
operating  function. He shoulq be
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and indeed is no more than one
of the trusted lieutenants of the
General Manager.”

This shows that in the management—
and it is rightly so—the powers of
accounts officers and financial advisers
are being reduced. After all the Gene-
ral Manager should exercise those
powers and he should have a free hand
in the management. But where these
powers are being reduced, nalurally
the Finance Ministry will not get

al] reports. I am not wvery clear
whether the financial advisers
and other officers of the Finance

Department would be allowed or be
expected to submit their reports,
wherever financial irregularities occur,
to the Finance Ministry. So, I think
the general tendency is to reduce the
powers of the financial officers in these
undertakings. If that is so, and the
Finance Ministry is not going to exer-
cise all these financial powers which
till recently it has been exercising,
then, it is very clear that this House
should have a Committee which should
at least have the power to fully and
thoroughly examine all the financial
undertakings and commitments of
these enterprises, Therefore, I think
that from that point of view, the Minis-
ter will consider this: that this House
would like to see that financial control
and supervision should be properly
exercised,

I am one with the Minister of Steel
and Heavy Industry that the General
Manager shoulg have a free hand, and
in the day-to-day working the
financial advisers and accounts officers
should not interfere too much. At
present it is true that they do inter-
ferc. Sometimes, mnon-technical per-
sonnel who know only finance inter-
fere so much that it becomes a wvery
difficult thing for the General Mana-
gers to rup these undertakings pro-
perly and profitably, I think under
these circumstances, when this tend-
ency is there, this Committee should
have more financial powers, and it
should have the power to control and
supervise whatever financial commit-
ments there might be. 1 agree with
many of the Members who have sug-
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gested that this Committee should have
full powers to call for and examine
witnesses from all the departments.
They should have the power to view
all aspects of management, even to see
whether the undertakings are run
efficiently or not. In a general way,
they should go into the details, and
they should have a gencral supervision.
In these undertakings, wherever there
are failures, the causes are not inherent.
But they should be considered as
human failures because there are
certain errors committed by those who
run those organisations. For instance,
there is the complaint about over-
staffing in most of these undertakings.
The tendency to over-staff is there.
Nepotism is alse there. Even the
Estimates Committee in its earlier
reports has referred to some of these
defects. I think these defects must be
removed if we have to run these under-
takings in a proper manner. There-
fore, in these matters and matters of
administration, powers to have a
general examination of the administra-
tion must be vested in this Committee.
Otherwise, if we curb the powers of
this Committee under the exuse that
day-to-day interference shoul!d be
avoided, all these matters about ap-
pointing persons and  increasing the
staff etc.,, may be considered to be
within the purview of the General
Manager. Thercfore, all these matters
should come within the purvicw of
this Committee.

Then, from the motion as it is before
us, it is not clear whether we are with-
drawing the powers from the Public
Accounts Committee or the Estimates
Committee. It is implied, just as the
hon. Speaker pointed out this morning,
but I think it is very necessary, in
order to be very clear about it, this
House must decide while approving
this resolution whether these powers
are to be taken away from these two
committees. Otherwise, Sir, a confu-
sion might arise and both these com-
mittees also might exercise these
powers.

About the number, I think the num-
ber should be increased and the num-
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ber of members from Rajya Sabha

should also be proportionately in-

creased, About the duration of
the Committee, I think the dura-
tion of five vears as proposed is

correct, but it should be stated that the
members appointed will continue to be
members so long as they continue to be
Members of Parliament. If a member
ceases to be a Member of the Lok
Sabha or the Rajya Sabha, either due
to defeat in the election or otherwise,
he automatically goes from the Com-
mittee also. Otherwise, he should con-
tinue to be a member for five years.
I think some such amendment should
be brought in so that the difficulty
pointed out by my hon. friend, Shri
Tyagi, may be removed.

In the end, Sir, I welcome this pro-
posal. I hope that no effort will be
made to curb the powers of this Com-
mittee and it will at least enjoy full
powers as are enjoyed by the Public
Accounts Committee and the Estimate
Committee at present., Because the
functions of both these committces are
combined in this Committee the res-
ponsibility of this Committee is very
much enhanced. When its responsi-
bility is so enhanced and when there
is no other agency to exercise proper
control over these undertakings it is
very necessary that this Committee
should be given full powers and Its
powers should not be restricted in any
way.

ot ®rAIIE qeF. IS HIRA,
a7 T T AL AT A ¥ owAr
g ag @g7 e ¥ aw AT TR
1T & ag7 & a9 fawr ¥ aw wmar
¥ fag @) 6w # Awdg geet
§ 9t faam gwz fer E—famm #¢
FUE A F GFE A-——IFY Tg 9%
¥z g & fr aeaTe ® frrd e
faam & ama 5w A1 1 AT =1fed qv
I AT Y o AF &1 g6t A o0a
o T agA & a3 3T T FT HTAVERAT



239 Motions re;

R | T T 3 wifex w7 & fr zar
FIFETT A1 F17 T 74T 2 399 F0f
ST gfezdior goar @ g & 1 TR
M T 2 3 IAE e, dAr fE
q@ A 9gd AT fg3Er it 7 qgem,
®OH F WIAC F1 A9F F, gaqr TaAT
RO &1 grawFar a4 9

WAl WEEA { AT AR 4 T
f& @ Fiw a@ FreaHi F1 F19
I T @ AfEd gEET ArEwar
qEt & o #9517 | R
gomr da7 Fwar F fdd @ aga
g &1 §, feT god gt 23 o &
T FTIT 4T | WX TR Fad g5t F$CAT
o f& 0 FAD ¥t oAy A
A ofserr qFrgza wAfedi F1 a0
HYST 97 &7 7 A1 T AE g7 HoS! AG
g &Far 91 5 39 W % fa7 g0
¥ UF UrEnEA FAE WX OF Ofedw
qQFTIZH FAL a1 3d | @ fET g
WO aefare W 7 Izar S LA
[ ot 7 &t |

wF Wl O F I F AW w7
SFIL FT FfeATEqT Fradr gAH oA
¥ oy & AOF T HAr AR AT
faiy ear fearrn strgan g, WK ag 9
f& 3= 91 9= a9 &1 AaEfy g
g a1 foelt ot fgama & o 7 &)
W §9 &9 &1 fHAE S |/ 9
= § AR wafag dW e & wfas
w9 TaaT e W swe SR @

g &Far

wa% wfafem @A @1 ag #me
am & e w@d & 3o @ sfg av
aw s ag fase frds @, T
R 9 T AT i ATNETEE A
1 aFAT | TFT FAS TF & Adr
Qarar 2 fe oa § o @@ § q®
®ilg qEf & W91 & wWH W IE |
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afz arag & @R fqraE ¥ I
FH FT FTARAT 2 A1 3791 4rfgd
f& @ g7 doitgs F1 AEAF 1 f qeegi
A war ¢ fF Az ¥ AW oag & A
o faagared f5 ofamw owrdzg
FHE AT oA FEAT ¥ T
@ & I gFw 7 A qAr7 g
FT |

W gz o AT & w2 fR g
ArT # waT g wifEn | S SR
o9 F19 £ difa €7 7 3 § 9 o
HTHT FT % Fa7 G2 grav & 1 wwfag
WX ORI FHE FT AHET OF A9
F F§ a7 91 aFar g afz of=w
UFISEH FHST F AFL OF a9 & %
FIAT 7 qFAT g ar e g F W
1 ALY g9 AT §HA g AT T9A F
T AT &)

wH forar & aiw &= 1 afed
qi 9T dl T da9 & fAgrg W AE
T ¢ | AWt Helt wgRa o §O W@
AT RE & IFT FASAT FT EFIT | IJAHT
e 7g & fr faw desr ¥ W
WA FT 1F § g Hod FHS G A
W & # T g AT | e 7g ]
f T FTeEET H T8 31 § F9 A4,
IR e 7 g, I e an A,
I S magy § IAF A9 WAL
T 8, T A B T W TERT
sfaa wa fag WX &0 A A
fas | ag w7 wasw g g ) dav fE
T AT AT § ITE TG A
¥ 7g "asy QU g A ! TWoEs A
Tq AEHT @ g4 g W aiw
Ot TEE WAT F Nl | Ted 9T
AN T F W AT AT FE TG
|H FoAT A4l & | TF a1 & AT
wefauz wvax wEem | wEfage
e W A A AW
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BT 73 H A oA g
T 98 g fF o9 ™ o $&
a1 W T A ¥ 6" ST 6 Sy
TEAT FI0 § q€ T AT | F AT
TATAT AT R AT TN ¥ A {0
Y aur " g fF aw s ma
da ag wem ¢ f5 wifeariz &1 ag
YA wEee gt 9w, #R afy w5
TEET @ wEGAar & fou favwe
FETU A1 HITA H1 I0Q T gAIT | gEiAY
¥q fadea 7 & & /9 qal 9v s
HERT &1 | AT A7(EY |

Fo1 @ @ fF Gode § &Y gHr
wafear § ST 0F SETEETS WIRET
HIf3ZT I FT WX F grav g | "
¥H FUST § WG gl Wl UF TET WAL
7 FET @M a1 aga § =it wd
WX IFH! g9 7 § a9 Ffoarg Gav
grit | wwfaT s g% @S 1 garen
2 @1 g0 ¥ wTH HTA FY JOUTAT FY
Zar wifgu W I9H A G AT g
IA®! g WA 91{ET | 95 Jg 4@
ary fF &7 %49 9g FUE q1 AH F
WX T TFIR T =7 a9 I ¥ W
FsIR P EFa & | K awmar § e gw
9 YFTC FTHAE AG g a9 |

X fora ot gTwaar A w0 f6 oqw
# ag @ gy 5 agr o FSgRe
% gfee & N Wi AT 39 | 9\ g
¢ f5 w7 aw 9 wEE F 5T srEE
€ =7 & aga @1 A o|T a7 § faw
%Y ff ww & § F5qET F 1| TR
& W0 I § G99 F@ § WK FO
£ 37 1 &1 w7 v § | wafog =
& gfeser gara a@ g g
ufrq gatior gfesor i qwt ama
T@ U FH ST @A g0 | I
W e & O geva fagia g s &
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WTET §H F1 FOAT EN1 | oA qAGA
fagtdl & s afz gn 937 at fafma
® ¥ g¥ ag At o3 m fF 99d g2y
% 39 3f9q =qw &1 Wi a7 Ifaw wan
¥ gfas 7 g 1 3T o fFew a7 @@
A TG AT I F A FH FA AH
& gt sfaa wagd faer 1 9@ w1 39
faer w7 9t @wt €2 o o gaET
=y & ag i g1 | ofedde & oY 4=
a1 @ A w19 91 A A0 gt §
A IEH FTH FTH A SN
€7 /1T F9 &1 W 7 2w & wfy
FFIATT 21 | 99 59 a9 aral 1 @ §
fou qu wrefaay %7 59 FHE F 9 |1
gow gy ! 9w 9F T 4 39 F T
G g faq mr § & oy A ¥ Ew
qF g0 AZ FAE T FH FT F4A?
qafas weEfeEm & I #A8 TN
v A #R2Y ¥ av=y g forar g 2
“(i) mattery of ‘major Govern-
ment policy as distinct from busi-
ness or commercial functions of the
Public Undertakings;”
ag a9 7 R & wfasre # A g
AAT AT qIfFET F wTaTC 9T FHET
T § afsr ¥t madde afasEr s
v § dgt qEw Agt ¥ 1 fee
foey & . —

*“(ii) matters of
administration;"

#=H Wi 2 2 & Gefadigws w1 ogt
a+ ara® g, fedr oF s §
R ¥ amr w1 wrf wer @ A g
e o dfedew WA awT
TTETAT %1 ATAT Y Twdr o7 fF 9T F
frg Sw1T &1 9E d1E fasT @ § WX
Y IAFT  EAIH AT §, ITH WA
®% srarfedwm, aoser § oar A
o ag Wz it i & A wve ¥ @ 9T W,

day-lo-day
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Faemd Gfeiza #d & fag A& @
qEt 7§ FAAY F A0 T FY 941 AYST AT
@ 2 a8 A0 quA A AL "wEv &) 9
qfezien wHd & Z 3 FHI A AE A
aY og fasw saTear w41 A1 91 @ T AR
€9 YT &1 fq9y sqreqm &7 T T
arTd g7 v oy saem 3w fAT w6
a2 fraae & feam F ag
aig & fr od genaad gif g
qreqd § A erEir B B oag
FEqEAT A3 A

drgdr am saw oy fadt g5 @ —

*(iii) matters for the considera-
tion of which machinery is esta-
blished by any special statute
under which a particular public
undertaking is established.”

T TF &474C 399 A T AT )
o S T FEIT H &AL 2TAT TE
ag |T% e F7ar ¢ v awr =g
T TG E | FEIT W BT AT GT
f& wifearite # ot F52r g0 a@ 99
G FHI § WAT i/ ST GAlE FT
wfew & s s & ar ag sw@ A
wfa & R & ) g T WA |
AMT F § ( AT G FT GG F @A
ug $1§ ag7 w3 fawmer 75 §

T9T @91 & ST 979 @S9 "WrH
Y gAT FF §AT & AT I qES 0,
a1 uT 19 &9 & 12 AVF F91 A1 A
& AT @A AT § FHFA T5W qAT
/AT T A6 TE agw AET A TF
AT FT A1 FET R} IW AN H A oqi
a3e wian, § %t g 5 A7 ga
¥ a @ A7 A T F LS AT AT
HATA T A 87 AR 9 7 Ad
Ia g § qE o9 @ I AR A
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qet ¥ WA 9T 77 wEEfET A
9 7t a=Ar 1@ 1 ZafaT 57 ST a7 A
F5a1 7ET &)1 w=w1 a7 A0 fw qfeenza
FTHET WEEET & &3 A vaEfaw
TFTIZE FHS FAT T 3 AT HALT
a7 e AT =ty fF asa A §
AT agn A A7 7w faw v
qafa® gFFIA AHE FT FAE g IAT
#7177 uF fagg qug F faw agr @
7@ e AR 9E frag anr & 4"
| & AL qg FHIT q=A AT )
T AFTL AT A1 OF TR AT & T I
drar & faq Frar g s ov .§ 939
937 & from &% 373l 9 9 UF
fafesa a<®r amr gam g AT 91 0
G F AR T aG &3 § TR
347 ¥ wraer g0 & 1 A A 7
ST g 99 W §H 9FT 7 19 4@
HGACT AZT o1 FFAT & FAAF AT AT A
w1a 1, ot oy o1t & 31, a¢ 77 W AF
§ 99 1 4T B AT FFC FT
woaT @, wfwy ag a=8 e fF
I GOAT WIAT IW I & AR
Fqmfas A a5 qpT A AT @A
AT sydr fomd 97 w3 o ™ S
saTZ F9eTaE fag g1 &4 | gafag
forg 9#1C § gATT =T IAT FE AT F
99 T 8, T9 AFI H AT AT
1 v e g

o4 I¥ g < a1 547 fR aqemar
AT 83 AEfE I W E 1 A R
2, A el & 1+ o a9 § Fmgm
1w ¥ av € 2, TART 47 w1
TRvE, SERF™ ®ITW  FARVA
ol gfewm QuraTgw Fd e, wife,
TAFT T AT AT T & 7+ F
Q3T ¥ aga A1 FEdTT g § I
Fr®T g @ | Frrdt Fra ot ad ek F
wEr g, g i F ff s Qe
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[T FTeTs ]
¥ AT N TEAT G4 a7 59T e
LCHR N PR E - I e ckn c e n T
st fomm @8 gm0 mai ug
sfqw: femr faa wevfani F v
1 AL FOM T2 HTITT TR wiEA
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At 1 w1 T 2w AR A
¥ T TG0 T F1 AT, TH T2OA F AT
T fazga fafer 78 2, 73 7% =g
HIHAT ATT 99 T FIE {93 qET
g
1¢:36 hrs

[Mr, SPEARER in the Chair.]

W WEIEA, ATIE ZAT A HAT
wRI=RY & fAagw § v 9t 35 fa=r ow
9T AT w2 7 g (67 § Az aga
3 & A1 A g oFf FaET R aw
fa & o 1 ag7 sm 2§ wwmar
g o Suw e 7 2=y amm e avaT
& ©F 79 Iufega v faar gafm
T F1 09T IA 9 &7 &7 G4 FY
siform &1 £ o7 5= & fam fogr o
g A2 | 5t g9F Eve A1 § AT

T A oA woq fr=e g9z fFa @

W9 3T FAF T § 75 T5 ART 7 A7
fa=re g7z fodr & o1 & a2 frqas =
f& ava w1 sEafraT ¥ amae
T AA g7 afrada FvA aifad
afz ag, afrada 4@ faq w41 ag @
§¢ T A ot savEr AAVATE ERT
afaa sw feafr & oft 21, i ad &
WS qF AT AT Y E | AT 6 0§
& ot a1 W= fea g v A aw 37
q & fFr s, SfF 72 fror w5
1 & g fomy fr = 9T weser
et 1 g o wme & o= (Far o @1
e amianafi i oA dn 2
W a1fzx g far s@a ade o a6 g
FT E, 7 70 o fafemg aron §
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a9 ¥ qF uF am W1 Iy I
WA WIS FT FAAT FT A7 & | gH AT
o s & Ads 57 A A1, A ST
fem & At § g am @ w2 ¢
f& gridz weifem 39 & weET &
arAr afzd | H a2 wwg o fE 9"
gaT wewTT & AtfA fafema 2 fF garar
STEaAT §F27 99 ¢ A aafaw v H
fau fawiw sm & fo7 fFr@m §
a1 FX AT IT A FAA FT AEAIT
FaT AT OTAT 1 A STIAT AFIC ATy
g 3 gz w7 fv gw W # agT w=er
F9 FF fear a6 § W1 W wRaz
¥ ATE FTE AT FT wowfAam
&Y AT, T THTL § 39 F7 FgAT & FHOAT
g ff & Toifas a9 & W aeeifas
ST E1 & HEATET OF AT AT WE R |
TAAfaE T T T g F s
o7 3% T2 & | T UF ¥ JUAT HOAr
T § | S FTH gIETFT g TN G
FTHFATE | TLHTT FT FHTH HAT § |
IR &F TR 9T § qars & s
W1 gut @ & FEH § 7 A
QEae 927 aTrAAT § waRy § wmife
W H agT T aF HATH TG v g |
TF T HE A% | qg WY FEe1 F qATH
78 21 @ & a1 qafas AwTaT TR
# AT AE &1 A & Ag qG AT A
& 1 Foedt wToT § ekt weTeT g g,
agr qATH FAW § | Afwa (gl TR
3 FATHT ITH S, HATH AT A AT
QU JATH G I FiE IA T AT
o w &Y afdfeafa § | sofod #€ 0w
HATEA & H¢ g GHAT AG FT AR ¢ |
& oqF wifa &% 1 @Y § wuan wF
sfa 9% A@Y 81 2@ ¢ | g7 Ag S heAr
g &%aT @ 99 & WA #7124, qHT
fo@ smaT< 9T g7 3§ I Ay TRy
area %1 " fafea g o 39 7§
fafrm s af@ o9 a9 & |
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T @, fom & o A1 $% AEeT T
¥ F1 e 3w F wma 9T aE @R
FH FT HF | IR |

Mr, Speaker: Shri Banerjee,

Shri Kanungo: May I know, Sir,
till what time will this debate con-
sinuc?

Mr. Speaker: That 1 am enquiring
trom the House now. 1 was asked
again and again to fix some time. ]
thought that the debate might go on
for some time and then we will decide
what time is to be allotted to this
debate.

Shri P, K. Deo (Kalahandi): There
are so many Members who are likely
%0 take part in the debate.

An Hon. Member: Four hours more.

Mr. Speaker: Don't the hon, Mem-
bers feel that the same points are being
made again and again?

Shri P. K, Deo; Every Party has
its own angle of approach.

Mr, Speaker: Of course, that angle
1 will certainly allow to be brought
before the House. Then, tomorrow we
might conclude by about 2-30 p.m.
Will that be all right?

Shri Radhelal Vyag (Ujjain): TLet
it go on upto 4 r.M. at least.

Mr, Speaker: There is one thing
that I have to disclose to this House
that certain hon. Members have got
engagements tomorrow at 5 O’ clock.
They had not known that the ad-
journment motion would be admitted.
Therefore, they had fixed up certain
other engagements. So, they suggest
that the adjournment motion might be
taken up at 2-30 p.m, and finished by
5'0 clock—those 2} hours that are to
be allotted to it might be taken there.
We will try to finish it by 2-30. It
there is a demand, we will take it up
afterwards. Mr. Banerjee.

KARTIKA 27, 1855 (SAKA)
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Y ®wo Hlo amWl : Weusy AT
# g w321 & fomo w1 v Fan §
HTT &1 777 E01 i 20 929 ¥ 41 91%
gz wifor 777 st 77 § fr foae) st
g1 AT, 47 979 39 954 § AT A 39
el &1 famim 21 1 w5 & @@ faw
TG Faedl § 36 feewwra & wr foar
2 SR A Em A ¥ 3% qAd W@ §
w1 o Hduea W dw fgm @ §

# gwwan g 5 W< ww a9 A
AT WYL TS GET FT FIRT T Y A,
a1 g weel g, g & @z oY a8
"ggE * § i+ fad @ owmw #§
& 78, afes g7 o " § A /T
FY STET AR gt Sifed, agifs aF
W1 S & A gU ARG AT AT AT ]
91T Tafad I8 &' g SRt 4y
& =fgd 1| &, gw aEd & fw d=t
gradi #1 oF foelt gt #HEr a7, o
®1E &% 7 g1, aIfF ag 7 Fer o @ %
Y T9T HIT ST 5T § 526 OF 919
& &3 wwa | foez o, S fr 39 w-
A weedl F g &, T@ qTRe 9T ST
faarz faar sma

qafas we@lmg & art  #,
foT #1 g0 UL AW Fed &, GAR
o Gl o7 7 @ a1 fR § <fawr
s fafedsr €, @9 @ g | afsT
oq 29 Fgi 0T 1 F33 & fag O g,
@ 3w N A Aw R § m
fasr £ 43 ST 7

- =

oY T ; TP 9T AT AT 92
g

st Wo Wlo &AW : MAN WM
& wamaTs g, W & we o ag e
FaT g fe g M A G aGE
qEIATE I & W A AT ¢,
&t e g & fawr WK faww
ufard § | NIEaE d¥eT # I W,
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[ 7o Aito wad{)

qr w1 79, AfeT W< gn 9y § F
T FF GA W I FAATR HT ATF
ad, a1 39 Il & fawre F@0
wifadr g

g 20 ¥ A1 g FTCET A7,
T Afagwen F1 FTeTn a4, Afew
g 39 FT qH qoad g & fF s w
™ ®H F ST A & T g |
forggrs & o q § AR AW M-

T, efgmm fem srerem,
ffeqqr T #TEREE, WY
gfeqr  gresrwd, WRE (@R

FTNIA, §29 Igegrsfan FTERT
W wme tew davA dw wHvE
F1 @1 T & uw ae § # femmm
o fafugs, W@ g s
fafags, dsmm o fafws i@
) T@r AT g 1 g T g AT A
f& @ srEm @1 | § @ o,
¥fer faz fema w0 & a7
I &1 #41 AE @ T ? e &
i xifes 1 @ ¥ afaw &
gy fear man 7

oY A : feregey 3 3 &ifaa

Shri Morarka (Jhunjhunu): It is
included.

Shri Bade: But some are not
included.

Shri §. M. Banerjee: All are not
included.

Shri Morarka: All the limited

companies are included except those

which are named.

st ®o Wio TNl @ A W a7
A F wawi@aa &
art # st gare femmr At A gy
ge | afe oY gy &t g @ w7 A
arfgd | w@ @ EwAd gfewm
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f& gafas dwx 1 gzl #
ofefag=t o9 o 39 # FToum
CUNE AR B A o o
B9 IW a1 ¥ oo femwi ) 6vE #% 0
YT F@l AT § 7 qafaw §wy
Aufwfage  § W)X yRae d3e7 2
9 & awwar g f $9 a3 7% qg A9

AU

ATYF I FTERET FFAA®
12 3 W H ag K SaAra #7 wifea
W ¥, ofelgred & femmr #
G TH a1 oW ®1 FifTm & oad
f& 37 &1 wrfeea &1 ¥ g | o
HIEE SO &1 qaTes fagr mr,
8 3N & AN I A0 F g9 F
&g, At i afardt a & aigwy
¥ odm @ F7a 9 1 & g7 A @
&1 =g g, Afew 3 Wi 3 @ 2w
w7 W gE wEArd ¥ qETRT a9
faera, mfzfew foa 6 smew e
¥ ATANTEASH AgY eFl Afed |
HfeT I 9 & 219 § A1%F Gy
w1 ATAETESE SEET |9 & 7E, forw 7
e 4 gwT f& @ga & O¥ FiE gy,
foe &1 fo%  ¥® &=A & ft 9 o
wgw @ gg )

Sl FATHATET a0% § §9 2w % 69
® o Wgy § | ofew weefvw
& 714 ag A g Wfed fF forw w wdy
Awh 7 7w, 91 g wg ¥ fem §
w1, W AT 1 Niqw [ w7
TR &1 IW B €T W w1 39T
T AT T a7 % q@iAe wifea
a1 faan oA 1 5@ fawg § Aiure Y w0



241 Motions re:

a-AR et g K A =g fr &
& I IET Fg, afed ag faara g
a & fF agt o faaw ot aF @@
WHEACH §, TR a8 I &1, sz
AT EL, AT T A9WC @Y, d
ww fems wfeat &1 § F91¢ T e
&, foraelt a7 agrd femer 3 wdw &
T E § | I A A e Ay
w17 39 & ofwfaqdt § #1% a% @
T W gw 9 Aata # oI
1 ¥ ofefmddr & wram &, @
g T g | F N weARe} ar
T2 ed F1 gfaaT ¥ &, @ A+
SJUTHT A1 (& FTEIT g7 A6 g1
fra< a1 a9 47 9= 1 faaa ¥ ofeaar
s 7Y, g faeage 19 aw@ gem )

TREE TR & §H1 GEET
A F R AfRgEe wwm §
A G 1 qg I A @ e Hfaw ¥
g v o fF FAfEe qaeaw a8
RIAT W FE e § e g
FT A ¥ AT SFEWTHT AT @ 4T,
areaa § ag agt & &Y €Y, Ifew gl )|
Faw qdrEw e o, i ge@
Y St 39 #1 fegmma & w4 ¥ @y
JHEEHR F & F @I F IAT
& guaar § 5 @ ¥ ofess dwT &
FZATH R WK W g # AT
&R ¥ a8 Fg1 w1 A faw @
f& dw as  ofsas T & W
g AR Foam, wfafden dafe,
A-Uiwfag=t, & wgw gwed
T OEAGT f WK WX AT W
@, @K e, @ WK I W
AqIATES FT §, Wiw § FHAAT
f w9 a9 t2 d92< v fawra A€ €A,
R AAAT TFA ALY T, T4 AF
W H FaAEE wWifgd & @ awar
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& W F voar AR s gy g awd

A »

WE A% @ iz | 1w
AT F IR AFer o g fFag
foF a7z Y | w A faF ST @,
Ny gfFswmRamaard
1T aXfaF a1 F ), Y 99 =X F
T Afeww §, FfFT w FE AT
dord g, AT ag T E AR g0
wrfa 747 a9ig & & fir=rs & s
e # ot srar g€ AR o & fag
HAZU T AT ST FT ) T FT AT
¥ EEET #Y 98 grea i g ¢ agt
Fr sfAfEs & 9 # ArAg aee)
&7 e Aqrhfaa o S w9 § 2R
AT wZE, 4t ZET I, A 39 At
® AEE F A9 T gET H @T a7
Rrecic B E g (A f-Ce0 S £ irc )
¥ faa @ [fgg

A7 & FOOREY § 9 ¥
frae g &, formr awg & 9% fadwmm
g &, 9ud A § 39 FgT e |
feeam # 7 W= wfiEl &1 w491
R 7 €A wRfagl # FH
4 WIIHT g § X FH FT 9 T AT
AR gT R AT AT E
TF TE WISHT #T & T FERAT 2
fa@ o & | ¥ uF ufea e N
W WA & a3 g AR W owa g g
|1 o 7 A9 7 F7 A0Ear g, 9
< FRGITA FT TGET a7 gy m,
fafew ffear Freaw 1 2Rk {femw
A< AT FTEICAT FT 9T | a;i
ag wow T fF 3787 @t g sor
2, 9% ST F1 qTET T gy w@m
garé e iy a & 9w §, g o
§ 9T q W @ fFE ag & awar
Y 92 € ag WA 9 FifE HW AN
I GF AEEAAFTIEI R I FRTE R
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[t 7o HYo FAff]

T T P AT IE 3| w7 F O
WA E | o9 50 @ F 4 fog
A § A1 AN AV HOATATE FIH FT
Wi o @mar @ W7 F dar 9 aw
9T & 1 9T AT A van g fF oo fe-
Gifes dm 2, ot fewrfze fafaew
£, for #1 3 oy o @ 9§ gy
W F faa 7 awm FEgEE a9
W E I Wag F A1 FYG ga g, AEr
# faow fer @ G w
g | W TEH ATEIATE EF A 9
a1 § wwwar g & gt 2w § vfeaw
§FTT §T THAIAT F@ETC ) AT | AT
I & & fF g T W gy A 0w
g o & sweardt T ¥ Eie a7
AT T O F AT AR €
W FHroETEr g @A g, fom &
ot aradt j H gk & o oEE A fow
W st g A gd @ Ak W
A g1 991 ¢ fF awrsaE ar afomar
w1 g W I§H g E@OF SEyl H
T AT §, o1 F9 d@ T WEHT FA
¥ @0t F1 AT A T S wfe
g ®HE @1 a9 W T6E §79 479 W
A F R F AR TG
Wt @, A FAA ar qfewF o
378 FHA F TWATAT B AF AG |
g F98 gl uE & afsad dex
meEfTm N aE A 2 oW H
aw T 2, fedw % aga @ 9
T E e qo e WK gt
T IEHT 2@ | AfFw @ WS A
¥ 9t g & a9 wmamm e
Sl % Awfar F1 areaw &, @ A
€ f& &7 are 770 99 $¢ 1 97 o
grT ) w9 & W &1 dW o' & fay
@ @t T g, W
gifee F & 913 I9 9@l 1 ®EaT
Ui it
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Ffd T warar & a7 =rEr g
fF o = FHET FT B faaio fear
arm S afeAw deET wefEm
FTIN TG G, TAF T AT IAN
AL | W TH FTOA F aF ALY
F R %@ fr oFg awla
A gt feuride 49 9= @ &, faw
TF ¥ % 9T 99 @ g,
aiF & fdf@a £ F90 §, fem e
ace ¥ faw A= & 89 fece H
eI EAI, TART PEER H Y wT FY
@ faqr mar 1 A A 2, T e
& AR ST TS AT T AT 9fgg o

sefgae foma & am w7 3
& s & 0 1 qE Fay omAv g fw
& Z ¥ d2 § 9g FHE WA | AT AT
{efegga fomie &1 q@ | w34
o e & ar WO § 91 ream
2 ¥ Sz Atz o wRT H §, o
sea fafay & weet @ @, WY
"EET & AT H § T/ I AT A
g & a1 ag feargs 1 @ wew AW
sefea frafa ooz F agd | W I
F1 3@ FT qA qroa gar § 1 wrfEe
W Frer qar & 7 o A & g
o f w2, o A afr
1 #1E a9F &Y T g, o w aw F
forg o9 89 ¥ & &Y AT 94T @,
ga® at fraafaam 2 faar s @ W
S wEd § gfAaer gr §, e g
faar smAT @ | URIHIH FHET & FEA
& qravE W1 W9 TF TR SR A g,
ag gafaee It 7l aArE TR )
= | W EG A4F § mfeF-Aeg T
#1 fear w=g1 &Y, ArEATETRE T
@, Ffwifa  gfma W foe
from fadr @1 #190 £1F a7 & AW FFav
t 1| W wfes wogR W foar aue
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QA EE Frreray 7 g | R fre
g A 1€ EAI AT g At  ar
IUY GFFT ATL A F @O0 | TG
w0 St 7 Ty @ afaw wre fam-
fris & & g = & 1| F wram Fw
g 5 i w1 afewm w0 dEd
gU Al % @9 § uAv wegr o
Frw famm s fow @ i gl
R 7 & AW 3 greAT T F
fad oF faara 21 9@

A gEg T I Y AR
o9 T qgEy A w7 fF a9 % @
Yt waE @ gefw ool ot &, 7%
qfe® 9T ¥ ot d=  w®A carew
TIHET 9N AN | W AR
FN AT AN €,  TART LI T (R

-

AR I, TR AE FEET 7

THET H AW FIar § Afdw
I Y WA g & §927 & Es Arar
gFT wifed | TEs & Avg oAvw amt
1 & AT A9 S qfeqs dH T fa-
a™ Fd 7, A1 fawE g@EEn &
A9 § A13AT A¥ET &1 IEZ AT T AT
g |

Mr. Speaker: Shri Jashvant Rai
Mehta, Shri Sinhasan  Singh, Suri
Venkatasubbaiah, Shri Gajraj Singh
Rao, Shri Heda.

st gar  (fremamarz) o seme
wErem, 97 ad ¢ g s aEr
AT ¢ Wl TAE 39T TR & =1
W@%lﬁ%m%mﬁaﬁﬁﬂm
g % o weam@ & g § Ao 3T g
%uﬁrmﬁmmwgﬂ%
TEq: A gy A gAr @ 9 fAY
frer Y 1a 2 sfaa /8 3rm ) %
FITCT Ty A1 wAAATAF 4 A FTF
ot sfwary 3, it SgF &, IHH A=2L
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ferr e g AR @ R ¥ @
e A wafa q@dt w0 3wy
wel AT g3tad @ 2 5 ame
qg SEE @ q9T H OAY &a T @)
A HI FT TF TV A | I &
AT I § f Qg g T g
& ¥ ag w15 &Y ATTAT | FHET FT07
18 ¢ f% o3 are ¥ g #7 ws
T & ST FEcas § qr A @ g
A & IT /T FT GO o feray v @
AR I8 a2 & T Y qg wTET q4

...

WEAA WNT ;AW AL WrTH
FZT I 77 waq & fw ogw ¥ qows
F o o & 1 g A w1 guw
adg iazargrsasfard

dgw: @ # o am gt @
fe =mo HR, ...

weaw qgRw c gd O fF oSG
@E‘I’T:gl‘?ﬁ'l

wea WERY . AMq F@r & R
&< ferar o &

sft g=m: #3 war & fr & sm sz
g fF mreer won & a2 A o7 s
1 aqw wEr T 0

wEge WEEW | TAT 7 Figd |

oY §¥T: IR A7 AT =
a7 T & A1 g @ AeAe §
TR 781 297 & | I9F a9 H F waw
F< g a6 o s @ wea w6
T & ag 04T & o fF g8 A7 w1 q9r
gal geq &1 o HET g A g9
ST qg W1 AT WA B, @ AW
agm W s Tar A frard A @ ag
T T
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wT At 5w afafa # qrae 4 af §,
@ wfasr g7 13 &, 99 9x we & "
£ | "wfEFd F Wy § gaw we
%3 fzo foadaia 3 wAfes #fzargai
imfm o 1 megr g &
sTaeAA |t ar oy gfafy o &, 572
& wfgsrd ov goFr #¥ wa 4@
g | 9T & WA TRl T OE 9
wrafa 35,4 @ 1 & awaan g f San ew
geTe # I ¢ A surer qAfaw ¥y
afen saren garfea @ fF s w0 &,
At St A wfaE grerem afafa
¥ 1 vt afafy & €, 3 w3 fed, aff=
wag §1 § ¥ wfafy GHY g
RN wr Fw qire f frafaame ¥,
T F 7 ATz & AT & u At
§ & TM 9w oag oww @
g ft g swEER |eAT 9fEy, ud
TaF F1 @1 fasran s anfza fF
FTW 72 FL IF { T AT A7 =
wiafa g wfgwe 2@ & araas «f
9 7 T | a8 FH ¥ qfafaan @sagr
YFCEFTA 8 | T AR A AW, T7
¥ ¥19 2, SAFT g7 FUfT F7A1 @ qHAT
R 1 3z ¥ g1 g1 @ 5 w9 fnfem
¥ fzg g | gg T graFar 2 f gw
wfufa #1 ag a9 grn fF of e g3=¢
H o7 ot Feafer & a1 91 I E @
@ fms @ @ g, & a1 @,
I & a1¢ ¥ A4z Fulg weAr faog 2
W qrFaw afafa sasr fifg & @y
¥, geng At & A § 7o faare s
¥ Tt Frar sfafy, 9t w2 @
For 9% Ifwa Z0 F gwr @ W Fi AT
wifaa 37 & faar mar &, 999 ak &
oo TF FIfET FE | §H qFTT FT
faror ot &) &t & 1 T & e
ofas qo= F=m & a1t wfeww o
afafa &1 @ < s afafa 9% swwaw
wfafa & mfewc g & AR

Public Undertakings

W ] T AT gEET A &% WK W@
¥ @ &fafs s O w=dEar
N W g @aAar & 4 weR
®W ® HE qGH |

TR WERY W19 FF A @A

SR ?
srEET: SArEr

v WERT : wE fafae agd o
qHEHz §T F71 WA & |

The hon. Minister wishes to move

an amendment to the motion regard-

ing the constitution of a Committee
on Public Undertakings,

Shri Eanungo: I beg to move:

That in the motion, for paragraph
(3), substitute—

“(3) that the members of the
Committee shall hold office for the
duration  of the present Lok
Sabha." (Interruption).

Mr. Speaker: Objection was taken
to the period of five yecars that that is
not possible. Therefore, the amend-
ment has been brought. It is only for
the duration of the present Lok Sabha.

Shri Ranga: Three years.

Mr, Speaker: Whatever remains.

=t g ame g A fe
Y waT” AT graT a1 ag gae & fay
ST g |

WEUR WA g, ag gwam & fad
ar g, afe st at gaar &

17:01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
November 19, 1963/Kartika 28, 1885
(Saka).
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12 U. N. General As-
3 %l‘l;‘lr:l;;;dfor Army sembly Session . 62
41-42 . . :
13 Wage Leard of Engi-
4 A&?gmml&lroadcas:er'. P neering Industry . 63
1s Indian  emigrants to 14 ALR. announcers . 63
U K. . . 43-44 15 Code of Dlscxphne for
16 Frigates for Navy . 4 civilians . 64
17 Sino-Pak  border de- 4 16 Mass Comrnumcntuon ; 64
marcation 44-45 17 Manufacture of tanks . 64-65
13 Regrouping of \q]]as“ 18 Sainik School in U.P. . 65-66
in Nagaland 45-46 19 Bharat Sewak Samaj . 65-66
19 l-“-;tt-“r:arésrmon of 'Rw]a;. 20 World ‘Ioumn.lisll
borger est Pahstan Conference 67
0 P ) 46-47 a1 Third Division M.As
m‘t;ldc und C‘on— and B. A.s registered
tribution . 47 in Employment  Ex-
a Supcrsomc ﬁghtcr air- changes : 68
raft 48 23 International Control
a2 '_ Iswar Parhshaia " Commission in Laos 68-69
in East Pakistan . 48-49 23 Persons of Indian uugm
23 External publicitvy in in Ceylon . . €g-70
gafrlcm and Middle 24 Air space violations by
st countries 49-50 Chinese . 70-71
24 Newsreel on C. P. I. 25 Air space violations b‘_r

procession in Delhi . 50-51 Pakistanis 71-73
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WRITTEN ANSWERS TO
QUESTIONS—contd.
5Q. Subject
No.
26 Indians in Mozambique
27 Missing Indian soldiers
28 Afro-Asian Conference
Nicosia . . .
29 Attack by  Pakistanis
in Moyel village J. &
K. . . o
30 Indian Air Adviser in
Pakistan {
31 Arrest of a \Fap wnth
Chinese currency notes
32 B. 0.A.C. Emplovees’
Union, New Delhi,
33 Leeches trouble on
borders :
34 Indians in Kenya
35 Aid to Nepal
6 Per Capita cxpcn diture
in States . .
37 Food prices in N'EF.A
38 Welfare fund for iron
ore workers
9 Indians from  Burma
and Ceylon .
40 Recruitment of p'lots
41 Foreiga lanzuage schools !
42 Foreign assistance for
ordinance factories
43 Engineering labour in
Calcutta .
4 Chinese Embass:.r in
New Delhi .
45 Land for Jawans
46 Naga rebels
47 Raid by Pakistan on
Assam border .
48 Production of aircraft .
Hindi programmes from
A.LR,, (%a.lcutta
1t Delhi tcxuic msll wor-
kers .
52 Welfare of chiudren
53 Sainik schools
54 Defence cxhibition
§§ Workers education cen-
tres in Punjab
56 Film on removal of
un:ouchability .
47 Transmitting station in
the border ar:a of U.P.
<8

Indian libraries in Elst
akistan .

DAILY DIGEST

CoLumns

T2
72-74

74

75-76
76=77
77-78

78
78-79
79-80

80

Bo-81
8 1-82

83

83
B3-04

84
B4-85

85-86
85-87
87-88

88-39
89

89

91-92
993

93
94

94

95

WRITTEN ANSWERS TO
QUESTIONS—contd.

5.Q. Subject

No.

59 Zonal
collieries

60 New Model

Committees

Standing

for

.

Orders for collieries

61 Arbitration of dlsputcs
in collieries

62 Bankola colliery

63 Central Government
Industrial T‘nbunal.
Dhanbad

64 Khas Chalba'pur Col-
liery in West Bengal .

65 DProgramme exccutives
for the A.LLR.

OBITUARY REFERENCES

The Speaker made references
to the passing away of Sh-i
Deshpande and Shri U M,

Thev

who were  sitting

252

CoLumna

9596
9697

97-98

o8
9899

99-100

members of Lok Sabha. Shri R.
S. Rao who was a member of

the First Lok Sabha, Dr. GV,

Tios mall

was

mem-

ber of the Central Legislarive

Assembly  and Shri
akh  hand whowas a
ber wna

Thereafter members
in silence for a shor
as a mark of respect.

Amo-
mom-
Par-

stood
while

ADJOURNMENT MOTION

The Speaker gave his col

to the moving of an Adjourn-

nsent

ment motion given notice of

by Shri Narh Pai rega
the escape of Mr.

rding

Walcort

in a plane from the Safdar-

jung Airport

Shri Nath I’mthcnaskcdfnrlcavc
of the House to the moving

of the motion. The

leave

was granted and the Speaker

directed, with the concurren-

ce of the House, that the mo-

tion be taken up on the
November, 1963.

19th

PAPERS LAID ON THE
TABLE

(1) A copy of ‘Statistical

Information regarding

the working of the Preven-

tive Detention Act, 1950,
during the period 30th Sep-
tember, 1962 to 30th Scp-

tember, 1963,
(2) A copy each of the l‘o]-

lowing papers under sub-

101-10

112-16
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PAP RS LAID ON THE TABLE —coled.

section (2) of section 16
of the Tariff Commission,
A“) 1951 —

(2) () Report (1963) of the

ariff  Commission on

the continuance of pro-

tection to the Automobile
Spark Plug Industry

(1) Government Resolutio
No. 8 (1)-Tar/63, dated”
the 27t September,
195" ' i .

(i1, Government Notifi-
cation, No. 8(1)-Tar/63,
dated the 27th September
1963

(fv) Statement explaining
reasons why acopy each
of the documents at (1)
to {ur) above could not be
laid on the Table within
the period prescribed in
the said sub-section

b"":') Report (1 63) of the

ﬂp Commission on the

contmuancc of protection

to the Engineer’s Steel
Files Industry

(i) Government Resolu-
tion No. 7(2)-Tar/63,
dated the 27th cptember,
1963 . .

f#"  Statement explaining
the reasons why a copy
each of the documents at
() and (i1) above could
not be laid on the Table
within the period pres-
cribed in the said sub-
section . . B

(¢) (i) Report (1963) of the

) T)ariﬂ” Commission on
the continuance of pro-
tection to the Piston
Assembly (Pistons, Pis-
ton Rings and Gudgeon
Pins) Industry

(#) Government Resolu-
lution No. 15 (i) Tar 63,
dated the 24!:1: October,
1963 . . .

(si) Statement explaining
the reas”ns why a copy
each of the documents at
(#) and (&) above could
not be laid on the Table
with'n he period prescri-
bed in the said sub-sec-
tion . . .

[DaiLy Diaest]

(3) A copy each of the fol-
lowing Reports under sub-
section (1) of section 619A
of the Companies
1956 t=—

(1) Annual Report of the
Mazagon D Limited,
Bombay, for the year en-
ded 31st March, 1963,
along with the Audited
Accounts and the com-
ments of the Comptroller
and Auditor eral
thereon .

{7} Annual Report of the
‘Jarden Reach Work-
shops, Limited, Calcurta,
for the year ended 31st
March, 1963, along with
the Audited Accounts
and the comments of the
Comptroller and Auditer
General thereon

(4) (@) A copy ecach of the
Notification® under sub-
section (2) of section 7
of the Employees’ Pro-
vident Funds Act, 1952

() The Employee’s Pro-
vident Funds (Fifteenth
Amendment)  Scheme,
1963 published in No-
tification No. G.S.R,
1401 dated the 24th
August, 19063 .

(i) The Employees’ Pro-
videntFunds (Seventeen-
th Amendment) Scheme
1963 published in Notifi-
cation No. G.S. R. 1433
dated the 29th Augus'

1963 . .

(b) A copy of Notification
0. G. 8. R. 1605, dated
t'he sth October, 1963
under sub-section (2) of
section 4 of the Employ-
ees’ Provident Funds
Act, 1952, extending the
said Act to the distilling
and rectifying of spirits
(not falling under indus-
trial and pewer alcohol)
and blending of splms
industry

(¢) A copy of the Central
Apprenticeship  Council
(Amendment) Rules,
1963 published in Noti-
fication No. G. S. R.
1465, dated the 7th
September, 1963, under
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PAPERS LAID ON THE

TABLE—contd.
sub-section (;2 of section
37 of pprent;ces
Act, 196:

(d) Acopy of Government
Resolution No.
WB-5 (16)/63 dated the
27th  September, 1963
accepting the recommen-
dations of the  Central
Wage board for Jute
Industry . . .

PRESIDENT’S ASSENT TO
BILLS e ® s

Secretary laid on the Table
copies of the following Bills
passed by the Houses of Par-
liament and assented to by the
president . .
(1) The Export (Quality

Control and Inspeetion)
Bill, 1963 . . .
(2) The All-India Services
(Amendment) Bill, 1963

(3) The Institutes of Tech-
nology (Amendment)
Bill, 1963 . . .

(4) The Special Marriage
(Amendment) Bill, 1963

(s) The Indian Sale of
Goods (Amendment)
Bill, 1963 . .

(6) The Warehousing Cor-
porations (Amendment)
Bill, 1963 . ) ,

(7) The ‘Dramatic Per-
formances (DelthepeaI)
Bill, 1963 .

(8) The Limitation,
1963 "

(9) The” Constntut;on (Flf-
teenth Amendment)
Bill, 1963 .

(xr0) The Constitution (Six-
teenth Amendment)
Bill, 1963 .

(x1) The Personnel In}urles
Compensation Insurance)
ill, 1963 . . .

(12) The Major Port Trusts
Bill, 1963 . i :

B:Il

[Damy Drcest]

CoLuMNs

116-17

FOR GRANTS (GENERAL)
FOR 1963-64

The Minister of Finance (Shri
T. T. Krishnamachari)
presented a  statement
showing the Supple-
mentary Desmands for
Grants (General) for the

year 1963-64) -

DEMANDS FOR EXCESS
GRANTS (RAILWAYS)
FOR 1961-62

The Minister of Railways (Shri
H. C. Dasappa) presen-
ted a statement showing
the Demands for Excess
Grants in respect of the
Budget (Railways) for
1961-62 . . .

EXTENSION OF TIME FOR
PRESENTATION OF
REPORT OF JOINT COM-
MITTEE

The time for presentation of the
Report of the Joint Com-
mittee on the Constitution
(Seventeenth Amend-
ment) Bill was exten-
ded upto the last day of the
first week of the next
session

MOTON RE: COMMITTEE
ON PUELIC UNDEKRTA-
KINGS

The Minister of Industry (Shri
Kanungo) concluded his
sreech on the motions re:
Comittee on Public Under-
takings moved by him
on the 21st September,
1963 The discussion
was not concluded

AGENDA FOR TUESDAY,
NOVEMBER, 19, 1963/
KARTIKA, 28, 1885(SAKA)

Further  discussion on  the
motions re : Committee
on Public Undertakmgs
Discussion on Adjournment
Motion re : escape of
Mr, Walcottin a plane .

GMGIPND—LS I1—1383 (ai} LSD-—29=11-63—880
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117

117

Ir7-22
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